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LEGISLATIVE ASSEMBLY.

Wednesday, 3rd September, 1924,

"The Assembly met in the Assembly Chamber at Eleven of the Clock,
and the Presiden* (the Honourable Sir Alexander Frederick Whyte, Kt.)
took the Chair.

Mr. President, standing, took the Oath.

MEMBERS SWORN.

The TIonourable Mr. Atul Chandra Chatterjee, C.I.LE. (Industries
Member); Mr. Ernest Burdon, C.1.LE. (Army Secretary) ; Mr. Alan
Hubert Lloyd (Member, Central Board of Revenue); Mr. Alfred Alan
Lethbridge DParsons (Financial Commissioner, Railways); Mr. George
Richard Frederick Tottenham (Madras : Nominated Official) ; Mr.
Maurice Webb (Bombay : Nominated Official) ; Mr. Hubert Philip
Duval, C.1.LE. (Bengal: Nominated Official) ; Mr. ITubert Calvert (Pun-
jab : Nominated Official) ; Mr. Ralph Alexander Wilson (Central
Provinees: Nominated Official); Raja Gazzanfar Ali Khan (North
Punjab : Muhammadan) ; Mr. Mallem Chengalvarayulu Naidu (Burma :
Non-European); Mr. Thomas Andrew Chalmers, C.8.]. (Assam :
European) ; Colonel J. DD. Crawford, D.S.0., M.C. (Bengal : European).

QUESTIONS AND ANSWERS.

REJOINDER oF MR. B. G. HORNIMAN TO THE CHARGES MADE AGAINST HIM BY
THE (BOVERNMENT OF INDIA.

1572. *Mr. Chaman Lall: (a) Has Government’s aitention been
drawn to Mr. B. G. Horniman’s rejoinder to the charges officially made
against him ¢

(b) Do Government still insist on refusing to recommend that a
passport be granted to Mr. B. G. Horniman {
(¢) Are Government prepared to withdraw the charges or insinuations

made against Mr. B. G. Horniman in view of his rejoinder as published
in the Bombay Chronicle, dated 21st May, 1924

The Honourable Bir Alexander Muddiman: (a) The answer is in
the affirmative.

_ (b) and (c). The Government of India do mot propose to take any
action with regard to the article referred to.

Mr. Chaman Lall : Are the Government aware that very serious
charges have been made by Mr, Horniman against the official who defamed
him ? Is it not necessary for Government to justify their conduet ¢

The Honourable 8ir Alexander Muddiman: No, Sir.

( 2911 )
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r '
Mr. Devaki Prasad Sinha : Are Goverrment prepared to prosecute
Mr. Horniman for libel ?

The Honourable Bir Alexander Muddiman : No, Sir.
Mr. Dewvaki Prasad Sinha : Why not ?

The Honourable 8ir Alexander Muddiman : Because I am not aware
that there is a case against him.

Mr. Jamnadas M. Mehta : Is the Government’s silencedto be ennstrued
as consent ¥

The Honourable Sir Alexander Muddiman : No, Sir,

Mr. Chaman Lal: Are the Government aware that a speeific charge
was levelled ageainst Mr. Horniman, that he was gnilty of causing a strike
and damage to the machinery, and Mr. Ilorniman has replied to that charge
saying it was absolutely false ?

Further, are Government aware that a charge was levelled against
Mr. Horniman that his violent writings were the cause of the disturbances
in Gujerat and in Bombay, and that he has given a categorieal denial to
that charge ?

Do Government intend to take any action in the matter ¢
The Honourable Sir Alexander Muddiman : No, Sir.

PricE oF Sanr N Tne Puxaas.

1573. *Mr, Chaman Lall: (¢) Are Government aware 1that exorbitant
rates are being charged for salt to the average consumer in the Punjab
out of all proportion 1o its actual price ?

(b) Are Government prepared to take immediate steps to bring in an
Anti-Profiteering Bill in order to proteet the consumer?

The Honourahle Sir Basil Blackett : The answer to both parts of
the question is in the negative.

2 Simua ImreriaL Circny, PusLic WorkS I EPARTMENT,

1574. *Maulvi Muhammad Yakub : (a) Will the Government be
pleased to state under what orders and cireumstances the Simla Imperial
Cirele, P. W. D., was created and what is the annual cost of the main-
tenance of establishment of the Cirele ¢

(b) Will the Government be pleased to state the total strength
of the Cirele with the salaries of executive and ministerial staff ?

(¢) Will the Government be pleased to state for what period the
Clircle has been sanctioned and whether it is intended to extend the life
of the Cirele on the expiry of the present sanction ¢ .

(d) Are the Government prepared to consider the making over of the
Cirele to the P. W. D., Delhi, with a view to effecting economy and putting®
the whole Circle in charge of an Executive Engineer and the sub-divisions
under Sub-Divisional Officers ¢

(e) Will the Government be pleased to state under what circumn-
stances Mr. Brebner Loldr a collateral charge of the duties of Superin-
tending Engineer, Imperial Circle and Under Secrctary to the Govern-
wment of India, P. W.D. ?



" ernment, and cognate matters.
been hanctmmd hy the Secretary of State.

-Ir'.

The Honourable Mr. A. C. Chatterjee :

waired.
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(a) The Simla Imperial
Cirele was ercated originally in April 1919, under the orders of the Gov-
crnmeni of India to prmnlf- for the super 1‘.m-ndcnw of the construction
1 and maintenance of properties in Simla appertaining to the Central Gov-

The continvance of the Cirele has since

The estimared cost of the
maintenance of its establishment during the current financial year is
wn in the statement laid on the table,
(b% The statement referred to in (¢) above gives the information

(¢) The existing sanction to the Cirele expires ow the 31st March
¥25. No decision has yet been reached as to whether or not an extension

will be necessary.

(d) The IHonourable Member’s suggestion will be considered.

(¢) With the abolition of the posts of Seeretary and Vnder Secretary
to the Government of India in the Public Works Departiient it was found
convenient. to entrust to the Superintending Engineer certain of the tech-
pical and estate work which formerly devolved upon those appomtments.

Statement referred to in reply to question hearing Leyislafive Assembly

‘ay of officers :

Register No, 2401

1 Superintending Engineer

1 Executive Engineer

1 Executive Engineer .. . ..
1 Electrical Engineer .. ‘e ..
1 Sub-Divisional Officer

Leave salary

v of establishment :
Direction :

Ministerial : 1

Menial : 1 Duftry and 7 peons

. Construction :

4 Sub-divisional officers
13 Subordinates
1 Sanitary inspector (2 months only)
4 Accountants

Office and Petty establishment :

28 clerks (3 for 2 months lmly) 2 drafts-
men and 1 storekeeper

Ministerial :

Menial : 18 peons

Leave salary

“‘lowances ..

€ngland leave salary

.

s o

Iy e s

e

7,250

25,350

14,350

7,800

11,400

6.000

2,000
06,900

Superintendent, 7 clerks and 2 draftemen 19,980

1,704
21,884

12,720
19,920
560

40,450

27,790
3,872

2,800
34,262

6,000

R | lﬁs’m
- 3,000

.. 1,72,208
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Mr. K. Ahmed: How long has Mr. Brebner been hoiding this
dubious position of diabolical character, Sir ! May 1 ask, for how long
Mr. Brebner has been holding this dual position ? '

The Honourable Mr. A. C. Chatterjee: About a year, I think.

Mr. K. Ahmed : Are Government aware that it will be contrary to
the principle of serviee rules and public poliey to appoint the same officer,
who is supposed to be the higher officer, as Under Secretary and to allow him
to aet as Superintending Engineer, a subordinate officer, just as if iny
Honourable friend Mr. Chatterjee becomes the Secretary of his Depart-
ment ; and at the same time acts as Member in charge of it ?

The Honourable Mr, A. 0. Chatterjee : 1 do not think there is any
analogy hetween the two cases mentioned by my ITonourable friend.

QUALIFICATIONS OF MR. C'HINTAMANI PaNT, Execurive ENGINEER, SiMLa
IMpeRIAL WEST DIivisiON.

1575, *Maulvi Muhammad Yakub : What are the special qualifica-
tions of Mr. Chintamari Pant for his being appointed as Executive
Engincer of the lmperial West Division ¥ lIs it a fact that he was a
junior 8, D. O, in 1921 ¢

The Honourable Mr. A, C. Chatterjee : Mr. Chintamani Pan: was &
Sub-Divisional Officer in one of the Imperial Divisions in Rimla in 1921,
but reverted subsequently to his substantive appointn.cn! in the United
Provinces Engineering Service. When th: post of Executive Engineer,
Simla [mnperial West Division, fell vacant, Mr. Chintamn:uni Pant, with
his previous experience of Simla, was selected as a suitable etficer to fill it.

veb T

ProMoTioN oF Lavna MITHAN LAL 10 BE A SUB-DIvisioNaL OFFICER.

' 1576. *Maulvi Muhammad Yakub : Are the Government aware that
L. Mithan Lal was a very junior overseer before he was promoted to be
al8. D O ¢

The Honourable Mr, A, C. Chatterjee : Mr. Mithan Lal is a passed
Sub-Engineer of the Roorkee College, and was considercd the officer best
qualified for promotion when the vacancy in which he was promoted
occurred.

('Lass I OFFICERE OF THE SURVEY OF INDIA.

1577. *Maulvi Muhammad Yakub : (a) Is it a fact that the Class I
officers of the Survey of India do not receive any special training for
this work before they are sttached to the department 1n India ¥

() TIs it a fact that the Class 1 officers of the Survey of India do
practically the same work which is done by the Class II officers 1

(¢) Ts it & fuct that the average of pay of the Class I and Class I.
officers of the Survey of india is Rs. 1,330 and Rs. 476, respectively ?

(d) Do the Government propose to reduce the number of Class I
ofticers and irerease that of Class II in order to secure economy !

Mr. J. W. Bhore : (¢) No. All directly appointed Class 1 officers
have a considerable survey training before joining the Survey of India,

x
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in addition to a sound general and military education, which ix a most im-
portant foundation for the proper direction and control of survey work.
(b) No. They discharge more responsible administrative duties.
(¢) The more correct figures are 1132 and 499, respectively.
(d) The matter is under consideration.

PAYMENT oF COMPENSATION TO THE Wipow oF Kanmya Lann (‘Hoveey,
LATE GUARD oF TuE Oupn axp RoHiLKHAND RajLway,

1578. *Maulvi Muhammad Yakub : Will the Government be pleased
to state if any compensation was awarded to the widow of one Kanihya
Lall Choubey, a guard on the Oudh and Rohilkhand Railway, who lost
his life in the performance of his duty at the Bechupur collision ¢ If
not, why not ?

Mr. A. A. L, Parsons : Yes, the Agent, Oudh and Rohilkhand Rail-
way on the 22nd of May 1924 sanctioned the grant of 12 months’ emolu-
ments of the deceased at the time of his death to the widow of the late
Kanihya Lall Choubey, Guard, Oudh and Rohilkhand Railway.

TRAVELLING ALLOWANCE OF MEMBERS OF THE LEGISLATIVE ASSEMBLY.

1579. *Maulvi Muhammad Yakub: (4) Are the Government " aware
that the members of the Provincial Legislative Councils still receive
their travelling allowance at the rate of double first eclass fare, while
the travelling allowance of the Members of the Legislative Assembly has
been reduced to 1§ ths first class fare ?

(b) Will the Government be pleased to state what is the . n
of this difference !

8ir Henry Moncrieff 8mith: The circumstances in which the travelling
allowance admissible to Members of the Legislative Assembly was reduced
to 13 fares were cxplained in my reply to Dr. Gonr's question No. 167
on the 5th February last. The Government of India have no information
regarding the reasons for the alleged maintenance of the double fare rate
for Members of Provincial Legislative Conneils.

Pandit 8hamlal Nehru : Are the Government aware that in the
United Provinces the Government have redueced the fare from double
first class to 1§ths now !

8ir Henry Moncrieff 8mith : I am not aware of that.

Wacon Repamks IN Ratway WORKSHOPS.

1580. *Mr. W. 8. J. Willson : With reference to the answer given to
unstarred question No. 206 on 17th March 1924, will the Government be
‘pleased to state the number of wagons in railway workslmpn on

I 31st March 1924 awaiting repairs and the number a“mtmg repairs a
year ago !

Mr. A. A L. Parsons: As a statistical figure of wagons awaiting
repairs on any particular day is of little practical value this figure is no
longer being maintained on railways, but monthly fizures showing the
average number of unserviceable wagons on the line daily and the per-
centage which this bears to the total number of wagons on the line are
maintained instrad.
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The figures for Class I Railways for March 1924 s compared with
October 1923, when these figures were first compiled, are shown in the
statement which 1 place on the table.

Statement showing :—(i) Average number of unserviceable wagons on the line daily, and

(ii) Percentage unserviceable to the average nimber of wagons om the line dasly, on
Class I Railways for the months Oclober 1923 and March 1924.

AvVERAGE No. OF UNSER- | PERCENTAGE UNSERVICE-

YICEABLE WACGONS ON ABLE TO AVERAGE .NO-

THE LINE DAILY. OF WAGONS ON THE LINE

Railway, ! DAILY,

e et B
October March October | March
1023. 1924, 1923. 1924.

e e e e .

5’ 6" GavaE. I |
Bengal Nagpur .. .. 2,012 1186 | 921 728
Bomba_v_, Baroda and Central 544 | 433 5-35 i 4:60
Eutlrrl:lhg;mga] o 632 684 666 | 990
East Indian - .. | 2,300 2,385 574 : 551
Great Indian Peninsula .. ! 1,290 1,090 6-77 I 5-83
Madras and Southern Mahratta. | 630 655 | 1168 1155
Nizam's . : 130 107 : 7-45 ] 7-23
North Western . | 2,360 ; 2,981 8+50 1 10-60
Oudh and Rohilkhand ve 514 | 639 | 580 i 9-62
South Tndian .. . 400 : 374 | 1850  18-60
3’ 33" GavaE. _! |

Assam Bengal . . 104 | 203 | 3:81 | 3:73
Bengal and North Western .. 97 | 49 | 583 | 462
Bombhay, Baroda and Central 379 I 357 4:30 357
Burme . ] 821 | 882 | 950 867
Eastern Bengal . el 282 | 403 | 4-056 4-89
Madras and Southern Mshratta | 152 | o8 | 601 | 924
Nizam's . I. 35 ! 21 i 3-82 2:04
‘Rohilkund and Kumaon : Nil Ir 71 l Nii, 2:47
South Indian : i 458 594 687 9-78
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ALLEGAYVIONS AGAINRT THE ADMINISTRATION OF THE BoMBAY, BARODA
AND CENTRAL INDIA RaIlLway,

1531, *Mar. Chaman Lall : (a) Has a note making serious allegations
against the administration of the B., B. and (. 1. Railway published in
the Voice of India, dated 25th March 1924, been brought to the notice
of the Government ?

(b) What <teps do Government intend to take in the matter ?

Mr. A. A L. Parsons: (¢) Government have seen the note.

(6) The matter is one between the Agent and his staff in which
Government do not interfere. Moreover, one of the complainants has
filed a suit against the Railway and the case is at present sub judice.

ScorE oF INQUIRY OF THE TAXATION INQUIRY COMMITTEE.

1682, *Mr. C. Duraiswami Aiyangar : With reference to the Resolu-
tion No. 1412-F., published in the Gazette of India Extraordinary dated
26th May 1924 :

(a) Will the Government be pleased to state why the intention of
the Glovernment to institute an inquiry into the scientific system of
Indian taxwstion was not announced in the Legislative Assembly for
an expression of its views thereon !

(b) Will the Government be pleased to state whether the Taxation
Inquiry Committee appointed under the said Resolution will be com-
petent to base its report on the total abandonment of liquor and opium
revenue by the Tmperial as well as Loeal Governments ?

(¢) Will the Government be pleased to state why the services of
Sir Perey ‘Thomson, K.B.E., Deputy Chairman of the Board of Inland
Revenue in Kngland are necessary ? .

(d) Will the Government be pleased to statc why the Committee
is prevented from reporting on the systems of settlement regarding land
revenue {

(¢) Is it competent for the Committee to inquire into the incidence
of taxation both direct and indirect as also the incidence of income
per head ?

(f) 1s the Committee authorised to have co-opted members when
they conduet inquiry in each provinee ?

. (g) What is the approximate expenditure that is expected to be
Incurred over this Committee !

_ (h) Why is a wider economic inquiry reserved for another (om-
mittee ¢

The Honourable 8ir Basil Blackett : It wonld appear that the
Honourable Member was unaware of the proceedings of the Standing
Finance Committee on the 21st February 1924 or of the debate in the
Council of State on the 4th February 1924. 1 do pot think I.can add
anything to what was there stated and what is stated in the Resolu-
tion.
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)

Baba Ujagar Singh Bedi : Will Government be pleased to explain
the fundamental policy on which the land settlement is based, and the
land revenue demanded or claimed. Is it one throughout British India,
or different in different Provinces ¥ What is the maximum demand
under this policy with regard to land revenue, and what is now in force,
or being realised in the different Provinces ?

The Honourable 8ir Basil Blackett : T think the lIonourable Mem-
ber who will have to supply that information will require notice of thac
question.

Baba Ujagar Bingh Bedi : Will the Honourable Member take it as
notice and supply the information, when available ¢

. The Honourable 8ir Basil Blackett : 1 cannot answer on behalf of
the Honourable Member in charce.

Mr. T. O. Goswami : Perhaps the Honourable Member will answer
when the debate on the subje:t comes on.

EpucATION OF AGRICULTURISTS 1N TIIE UUSE OF SULPHATE OF AMMONIA AS
MANTURE.

15€3. *Mr. C. Duraiswami Aiyangar : With reference to the observa-
tions of the Tariff Board in their Report on sulphur in paragraph 6
of their Report :

(a) Will the Government be pleased to state what steps have been
taken by the Imperial and Provincial Governments to educate the
agriculturists in the use of ‘‘ sulphate of ammonia.”’

(b) Will the Government be pleased to state whether any and,
if so, how many demonstrative farms have been opened where the use
of sulphatr of ammonia was demonstrated to the agriculturists ?

Mr. J. W. Bhore : (¢) The manurial value of sulphate of ammonia
has been tested én every province in India. In sulphate of ammonia
the cost per unit of nitrogen is considerably higher than it is in other
available manures such as oil-cakes and cattle manures. It does not,
therefore, ordinarily pay to use sulphate of ammonia except in tracts
such as the cane-growing areas in the Bombay Presidency where cultiva-
tion is intense, and where other manures are not obtainable in sufficient
quantities,

(b) The manurial value of sulphate of ammonia has been tested
on almost every experimental farm in India ; but for the reasons given
above its use has heen demonstrated onlv on a small number of farms
such as those in the cane areas in the Bombay Presidency.

ExtrAcTION oF SuLPHUR FROM CoriNag ('0AL IN AssaM.

1584, *Mr. C. Duraiswami Aiyangar : With reference to Dr. Pascor
remarks in paragraph 9 of his letter to the Tarift Board, will the Govern-
ment be pleased to state whether any and, if so, what steps have been
taken to discover a method of removing sulphur from coking eoal in
Assam !

The Honourable Mr. A. C. Ohatterjee : Recent experiments in the
Geoloneal Sarvey of Indis have proved that sulphur in the coai of Assam
is, as has aiways been suspeeted, not present in the form of pyrites, but
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is organically united to the coal substance. All attempts, thercfore, to
remove it by washing or by froth flotution have failed. The question of
removal of sulphur in coal is not limited to the Assam oceurrences, but is
of world-wide importunce. The Director of the Geological Survey of
India 18 keeping u wateh upon all published attempts to solve this problem.
1 may add that the suitability of Assam coal for smelting purposes in the
ironfields of Bihar and Orissa depends not only upon the removal of the
sulphur content, but alst upon the solution of the transport problem.

ASSISTANCE RENDERED TO INDUSTRIAL FIRMS BY THE GEOLOGICAL, SURVEY
DEPARTMENT.

1585, *Mr. C. Duraiswami Aiyangar : With reference to the various
remarks of Dr. Pascoe in his letter to the Tariff Board as to want of
information :

(@) Wili the Government be pleased to state how iong the (_'}eologi—
-¢al Survey Department has been working at the discovery of coking coal
obtainable in India 1

(h) Will the Government be pleased to state when approximately
more definite information will be furnished by the Geological Survey
Department ?

(c¢) Will the Government be pleased to state what help the Depart-
meni has been rendering to the Indian industrial firms as regards the
mineval rescurces of India ?

The Honourable Mr, A, C. Chatterjee : (a) The Geological Survey
has devoted eontinuous attention to the subject, but coking experiments on
a large scale are frequently necessary to determine the value of coals for
coking purposes, and such experiments ean scarcely be conducted by the
Survey.

(b) A re-survey of all the important coalfields is being undertaken at
once. It will probably take four or five years to complete.

(¢) The Department publishes in its Reeords and Memoirs all avail-
able information regarding the mineral resources of India. It also sup-
plies information to inquirers and introduces firms to private prospectors
and geologists.

INDIAN, NON-INDIAN AND MIXED FIRMS ENGAGED IN THE IRON AND STEEL
INDUSTRIES IN INDIA.

1586. “Mr. C. Duraiswami Aiyangar : (a) Will the Government be
pleased to state how many firms in India carrying on iron or steel
industries are (1) purely Indian, (2) purely non-Indian, (3) mixed
(Indian and non-Indian capital).

(b) As regards non-Indian firms, will the Government be pleased
to state how many were registered in India with rupee capital ?

The Honourable 8ir Charles Innes : Government have no informa-
tion beyond what is contained in the volume on Joint Stock Companies
in British India and in certain Indian States which is published by the
Commercial Intelligence Department. There is a copy in the Library.

L163LA A2
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REPRESENTATION OF THE CENTRAL LEGISLATURE ON THE (ROVERN.NG Bopy oF
THE Lapy Harpinoe Mepican CoLLecE, DEgLin

1587. *Lala Hans Raj : With reference to the reply given on the 3rd
Mareh to the question by Pandit Krishna Kant Malaviya that the sugges-
tion of adding rlected members of the Assembly and the Council of State
to the present Governing Body of the Lady Hardinge Medical College will
be considered, will the Government be pleased to state what LOl]ﬁldf“l’ahOll
of the suggesticn has been made, and if not, why ¢

Mr. J. W. Bhore : The Governing Body have intimated to the
Government of India that they will be glad to add to their numbers
Members of the Legislative Assembly and the Council of State.

EMprLoyMENT oF INDIAN PRoFEssors IN THE Lapy Harping: MebpicAL
Convurag, DELHL
1588. *Lala Hans Raj ' With reference to the guestion to which
a reply was given on the 3rd March that Indian Professors will be employed
in the vacancies in the Lady Hardinge Medical College which were
advertised, wili the Government be pleased to state the names of the
Indians emjloyed, and if not, why 1

Mr. J. W. Bhore : It is the policy of the Governing Body to appoint
suitably qualified Indians whenever such are available, Only recently
they advertised for lecturers in Chemistry and Biology and have
selected Miss Sushila Ram for the post of lecturer in Chemistry. No
suitable applications were received for the other post.

Axyvan Grant 1o g Lapy ITakoinage Mepican, ConLeas, DELiL

1589.*Lals Hans Raj : Will the Government he pleased to lay on the
table a covy of the rules under which the annual grant of Rs. 2 lakhs iy
given to the institution §

Mr. J. W. Bhore : There are no rules governing the annual grant
of Rs. 2 lakhs given to the Lady Hardinge Medical College.

Avpir InspecTioN Note oF 11k Lapy HaArDINGE MEDICAL COLLEGE,
DeLnL

1590. *Lala Hans Raj : With reference to the replies given on the
3rd and 24th Marech 1924 with regard to the audit inspection mote of
the Lady Hardinge Medical College for the period ending the 30th
September 1923, will the Government be pleased to lay on the table
the following :

(a) Audit inspection note for the period ending the 30th Septem-
ber 1923 ;

(b) Audit objection statements for the same period (with replies
against each of the objections)

Mr. J. W. Bhore : A copy of the audit inspection report and the
audit objection statements has been placed in the Library of the
Assembly.

IngpECTION REPORT RELATING TO THE LaADpY HARDINGE MEDICAL COLLEGE,
DELHIL

1591. *Lala Hans Raj : With reference to the reply given on the 24th
March that the Director of Tropical Medical Schools, Calcutta, has
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finished {he inspection and examination of the internal management of
the Lady ITardinge Medical College, will the Government be pleased to
lay on the table the inspection report submitted by the Director with the
action taken by the (Governing Body of the Institution $

Mr. J. W. Bhore : A copy of the report submitted by the Director,
School of Tropical Medicine and Hygiene, Caleutta, has been placed
in the Library of the Assembly. In consequence of this report the
Governing Body have addressed an appeal for further financial assistance
to the Government of India.

Deray IN Tk PUBLICATION OF THE LAST QUINQUENNIAL REPORT OF THE
Lavy Harpinage Meviean Counear, D,

1592, *Lala Hans Raj : (a) With reference to a reply given on the
24th March 1924 that the quinquennial report or the Lady Hardinge
Medical College is under preparation, will the Government be pleased to
lay it on the table if it is published ¢ If not, why ?

(b) Te it a fact that the last quinguennial report of the institution was
published in 1918 as was stated in a reply on the 24th March 1924, and
the second similar report was due in 1923 7 If so, will the Government
be pleased to state reasons why the subsequent report was not published
in due time ?

Mr. J. W. Bhore : («) The Quinquennial report on the Lady
Hardinge Medical College will be published shortly and a copy will be
placed in the Library of the Assembly.

(v) Yes. The Government of India are not primarily concerned
with the publication of this report.

CLASSIFICATION OF THE Lapy Harpince MEepicaL ConLece, DeLimi, as A
Private INSTITUTION.

1693. *Lals Hans Raj : With reference to the reply given on the
3rd March 1924 that the Lady Ilardinge Medical College is a private
concern with an independent audit read fogether with the letter of the
Honorary Seerctary published in the debate copy of the 24th March in
response to a similar question, will the Government be pleased to state
more definitely if this institution can still be {reated as a private institution
under the circumstances when its accounts are audited by the Government
Auditors appointed by the Local Fund Examiner of the Punjab, and when
it is entirely managed and controlled by the Government officials ?

Mr. J. W. Bhore : The Honourable Member will observe from the
letter of the Honorary Secretary that the request for the accounts of
the College being audited by the Examiner of Local Fund Accounts
was made in the interests of _efficiency and economy. The official
character of the auditing agency employed cannot affect the character
of the Governing Body which having been duly registered under Act
XXI of 1860 is an autonomous corpgration. I have already informed
the Honourable Member that the Governing Body have intimated their
desire to add non-official Members to their numbers.

NaMEs or InpiAN MEMBEES ON THE EXECUTIVE COMMITTEE OF THE
Countiss oF DUFFERIN FUND,

1694, *Lala Hans Raj: () Is it a fact that the Countess of Dufferin
Fund receives an annual grant from the Assembly ranging between 4 to &
lnkhs of rupees ?
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(b) And is it a fact that this grant is given merely to provide medical
aid for Indian women ?

(e) If the replies to (a) and (b) are in the affirmative, will the
Governmen: be pleased 1o state the names of the Indian Members who are
acting on the mannrement of the said Countess of Dufferin Fund ?

Mr. J. W. Bhore : («) An annual grant of Rs. 3,70,000 is given.

(b) The grant is given towards the maintenance of a Woman’s
Medical Service for India.

od(C) The following are the Indian members of the Governing
NE

(1) Khan Bahadur Amin-ul-Islam.

(2) The Honourable Sir Maneckji Dadabhoy.

(3) Nawabh Sahibzada Sir Abdul Qayyum Khan.

(4) Lady Shafi.

(5) Mr. K. C. Roy.

(6) Mr. Mohan Lal, M.I.C.

(7) The Ilonourahle Raja Nir Harnam Singh.

(8) Diwan Bahadur Tiruvenkata Rangachariar, M.L.A.

(9) Mr. K, C. Neogy, M.LA.

REFRESENTATION OF THE (CENTRAL LEGISLATURE ON THE Exkcutive CoM-
MITTEE oF TIE ('oUNTEsS oF DurreriN FUND.

1595. *Lala Hans Raj: Is it a fact that at present there is no elected
Indian Member of the Legislative Assembly or the Counecil of State on the
Executive Committea of the Countess of Dufferin Fund ? If so, are the
Government prepared to take steps to have a prominent element of Indian
elected Members on the said Committee 7

Mr. J. W. Bhore : No. There are three elected Members of the
Indian Legislature on the Governing Body, namely, the Honourable Sir
Manpekji Dadabhoy. Diwan Bahadur Tiruvenkata Ruangachariar and

Mr. K. C. Neogy. The latter part of the question does not therefore
Aarise.

Free REDIRECTION OF TELEGRAMS.

1596. *Dr. H. 8. Gour : With reference to the Honourable Mr. A. C.
Chatterjee’s reply, dated the 1st February 1924, to my question No. 211,
(a) is it a fact that the revenue derived from the redirection of bearing
telegrams would approximately be Rs. 2,800 a year ¢ (b) In view of the
small revenue so derived, will the Government be pleased to see that all
telegrams are redirected free of charge !

The Honourable Mr. A. 0. Ohatterjee : (a) Yes, but a considerable
amount ¢f additional work will be entailed for which staff will be necessary
if all telegrams were redirected by wire free of charge,

(b) As telegrams are redirected or readdressed only on the authority
of the addressee or on that of an agent of the addressee who is responsible
for any charge that may be ipcurred, Government do not propose to
make any change in the present system.
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Dr. H. 8. Gour : Is it not a fact that telegrams were previously
readdressed free of charge t

The Honourable Mr. A. CO. Chatterjee : T do not know all the
ancient history of the Department.

ReNrtan or Hovses 0oWNED BY THE (JOVERNMENT OF INDIA IN SIMLA.

1597. *Khan Bahadur W. M. Hussanally : (¢) Will (overmnent
please lay on the table a statement in regard to landed estate belonging
to the Government of India at Simla let on hire, in the following form ?

Name of Book Gross rental | Cost of repairs, taxes, Nett .
property. value. realised, supervision, etc, rental, Percentage.

Wf ~ ..’
| | |

(b) A similar statement in regard to furniture supplied with these
houses.
The Honourable Mr. A. C. Chatterjee : In view of the very large

namber of Government properties in Simla, the collection of the informa-
tion required would involve an amount of labour which would be in-
commensurate with the value of the information when collected.

Baba Ujagar 8ingh Bedi : s there no list kept for such things ?

The Honourable Mr. A. C. Chatterjee : Oh yes, there is a list, but
not in this form,

SiMLa ReENTs AND FurNITURE Sus-Divisions.

1598. *Khan Bahadur W. M. Hussanally : (4) Are there sepsrate
sub-divisions at Simla for the recovery of rents, and for the supply of
furniture ?

(b) What is the salary and allowances of the officers in charge of
these offices ?

(¢) Are the officers in charge Indian, Anglo-Indian or European ?

(d) What is the total cost per year of these offices !

(¢) Do Government propose to do away with these offices, recover
rents by retrenchment from the salary bills of the officers oceupying
these houses, and ask such tenants to make their own arrangements for
furniture 1

The Honourable Mr. A. C. Chatterjee : (¢) There is no separate sub-
division for the recovery of rents, but there is an independent furniture
sub-division.

(b) The officer in charge of the furniture sub-division draws Rs. 500
per mensem,.

(c) European.

(d) Rs. 13,510.

(e) The furniture sub-division has been constituted only as a tempor-
ary measure. Rents are already recovered by deductions from saiary
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"bills. 1t is not proposed to discontinue the present arrangements
regarding the supply of furniture.

Pandit S8hamlal Nelru : May 1 know, if the rents are recovered
from salary bills, what is the need for a Rs. 500 officer ?

The Honourable Mr. A. C. Chatterjee : 1 thought 1 had indicated
that he deals with furniture and not with salary bills.

Mr. N. M. Joshi : May 1 ask, why Government, when they have a
separate officer for furniture, should ask Members of this Assembly,
when they want a few articles of furniture, to make their own arrange-
ments ¢ Reecently 1 was asked, when 1 wanted a few articles of furni-
ture, to make my own arrangements.

The Honourable Mr. A. C. Chatterjee : I helieve furniture was
supplicd to the Honourable Member. 1t he wants furniture on a very
large or different scale, he must find it for himself.

Mr. N. M. Joshi : I only wanted two or three « haivs more, and 1 do
not consider that extravagant.

SALE OF GOVERNMENT PROPEITY IN SiMLa TO PRIVATE UAPITALISTS,

1599. *Khan Bahadur W, M. Hussanally : Do Government propose to
sell these properties to private capitalists with the condition ettached
that they will offer these houses on rent to Governmont servants in the
first Instance ?

The Honourable Mr. A. C. Chatterjee : The answer is in the negative

Mr. K. Ahmed : Is it a fact. Sir, that some Members of this Assembly
applied for guarters on an annual rent and they were not given to

~them ?

The Honourable Mr. A. C. Chatterjee : 1 shall be greatly obliged if
the Honourable Member will furnish me with detailed particulars and
I shall inquire into the matter.

Pandit 8hamlal Nehru : Is it not a fact, Sir, that these quarters are
rented to officials at practically half the rent that is charged to Members
of this Assembly, although they do not take it for the full season ?

The Honourable Mr. A, C. Chatterjee : 1 should like natice of tle
question. I am inclined to think the Monourable Member has been
misinformed.

Pandit Shamlal Nehru : If the llonourable Member will see the
books he will find that I am right.

RixTs oF QUARTERS AT LoNawoon, T Cakr Roap axn Sumaui Hi,

1600. *Khan Bahadur W. M. Hussanally : (¢«) What is the rent
charged at Longwood, Cart Road, and Summer i1l *o Members of the
Assembly and to other Government servants respectively for the same

rooms ?

(b) Is it a fact that Government officers occupying Longwood
quarters have the use of drawing rooms, garden, tennis courts, etc. ¢

(¢) Do officers pay separately for these ?

(d) Is it a fact that Members occupying the Range have no such
use 1

(e) Is it & fact that the Range is in urgent need of replacement or
very special repairs ¢ .
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(f) Are the rooms at Longwood available to Members or other non-
officials on the same termns as officers for the secason ¢ If so, will the
fact be so notified ?

The Honourable Mr, A. C. Chatterjee : (¢) As regards Longwood,
the figures asked for were given by me in reply to a question asked Ly
Khan Bahadur Sarfaraz Hussain Khan on the 8th March last. Members
of the Assembly are charged from Rs, 140 to Rs. 150 for the quarters on’
the Cart Road ; these quarters are not ordinarily available for Govern-
ment officers.  Members are charged Rs. 110 per mensera for the Summer
Hill quarters ; Government servants are charged an annual rental of

5. 685 for these quarters.

(b) Yes. .

(¢) No, the charge is included in the rent. As regards the tennis
cotrt, all accessories required for the game, e.g., screens, nets, ete., are
provided by the residents using the court.

(d) Tt is not a fact.

(¢) No.

(f) In reply to a supplementary question by Mr. K. Ahmed, asked on
the Sth Mareh last, 1 stated that the rooms at Longwood were availabie
for Members on the same terms as officers, if the former were prepared
to pay the rent for the whole season. They are not available for other
non-officials. No further notification appears necessary.

APPOINTMENT OF A SUPERINTENDENT OF (QUARTERS IN SIMLA ALLOTTED TO
MEMBERS OF THE INDIAN LIEGISLATURE.

1601. *Khan Bahadur W. M. Hussanally: (e¢) Is it a fact that during
the past three years there was a Superintendent of quarters in charge of all
Members” quarters whose duty it was to look after the convenience and
comiort of Members ?

(b) Are Government aware that in the May-June session there
was no such offieer in charge ?

(¢) That in consequence Members were put to inconvenience ?

(d) Do Government propose to (etail an officer on duty during the
August-September session ?

The Honourable Mr. A. 0. Chatterjee : () Yes.

(b) There is an officer in charge, though not a whole-time officer
48 in previous years.

(¢) Government are not aware that any serious inconvenience has
been experienced on this account.

(d) The arrangement now in force will probably continue.

Mr. N. M. Joshi : Was the inconvepience not experienced by Gov-

ernment or by the Members ¥ I know the Members have been greatly,
Inconvenienced,

The Honourable Mr. A. 0. Chatterjee : I am surprised to see, Sir,
that a Member representing Labour wants an officer to look after his
comforts regarding furniture.

Mr. N. M. Joshi : Do Government make any differentiation betweexn
Labour and other Members ? .
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The Honourable Mr. A. C. Chatterjee : None, but T Go not think

that any Member here expects a whole-time officer to look after his
comforts.

Mr. Gaya Prasad 8Bingh : Was not there such an officer in the last
Delhi session and his name was Mr. Smythe ?

Mr. K. Ahmed : Is the Honourable Member in charge of the De-
partment aware—I repeat the same guestion as I put to his predecessor
who was officiating for my Honourable friend while he was away—that -
the drawing or sitting room in the Longwood Hotel is now turned into
a stable or something near it and all the beautiful furniture, or part of it
at least, has been removed and it is very bad now for the use of Honour-
able Members of the Assembly that the very object of acquiring the
Longwood property as their residence at Longwood Iotel has been
frustrated, in view of the fact that after misrepresentation of the matter
was made in this Assembly by saying that it was for Members of the
Indian Legislature lakhs and lakhs of rupees were sanctioned by us
when the Budget was passed and the amount of money as the price
of it was granted by the Assembly, inasmuch as the ((overnment have
not allotted all the quarters for them and kept some reserved for out-
siders against our wishes ?

Mr. President : Will the Ilonourable Member kindly put that
question down {

MEbicaL INspeEcTION AND DISINFECTION OF HAg PineriMs AT KaracHL

1602, *Khan Bahadur W. M. Hussanally: (a¢) Are Government aware
that the medical inspection and disinfection at Karachi for the liaj pil-
grims is held far away from the camp ?

(b) If so, what is the distance between the Haji camp and the disin-
fection camp ?

(¢) Are Government aware that there is a general complaint that
Hajis are put to great trouble, inconvenience and privation while under
mediecal inspection and disinfection at Karachi ?

(d) What time are Hajis required to be at the disinfection camp ?

(¢) What time are they set free to go on board ?

(f) What time do they reach on board !

(g) Do they have anything to eat during the interval {

(h) Is it a fact that generally pilgrims arrive at the camp a number
of days before the date of sailing of a boat, and also pass some days on the
journey ?

(t) Do Government propose to remove the disinfection camp to the
vieinity of the Haji camp for the convenience of the pilgrims ?

(/) Do Government propose to issue orders that the disinfection and
medical inspection be spread over a number of days before the day of
sailing in order to minimise the troubles and inconveniences of Hajis 1

Mr. J. W. Bhore: (z) and (b). Government are aware that the
medical inspection and disinfection take place at Kiamari or abour 3
miles from the camp. Everything possible is done to reduce the incon-
venience. There is no privation.
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(¢) No. The Collector has personally supervised the arrangements
three or four times this season and has introduced various improvements
with the approval of the Haj Committee,

(d) This varies according to the number of pilgrims but the usual
time is about four hours before sailing.

(e) To prevent a rush at the ships' gangways the pilgrims are
passed out from the disinfection station in batches. The first batch begins
to embark about three quarters of an hour after the time fixed for the
commencement of the medical inspection ; the last batch about two hours
later.

. (f) This part of the question is not very clear, but if the Honourable
Member means how long it takes to get from the disinfection shed io the
steamer, the answer is about seven minutes.

(g) They are allowed to eat if they wish to do so and the Haj Com-
mittee provide iced drinks.

(h) Yes.

(1) No. The disinfection station is for the whole shipping of tke
port ; not only for pilgrims,

(j) No. This would be contrary to disinfection rules and recognised
disinfection and medical inspection procedure.

Khan Bahadur W. M. Hussanally: Is it a fact that these pilgrims
are required to be in the disinfection camp early in the morning and do
not go on hoard ship till the afternoon ?

Mr. J. W. Bhore : I have said, Sir, that the normal period for which
they are required to be in the disinfection shed is about four hours.

Khan Bahadur W. M. Hussanally : Then it is not a fact that they
are required to be in the disinfection camp early in the morning and
do not go on board ship till about the afternoon ?

Mr, J. W. Bhore : The information I have is, as stated by me, Sir.

Khan Bahadur W. M. Hussanally : Is it a fact that there was serious
difficulty about water during the last scason at the disinfection camp 1

Mr. J. W. Bhore : I have no information on that point, Sir, hut,
if the Honourable Member wishes for information, I shall make inquiry.

Khan Bahadur W. M. Hussanally : I shall be very much obliged
if he could.

APPROPRIATION BY GOVERNMENT oF BuNaaLow No. 12 1N IIypErRABAD CaAN-
TONMENT SIND.

1603. *Khan Bahadur W. M. Hussanally : (¢) Are the Government
aware that Bungalow No. 12 in the Cantonment of Hyderabad Sind
has been appropriated by Government under Act VI of 1923 ?

(D) Is it a fact that the owner demanded a Committee of Arbitra-
tion under the Aect ?

(¢) Is it a fact that the Officer Commanding the Station has refused
1o grant him the said Committee ?

(d) 1f yes, why ?

(e) Is it optional with the Officer Commanding to call a Committee
of arbitration ?

L165LA B
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(f) If not, do Government propose to take any action in the matter,
and if so, what ?.

Mr. E. Burdon : (¢) Yes.

() Yes.

(e) Yes,

(d) Because the owner had already agreed to aceept the inereased rent
of Rs. 60 per mensem.

(e) No.

(f) The necessary instructions have been issued.

SALE OF SURPLUS STOCK OF SALT IN THE (JANJAM Sart Facrtory.
1604. *Mr. B. Das : Will Government be pleased to state :

(«) if it is u fact that Government are only able to sell in the Ganjam
Salt Factory (Madras) at the rate of about 2 lakhs of maunds
of Government salt 4 veur and that more than three lakhs
maunds of Government salt are now accumulating there ?

(b)Y if it is a fact that owing to the large accumulation due to dull
sales, the Government have stopped manufaceture in their
monopoly platforms for the last three seasons ?

¢) if it is a fact that the stock now in hand represents the out-
1
put of one year, manufactured three years ago ¥

(d) whether Government intend selling off all the stock to any one
merchant at a cheap rate ?

(¢) if it is a fact that over and ubove tlie concession rate, Govern-
ment propose to assign to the merchunt all the waste and
relinquished pans of the Ganjam Factory with a view ulti-
mately to secure the whole factory under one man’s monopoly
and control ¢

SALE OF SURPLUs STOCK OF SALT IN THE GANJAM SALT FACTORY.

1605. *Mr. B. Das : Will Government be pleased 1o state :

(a) whether representation has been made to the Collector of Salt
and the Government of Madras to discountenance any exten-
gion or to sell the whole stock of salt to any one merchant ¢

(b) whether Government are prepared to keep any proposals for
fresh assignment of land in the Ganjam Factory in abey-
ance and call for a full report from the Government of
Madras on the subject before deeiding upon the matter ¢

~ The Honourable 8ir Basil Blackett : I will answer these two ques-
tions together,

The answers to parts (a), (b) and (¢) of 1604 and part (a) of 1605
are in the affirmative.

In reply to part (d) of 1604, it has been decided to sell the stock
to one merchant. The question whether the rate is a cherp one is a matter
of opinion in view of the quality of salt.
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(e) It is proposed to assign to the merchant the waste and relinquishedl
pans of the factory, but this will not place the factory under one man’s
monopoly or control.

(b) of question No. 1605—The Government of India called for
a report and after considering it have permitted the assignment to be
proceeded with.

JoinT TERMINAL, RAILWAY STATION AT BOMBAY.
1606, *Mr, B. Das : Will Government be pleased to state :

(a) if they have considered the proposition of having a joint ter-
minal station at Bombay in view of the immediate acquisi-
tion of the G. I. . Railway and the ultimate acquisition of
the B., B. and C. I. Railway for the State ?

(b) Will Government be pleased to state what will be—

(i) the cost of the proposed new terminal station for the B., B.
and C. I. Railway at Bombay ?

(i1) the cost of the acquisition of land for the same ?
Mr, A. A L. Parsons: (¢) Yes. The possibility of providing for
a part of the terminal traffic of the Bombay, Baroda and Central India
Railway at Vietoria Terminus has been under consideration for some
time. It is a complicated question because, at the same time, the altera-
tions at Vietoria Terminus in conneetion with the electrification of the
Great Indian Peninsula Railway suburban lines and the necessity of allow-
ing for further expansion of Victoria Terminus on account of Great Indian
Peninsula traffic have also to be considered. But, although it may be
found suitable 1o provide for the Bombay, Baroda and Central India long
distance iraffic at Vietoria Terminus, the loeal suburban service of the
Bombay, Baroda and Central India Railway and their goods traffic mnst,
of eourse, continue on the existing Bombay., Baroda and Central India
Railway lines as far as Grant Road where terminal arrangements wil! be
in any case necessary for such traffic when the Bombay, Baroda and Central

India Railway line between Grant Road and Colaba is removed.

(0) The original estimate of cost of the proposed new Bombay, Baroda
and Central India Railway terminal station at Grant Road amounted to
33 crores of rupees. After being revised, this figure was reduced to about
Rs. 2 erores, but is again being subjected to further revision and reliable
figures for works and land cannot be turnished. This estimate would he
reduced by the credit that will be received for the Clolaba property to be
abandoned, and it must also be borne in mind that, if the existing line
between Coluba and Grant Road were to be allowed to remain, consider-
able expenditure would be necessary to improve the existing terminal
facilities in order to meet present and future needs.

Mr. B. Das : What would be the cost of the acquisition of land ?

Mr. A. A L. Parsons: As I have already explained, I cannot at
present give figures,

Mr. B. Das: Have Government actually acquired land for this
scheme !

Mr. A. A. L. Parsons : I am afraid I cannot say whether we have
actually acquired land or not. Negotiations for the acquisition of land
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have been in progress, but I do not know whether we have actually ac-
quired any.

STATE MANAGEMENT OF THE EAST INDIAN AND THE GREAT INDIAN PENIN-
SULA RAILWAYS.

1607. *Mr. B. Das: (a) In reference to my starred question No. 301
of 12th February, 1924, will Government be pleased to state what progress
has been so far made to take over these two railways, namely, the East
Indian Railway and Great Indian Peninsula Railway 1t

(b) Have Government considered the advisability of appointing an
experts’ committee of the Railway Board to go into details of management
of the G. I. P. Railway with a view to introduce retrenchment as soon as
the railway comes under State management ?

Mr. A. A L. Parsons : (¢) The question of the arrangements neces-
sary to take over the management of the East Indian Railway and the
Great Indian Peninsula Railway is engaging the attention of Government
and good progress has already been made with these arrangements.

(b) The Honourable Member's attention is directed to page 37 of
Appendix B to the Demands for Grants for 1924-25. From that statement
he will find that the present Agent is budgetting in 1924-25 for Rs. 71.52
lakhs less under the heads of General Administration, ordinary repairs
and maintenance and operating expenses than the actual expenditure
incurred under the same healls in 1922-23. This reduction in ordinary
working expenses is being effected in spite of the fact that the Agent is
budgetting in 1924-25 for gross earnings Rs. 20 lakhs in excess of the
actuals of 1922.23. These facts show that there is no necessity for the
appointment of the expert Committec suggested in this part of the
question. The present Agent has already effected considerable economies
on the Great Indian Peninsula Railway and the Government are confident
that he will continue his efforts in this direction.

Cost oF TowN PLANNING SCHEMES UNDERTAKEN BY THE GREAT INDIAN
PENINSULA RAILway.

1608. *Mr, B. Das : (a) Is it a fact that the Great Indian Peninsula
Railway has been building residential towns for railway officers and
abandoning them for other centres ?

(b) Is it true that there are 3 or 4 such deserted towns and that
quarters built for high officials are occupied by subordinates ?

(¢) Will Government be pleased to state the capital spent on such
town planning schemes by the Great Indian Peninsula Railway 1

Mr. A. A. L. Parsons : (a) No.

(b) and (c). The Honourable Member possibly refers to the arrange-
ments resulting from the new organisation adopted on the Great Indian
Peninsula Railway on 1st November 1922, Tt is an exaggeration to use
the expression “ deserted towns’, but it is believed to be correct that at
a few stations certain bungalows previously utilised for officers’ quarters
will not be required now for that purpose. Of these, however, a number
were rented bungalows the leases of which have expired, at least two
were in bad condition and would have had to bhe rebuilt, and some will
be sold us there is a demand for them.
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This only leaves four officers’ bungalows which cannot be utilised

for their original purpose, and two of these will probably be set aside as
rest houses, the other two being made use of for subordinates.

EXPENDITURE INCURRED BY STATE AND GUARANTEED RamLways oN HousiNg
OF THEIR STAFF.

, 1609. *Mr. B. Das : Will Government be pleased to lay a statement
on the table showing the capital expenditure on all State and Guaranteed
Railways for housing of their officers and staff ?

Mr. A. A. L. Parsons : A statement giving the required information
is placed on the table.

Statement showing oapital outlay incurred from commencement of operations or from
date of purchase in the case of railways purchased from the old guaranteed railway
companies, to end of 3lst March 1923 on steff quarters by State Eailways

whether worked by State er by Companies.

Name of Railways. Amount.
Rs.

State Railways worked by the State.
North Western Railway .. . 3,37,04,379
Oudh and Rohilkhand .. . 70,50,729
Eastern Bengal . . .. 1,93,20,300
Aden Railways .. .. 1,47,423
Delhi New Capital Railway Works Scheme’ 6,02,826

State Railways worked by Companies or by
Indian States.

Assnm  Bengal .. .. e .. 62,43,085
Bengul Nagpur .. .. .. .. 2,20,38,654
Burmu .. .. .. . ‘e 1,23,58,756
Bengal and North Western .. . . 21,53,593
Bozwada .. .. . .. 40,274
Bombay, Baroda and Central India . .. 2,62,62,710
East Indian .. .. .. .. 2,08,05650
Great Indian Peninsula .. .. .. 2,17,97,994
Jodhpur Hyderabad .. o .. 3,24,235
Lucknow Bareilly .. .. . .. 3,79,093
Madras and Southern Mahratta Rly. .. . 37,531,081
South Indiun Railway .. .. .. 61,67,342

Total . .. 18,40,48,124

REPAYMENT OF ADVANCES MADE TO THE ARMY CANTEEN BOARD BY THE
IMPERIAL BANK oF INDIA.

1610. *Maulvi Abul Kasem : (1) Will the Government be pleased to
state whether the organisation known as the Army. Canteen Board (India)
has earned any profits, and if so, how much of those profits have been
utilized for the benefit of the soldier ?

(2) Will the Government be pleased to state the extent and amount
of guarantee which they have given to the Imperial Bank of India in
J('tislzf_ct) (;f the advances made by the latter to the Army Canteen Board

ndia '
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(3) Will the Government be pleased to say whether the Army Canteen
Board (India) has repaid any part of the debt advanced to it by the
Tmperial Bank of India on the guarantee of the Government ?

Mr. E. Burdon : (1) With regard to the first part of the question,
I would invite the attention of the Honourable Member to the reply given
on the 9th June 1o starred question No. 1414.

As regards the seeond part, the Army Canteen Board (India) has,
from the commencement, given a rebate to the units for which it catefs.
No sums in addition to this rebate have been distributed to troops.

(2) Rs. 20,00,000,
(3) The answer is in the negative.

APPOINTMENT OF AN OQUTSIDER AS CONTROLLER OF TELEGRAPH STORES.

1611. *Mr, B. Das : Is it a fact that an outsider has been appointed as
Controller of Telegraph Stores on a special rate of pay (Rs. 1,700—2,000)
though this appointment used to be held by an officer of the Telegraph
Department of the rank of Divisional Engineer (Pay Rs. 550—50--1,300) ?

Mr. H. A. 8ams : The officer appointed as Controller of Telegraph
Stores on special pay of Rs. 1,600—75—1,900, is not an outsider but a
permanent officer of the Department.

This appointment used to be held by an officer of the rank of Divi-
sional Engigeer who was liable to transfer at any time. In order to avoid
the management of the Store Yard being affected by frequent transfers it
was considered desirable to have an officer permanently posted to this
particular appointment.

APPOINTMENT OF AN QUTSIDER AS ASSISTANT CONTROLLER OF TELEGRAPH
STORES.

1612. *Mr. B. Das : () Is it a fact that an outsider has been appointed
as Assistant Controller of Telegraph Stores on a pay of Rs. 1,050 though
officers with a knowledge of Telegraph Engineering and stores are avail-
able on much lower pay !

() What are the special qualifications of this officer for which he has
been started on the above salary 1

Mr. H. A, S8ams : (¢) Yes. It was considered that a suitable man
could not be obtained on a lower rate of pay.

(b) The man appointed is an electrical and mechanical engineer with
specialised experience in store-keeping.

WorkiNG CosT oF THE TELEGRAPH DEPARTMENT,

1613. *Mr. B. Das : Tn view of the commercialisation of the Telegraph
Department, will Government be pleased to lay a revised statement on the
table showing the working cost of this department of the Government
of India after allowing for—

(a) depreciation,
(b) sinking fund !
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The Horourable Mr. A. C. Ohatterjee : The commercialisation of the
accounts of the Department is not yet complete. It is not possible there-
fore to place a revised statement on the table.

Rebuction oF EXPENDITURE IN THE TELEGRAPHI DEPARTMENT.

1614. *Mr. B. Das : (a) 1s it a fact that the Telegraph Department

always runs at a loss !
* (b) If so, will Government be pleased to state what steps they have
in contemplation for reduction of expenditure of this Department 1

(¢} Are Government aware that heavy expenses are incurred in this
Department by the reservation of a large number of posts for Anglo-
Indians and Kuropeans ?

(d) Have Government considered the advisability of throwing open
the«e positions to Indians and ineidentally introducing retrenchment in
expenditure ?

The Honourable Mr. A. C. Chatterjee : (a) It is not possible to
say for certain whether there is a profit or loss on the telegraph working
until the accounts of the PPostal and Telegraph Department have been-
fully commereialised.

(0) The Government have under consideration the question whether
it is desirable to initiate a special inquiry into the possibility of reducing
expenditure in the Department.

(¢) No. 8o far as telegraphists are concerned, Indians, Europeans
and Anglo-Indians are employved on the same rates of pay. So far ay the
superior officers of the Engineering Branch are eoncerned, the only differ-
ence in rates of pay is that the officers reeruited in the United Kingdom
draw overseas allowanee and technical pay.

() This question is under consideration in connection with the Lee
Commission’s recommendations so far as the Superior Services are con-
cerned.

Mr. Devaki Prasad Binha : Sir, with reference to the answer to part
(e) of the question, is it a fact that a certain number of posts in this
Depariment are reserved for Anglo-Indians or Kuropeans ¢

The Honourable Mr. A. C. Ohatterjee : I should like notice of the
question.

Mr. Devaki Prasad 8inha : By what time do the Government of India
expeet 1o complete the commercialisation of the Post and Telegraph
Department ¢t
. The Honourable Mr. A. O. Ohatterjee : I hope in a fow months
onger,

CosT or Long DiSTANCE TELEPHONE LINES AND INCOME DERIVED THERE-
FROM.,

1615. *Mr. B. Das : («) Will (overnment be pleased to state the total
capital expenses incurred so far for long distance telephone lines such
as—between Bombay and Delhi and Delhi and Simla ¢

() Will Government be pleased to give :
(i) the additional recurring expenditure to the Post and Telegraphs
for introduction of these lines, and
(it) the income derived so far from the use of these trunk oalls
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_Mr. H. A. 8ams : (a) The total capital expenditure incurred on the
entire trunk system up to 31st March 1923 amounts to Rs. 36,39,924.

) (b) (i). The recurring expenditure for the upkeep of all long
Ellstance telephone lines during 1922-23 amounted to Rs. 3,03,490 which
included Rs. 1,98,049 on account of interest on capital outlay and
Ra. 5,017 on account of overhead charges.

(b) (#). The revenue and expenditure for the years from 1920-21
to 1922-23 are :

Year. Revenue. Expenditure, Profit or Loss.
1920-21 .. 1,71,078 1,903,610 21,832 Loss.
1921-22 e 3,00,440 2,683,017 86,5.3 Profit.
1922.23 - .. . 3,82,024 3,083,440 78,8604

Cost oF TowN TELEPLIONE SCHEMES AND INCOME DERIVED THEREFROM.

1616. *Mr. B. Das : (a¢) Is it a fact that many distriet towns all over
India are being fitted up with telephones for the use of a few Government
officials 1

(b) Will Government be pleased to lay a statement on the table show-
ing :
(1) the capital cost in each case of all town telephone schemes s
have been carried out since 1923, March,

(1) the additional expenditure in each case for maintenance and
management,

(1t) the income derived from each town so far ?
(¢} Are the Government prepared in future to place such schemes

before the Standing Finance Committee and to agree thai no such
schemes be carried out without the approval of that Committee ?

The Honourable Mr. A. C. Chatterjee : (a) No.

b) The financial results of the telephone service for the year
1923-24 are not yet available.

(¢) 1 do not at present see any reason to adopt any such gencral
rule a~ is suggested by the IHonourable Member.

Mr. K. Ahmed : Are the public allowed to use those telephones in
the distriets ¥ .

The Honourable Mr. A. C. Chatterjee : Oh, yes ; certainly.

Mr. K. Ahmed : Is there any system of payment or any system of
collection besides the Government orders !

The Honourable Mr. A. C. Chatterjee : I am sure that the llonourable
gentleman will be provided with a connection if he applies.

Mr. K. Ahmed : Is therc any rule up till now 1

The Honourable Mr. A, O, Ohatterjee : Rules will e furnished to
the Ilonourable gentleman when he applies.
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Maximum Ppy oF TELEGRAPH OFFICERS RECRUITED IN INDIA FROM INDIAN
EnciNEERING COLLEGES.

1617. *Mr. B. Das : («) Is it a fact that the maximum pay which a
telegraph officer recruited in India direet from Indian Engineering
Colleges can get is only Rs. 1,300 whereas an officer in the superior hranch
in the corresponding rank who is promoted from the subordinate grade

draws Rs. 1,400 1
(b) Do Government propouse to take steps to remove this anomaly 1
The Honourable Mr. A. 0. Chatterjee : (a) No.

(b) Does not arise,

€

CENTRAL AND Locan RaiLways Apvisory CouNnciLs.

1618. *Mr. B. Das : (¢) Will Government be pleased to lay a state-
ment on the table giving a list of names of members of the Central
Advisory Council and Local Advisory Councils of Railways ¢

(b) Will Government be pleased to lay a statement for the informa-
tion of the Members of this House showing :
(¢) the number of meetings these Advisory Councils had so far.

(#) subjects referred to them for opinion and advice,
(#1) action, if any, taken on their recommendations {

Mr. A. A, L. Parsons : (a) A list of the Members of the UCentral
Advisory Couneil is laid on the table. For the names of members of
the Locul Advisory Committees, the Honourable Member is referred to
the answer given in this Assembly to item (a) of question No. 1192 on
2nd June, 1924.

{b) With regard to the Central Advisory Council the Honourable
Member is referred to the reply given to question No. 92 on 18th Febru-
ary, 1924, in the Council of State. A further statement showing meetings
since held and subjects discussed at the same is laid on th2 table. With
regard to Local Advisory Committees the Honourable Member is referred
to the reply given on 3rd March, 1924, in this Assembly to item (b) of

question No. 595.

Members of the Central Advisory Counoil.
The Honourable Bir Dinshaw Wacha.
The Honourable Bir Arthur Froom.
The Honourable Rai Bahadur Lala Ramsaran Das, C.LE.
The Honourable Mr, Phiroze C. Sethna, O.B.E.
Dr. H. 8. Gour, M.L.A.
Diwan Bahadur Tiruvenkata Ruangacharinr, M.L.A,
Sir Purshotumdas Thakurdas, M.L.A,
Babu Rang Lal Jajodin, M.L.A.
Babu Khsitish Chandra Neogy, M.L.A.
Seth Kasturbhai Lalbhai, M.L.A.
8ir Gordon Fraser, M.L.A.
Maulvi Abdul Kasem.
A. Cochran, Esq, M.L.A.
Khan Bahadur Suivid Muhammad Ismail, M.L.A.

L165LA B2
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Meetings of Central Advisory Council for Railwdys.

{ Subject placed before

Date of meeting. II Council. Recommendations made.
SN R -
4th February 1924 .. 1' Separation of Railway The general scope of the acheme
from General Finance. was eoxplained and while no

resolution was passed, members
generally appeared to be in
favour of the principle.

16th February 1924 | Amendment of Reilway | The proposal was discussed by

]
!
|
i
"i Act. members, but no decision was
|
i
]

taken.

Ditto .+ | North Western Railway | A sub-committee was appointed

sleeper contract. ! to inquire into the question,

Their reports have been cir-

i culated to members, and will be

! taken up at the next meeting of
the full Council.

Ditto .+ | Technical Training of | The matter was discussed only.
Railway officers and No decision was asked for.
subordinates.

Ditto .. | New Lines .. .. Ditto ditto.

REPRESENTATION OF THE PASSENGERs’ AND TRAFFIC RELIEF ASSOCIATIONS
oN THE (CENTRAL AND Locan Ramway Aopvisory (CouNciLs.

1619. *Mr. B. Das : (a) Are Government aware of the existence of the
Pissengers’ and Traffic Relief Associations at Bombay, Madras, Calcutta
and Karachi ?

(b) Have any of these .Associations been given the privilege of re-
presentation on the Central and Local Advisory Councils ?

(¢) 1f the reply be in the affirmative, will Government be pleased to
mention the names of such representatives and the Council they are on ?

() If the reply be in the negative, will Government be pleased to
siate the reason why ?

(¢) Do Government propose {o take immediate steps to see that such
Associations wherever they exist are given the privilege of representation
on the Loeal Advisory Committee of those Railways in the working of
which they are interested ?

Mr. A, A. L. Parsons : (¢«) Government are aware of the existence
of various Passengers’ Associations.

(b) and (¢). The Central Advisory Council is formed from Members
of the Council of State and Legislative Assembly. Mr. K. Parthasarathy
Ivengar, Honorary Secretary, Indian Passengers’ Association, Madras, is
a member of the Madras and Southern Mahratta Railway Local Adwsorv
Committee. Mr. Jivraj Nensey, Secretary, Passengers’ and Traffic Relief
Association, Bombay, is a Member of the Bombay, Baroda and Central
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India Railway Local Advisory Committee on behalf of the Municipal
Corporation.

(@) Does not arise.

(e) The rules for the constitution of Local Advisory Committees pro-
vide for three members representing rural interests and the travelling pub-
liec. Tt is to the interest of Railways to see that their Committees are as
_representative as possible. Government do not propose to take any
action in the matter,

CoNsTITUTION OF THE LocaL RAILWAY ADVIsOrRY (COMMITTEES,

1620. *Mr, B. Das : Will Government be pleased to place on the table
a copy of the Circular giving details of the constitution of the lLocal
Advisory Committees set up with the different Railways in India ?

Mr. A, A. L. Parsons : The Honourable Member is referred to item
(#1) o1 the reply given in the Assembly on 19th Februnary, 1922, to Mr.
3. 8, Kamat’'s question No. 376.

REORGANIZATION OF THE RAILWAY IBBoARD.

162). *Mr, B. Das : (a) How far have Government procecded in the
reorganisation of the Railway Commission ? g

(b) Will Government be pleased to state why an Indian Member was
pot recruited on the retirement of Colonel Waghorn from the Railway
Board ¥

(¢) Did Government approach retired Indian engineers and railway
officials to sit on the Railway Board ?

(d) If the reply be in the negative, will Government he pieased to state
if it is their poliey to exclude Indians from all administrative posts of the
Railway Board !

(¢) Do Government propose to take proper steps to recruit Indians
in the reorganisation scheme of the Railway Board ?

Mr. A. A L. Parsons : (¢) Full information about the changes is
given in para. 35 of the Budget Memorandum for 1924-25, a copy of
which was given to all Honourable Members. All of the changes referred
to have bheen brought into effect.

(b) Members of the Railway Board must necessarily possess a high
degree of practical knowledge and experience of railway working and no
Indian possessing the requisite qualifications was forthcoming.

(¢) and (d). No.

(¢) Claims of Indian officers of suitable seniority and expericnce are
eonsiderad in making seleetions for appointments in the Railway Board
as they fall vacant. Two Indian officers have recently been seleeted for
stieh &ppointments.

Mr. Devaki Prasad Sinha : What is the material upon which the
Honourable Member bases his assumption that no Indian was found
qualified to fill this post ¢

The Honourable 8ir Oharles Innes : Before filling this post e
examined the qualifications of all the Agents and Chief Enginecrs.
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Mr, Devaki Prasad 8inha : Was this post advertised ¢ ~
The Honourable 8ir Charles Innes : Certainly not.

Mr. Devaki Prasad Binha : How did the Government of India as-
certain that there was absolutely no Indian who could fill this post

The Honourable 8ir Charles Innes : There was certainly no Indian
among the posts I referred to with fresh and recent experience of
practical railway working in India.

STAFF SELECTION BOARD EXAMINATIONS.

1622. *Mr. B. 0. Roy : Will the Government be pleased to state :

(@) the total number of candidates examined by the Staff Selection
Board in their first examination,

(b) the total number of candidates examined by the Staff Sclee.
tion Board in their second or last examination,

(¢) The total number of candidates to be examined this yea: :
(1) departmental,
(1) outsiders ?
The Honourable Sir Alexander Muddiman : (¢) The exact number
cannot be stated. It was approximately 500,
(b) 1,340.
(¢) 268 departmental and 295 outside candidates.

QUALIFICATIONS, DAY, ETC., OF THE ASSISTANT SECRETARY, STAFF SELECTION
Boarb.

1623, *Mr. B. C. Roy : (a) ls it a fact that an Assistant Secretary has
been appointed on a salary of Rs. 500 to earry out the impending exami-
nation to be held by the Staff Selection Board ?

(b) Is the incumbent who has been appointed to the post of Assistant
Secretary an educationist ; if so, what is his University degree 1

(¢) Has he ever conducted any public or departmental examina-
tion ; if so, when and where ¢

(d) If the answers to the foregoing questions are in the negative,
why has he been particularly selected ?

(e) Will the Government be pleased to state whether the post was
advertired ; if not, why not ¢

(f) Has the present incumbent of the post bheen given gazetted
rank 7 In this connection will the Government be pleased to state what
was his substantive pay 1

The Honourable 8ir Alexander Muddiman : The answer to part (a)
is in the affirmative and to parts (D) and (¢) and the first poarts of (e)
and (f) mn the negative.

As to (d) and the remaining parts of (e) and (f) the Assistant-
Secretary was specially selected after careful consideration in view of his
proved abilitv as an assistant in my Department. The post was not
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advertised as there was a suitable candidate at hand. His substantive pay
was Rs. 365.

DUTIES OF THE PART-TIME SECRETARY, STAFF SELECTION BOARD.

1624. *Mr. B. C. Roy : (a) Will the Government be pleased to state
if the present part-time Secretary to the Staff Selection Board draws an
" allowance of Rs. 200 per mensem and will continue to draw this allowance
till this examination is over in addition to the appointment of the Assis-
tant Secretary on Rs. 500 per mensem ¢!

(b) Will the Government be pleased to furnish the reasons for
sanctioning these two appointments ¢

(¢) Will the Government be pleased to state whether the above pro-
cedure has been followed so as not to deprive the present part-time Secretary
of his allowance of Rs. 200 1

(d) Will the Government be pleased to state whether it is a fact that
the present part-time Secretary does not attend to the Board’s work of
correspondence with candidates. ete., regularly every day ; if so, for how
long and to how many letters does he reply and on how many files does
he note ¢ '

(e) If the answer to the above is in the negative is it not a fact that
he got the present Assistant Secretary appointed merely to take a greater
share of his own normal work besides the work of the examination ?

(f) Is it also a fact that the present part-time Secretary gives a
nominal interview for one minute to the passed and unpassed candidates f

(g) Will the Government be pleased to state whether it is & fact that
the present part-time Secretary does not devote any extra hours before
or after office time to the Staff Selection Board’s work !

(h) If the reply to the above is in the affirmative, will the Government
be pleased to state why his allowance of Rs. 200 should not be retrenched
now ¢

(1) Will the Government be pleased to state for how long the present
Assistant Secretary will continue in his post ?

(j) Will the Government be pleased to state whether the present
part-time Seccretary keeps the letters of passed and unpassed candidates
unanswered from days to months ; if so, why so ?

The Honourable 8ir Alexander Muddiman : (a) Yes.

(b) Tt was quite impossible for the part-time Secretary to carry out all
the arrangements for the examination in addition to his other work. It
was therefore decided to appoint a Special Officer for that work while
retaining the Secretary to carry on his ordinary duties. The arrangement
has resulted in economy.

The reply to parts (¢), (d), (e), (9) and (j) is in the negative. Part
(h) does not arise.

(f) I understand this is sometimes the case, especially when candi-
dates have been previously interviewed.

(¢) The Assistant Secretary reverted to his appointment in the Home
Department on the 1st September.
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AMALGAMATION OF THE STAFF SELECTION B0OARD WITH THE HoME DEPART-
MENT,

1625. *Mr. B. C. Roy : Has it been decided that the work of the Staff
Selection Board will be amalgamated with the Home Department and
not with the Department of Education ¢

The Honourable 8ir Alexander Muddiman : The Honourable Member
js correct in thinking that that was the intention, but cireumstances have

sinee changed. The future of the Staff Selection Board is at present under
consideration.

NAMES AND QUALIFICATIONS OF P. ST SECRETAW'ES AND TIHE PRESENT PART-
TIME SECRETARY, ! aFF SLLE. N DBOARD.

1626. *Mr, B. C. Roy : Wiil the Joverrment be pleased to state the
name and qualifications of the Secretury of the Staff Selection Board
from the start, also the name and qua. fications of the present part-time
Secretary ?

The Honourable 8ir Alexander Muddiman : The names are :
Mr. J. D, V. Todge,
Mr. R. 8. Bajpai,
Mr. J. W, Ilearn,
Mr. G. R. Kaye,
Mr. A. 8. Lawrence,
Mr. K. . Brandon.
The main qualification for the post are knowledge of the Sceretariat

system and good general ability.  All the officers seleeted for the post have
possessed these gualifications.

ArpPOINTMENT OF AN . C. 8. OFFICER A8 SECRETARY, STAFP SELECTION
Boarp.

1627. *Mr, B. C. Roy : (¢; Will the Government kindly state whether
the Staff Selection I3oard was created to stop the irregular methods of
reeruitment which used to be formerly practised by the Chief Clerks and
Registrars of the Departments ?

(b) If the reply to the above question is in the affirmative will the
(tovernment be pleased to state why the present post of the Secretary

of the Board is held by an Assistant Sceretary of a certain Department,
who really performs the duties of a Superintendent or & Registrar ?

(¢) Are the Government prepared to consider the question that in
future this post should be held by an I. C. S. Officer and not by a junior
officer of the Government of India 1

The Honourable 8ir Alexander Muddiman : (a¢) I would refer the
Honourable Member to paragraphs 35 to 37 of the Secretariat Procedure
Committee’s report which show why the Staff Selection Board was set up.

(b) Because that is a suitable and economical arrangement.
(¢) I am afraid I cannot give any such undertaking.
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L]
(OMINATION BY THE SECRETARY, STAFF SELECTION BOARD, OF (CANDIDATES
FOR VACANCIES.

1628. *Mr. B. C. Roy : Will the Government be pleased to state
whether the present Seeretury of the Staff Selection Bourd ean nominate
for vucancies short or long passed or unpassed candidates without the
approval of the Chairman or the Board ¥ Whether he has ever done it, if
%0 how many candidates has he so far nominated without the knowledge
of the Board or the Chairman ?

The Honourable 8ir Alexander Muddiman : The answer is in the
negative.

The Secretary works in glose and congtant consultation with and under
the orders of the Chairmar . the Bourd.

. o
EMPLOYMENT OF PENSIONERS IN THE Locan CueariNg OFrFice (ENeEMY
Der:5s).
Ly}

1629, *Mr. B. C. Roy : (¢) Wil the Government be pleased to state
if the oftice of the Loeal Clearing Office (Enemy Debts) has been staifed
with 4 or 5 pensioners ?

(b} Ilas this been done with the knowledge of the Statl Selection
Bouard and what are the amounts of pay granted to these pensioners ?

Sir Henry Moncrieff 8mith : There are two pensioners oun the staff
of the Loceal Clearing Office, which is only a temporary Office dealing with
highly technical work in connection with the Peace Treaties. The work
of the 1wo posts in which they are employed ean only be earried on by
men of the ripest experience.  Before the first pensioner was appointed
the most suitable eandidate the Staff Selection Board eould provide at
the time was tried for a month and found unfitted. An attempt was
then made to secure a man of the requisite experience from another
Department but none of the men selected as suitable would accept
gervice in a temporary office on the pay offered. 1t was therefore neces-
sary to c¢mploy a pensioner. The second pensioner, who is a retired
Regisirar of the Railway Board, had been employed for some tiine in a
temporary capacity on special work of peeuliar diffieulty. As tns work
proved likely to continue for an indefinite period the opportunity of the
recent resignation, on account of ill-health, of the senior assistant on
Rs. 200 was taken to bring this man on to the regular staff. None of
the candidates the Staff Selection Board conld provide would have the
experience necessary to deal with this elass of work.

The pensioners draw consolidated salaries of Rs. 200 and Rs. 205
per mensem, respectively.

The sanction of the Staff Selection Board was obtained to the first
appointment and the sanction of the Home Department, who now deal
with such exemptions, has been ob:ained to the second appointment.

p

!
REPRESENTATION OF MEMBERS OF THE LEGISLATIVE -ASSEMBLY ON THE
STAFF SELECTION BoARD.

1630. *Mr. B, C. Roy : Will the Government kindly state if non-
official Members of the Staff Selection Board have been nominated this
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year from the Members of the Assembly ; if not, why not and who are
the Mcmbers who have been appointed as non-official Members ¢
The Honourable 8ir Alexander Muddiman : The non-official members
of the ad hoc Board are :
Khan Bahadur Mir Muhammad Khan, and
Mr. U. N. Sen.

They are not Members of the Legislative Assembly. The Govern-
ment ¢t India did not think it necessary to appoint Members of the
Legislative Assembly to the Board, as it has been meeting {requently
in Simla while the Assembly has not been in session.

Mr. President : Kumar (Ganganand Sinha. Question No. 1631.

Mr. Devaki Prasad Binha : May | put these questions in the absence
of Kumar Ganganand Sinha ¥ 1 shall put No. 1640 as the previous
questions have already been answered.

Mr. President : No. 1631.

ELEcTION OF MEMBERS OF THE LEGISLATIVE ASSKMBLY TO THE GOVERN-

NG Bopy oF THE Lapy HarpINGE MEDICAL COLLEGE AND HoSPITAL,
DELHI

1631. *Kumar Ganganand 8inha : With reference to the answer given
by the Honourable Mr. Butler to question No. 581, part (¢), on 3rd March
1924 to the effect that the suggestion made regarding the election of the
Members of the Assembly to the Governing Body of the Lady Hardinge
Medical College and Hospital (Delhi) will receive the consideration of the
Government, will they be pleased to state :

(@) whether the suggestion has been considered or not ; if so, with
what results ? if ndt, why !

(b) whether there was any communication on this point between the
Government of India and the Governing Body of the College ;
if so, will the Government be pleased to lay it on the table {

Mr. J. W. Bhore : The attention of the Honourable Member is in-
vited to the reply given by me to Lala Hans Raj's starred question
No. 1587,

Mr. President : Kumar Ganganand Sinha., No. 1632,

Mr. K. Ahmed : Do Government propose for the sake of economy
not to repeat answers to the same questions notice of which has been
given by different ITonourable Members ?

Lala Hans Raj : Part (d) of No. 1632 has not yet been repiied to.
Mr, President : No. 1632,

ExtravagaNT EXPENDITURE IN THE LapY IlArDINGE MEDICAL COLLEGE.

1632. *Kumar Ganganand Sinha : With reference to the answer given
to question No. 582 on 3rd March 1924 will the Government be pleased to
lay on the table :

(a) true copy of the resolution passed by the Governing Body of
the Lady Hardinge College regarding the extravagant
management ?

(d) true copy of the report of inspection made by Lieut.-Colonel
Megaw, Director of the School of Tropical Medicine, Calcutta,
after the investigation of the internal affairs of the institu-
tion ¥
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(c) true copy of the resolution, if any, of the Governing Body
authorising some action on the inspection report referred
to in (b) above ?

(d) details of the actinn, if any, taken on the resolution ?

(e) reason for not taking action, if that be so ?

Mr. J. W. Bhore : (a), (0) and (c). Copies of the resolutions passed
by the Governing Body and of Lieutenant-Colonel Megaw’s report of
ingpecetion have been placed in the Library of the Assembly.

{d) The Governing Body have addressed an appeal for further
financial assistance to the Government of India, who have it under
consideration.

(¢) does not arise.

Mr. President : Nv. 1633. Mr. Devaki Prasad Sinha.

CLASSIFICATION OF THE Lanvy HarpiNnage Mepical COLLEGE As A PRIVATE
INSTITUTION.

1633. *Kumar Ganganand Binha : With reference to the Honourable
Mr. Butler’s answer to question No. 583 asked on 3rd March 1924 to the
effect that the Lady Hardinge College is a private institution with an in-
dependent audit and the letter of the llonorary Seeretary of the Governing
Body dated the 2nd April 1921 published in the official copy of the
Assembly debates of 24th March 1924 in conneetion with question No. 989
will the Government be pleased to state what they precisely mean by
¢ private institution ’ when it is being practically managed and controlled
by the officials ?

Mr. J. W. Bhore : The Honourable Member’s attention is invited to
the reply given by me to Lala Hans Raj’s starred question No. 1?9&‘

Mr. K. Ahmed : Is it not a waste of time to repeat the same answers {
Mr, Devaki Prasad 8inha : I stated in the beginning that I would not

ask these questions. If you will permit me, I will ask No. 1640, because
all the other questions have already been answered.

Mr, K. Ahmed : Are Government aware that interested peeple draft
a number of guestions and approach Honourable Members one¢ by onec,
who in their turn give notice of the same questions to the Secretary of
the liegislative Assembly unnecessarily !

Mr. President: Will the Ifonourable Member in charge tell me how
many questions have already been answered ?

Mr. J. W. Bhore : Practically all up to 1640.

Mr. Devaki Prasad 8inha : All except 1637.

Mr. President : No. 1634,

RuLes oF Servicw For THE JUNIOR AND SENIOR STAFF OF TIE LADY
Harpinge Muepicarn CoLLice, DELHL

1634. *Kumar Ganganand 8inha : With reference to question No.
626 put on the 3rd March 1924 and reply given thereto regarding the rules
of service for the junior and senior staff of the Lady Ilardinge College
will the Government be pleased to call for and lay on the table a copy of the

L165LA C
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rules which apply equally to Europeans and Indians and state how they
can be diseriminated from clauses of the agreement of service, in the
College 1

Mr. J. W. Bhore : Copies of the agreement forms for the senior and
junior staff reeruited from England, whether European or Indicn, have
been placed in the Library of e Assembly. There are no special rules
of service drawn up for those recruited in India.

Aupit INSPE{‘TION Norte AND AvubpiT OBJECTION STATEMENT RELATING TO
TiE Lapy Harpinge Mepicarn CornLeee, DELII, FOR THE PERIOD END-
ING 30T SEPTEMBER 1923,

1635. *Kumar Ganganand Sinha : With reference to question No.
586 put on the 3rd March 1924 and question No. 991 put on 24th March
1924, will the Government be pleased {v lay on the table :

e (a) audit inspection note for the period ending 30th September
T 1923 ;

. {b) audit objection statement for the period ending 30th Septem-
T ber 1923 ¢

Mr. J. W. Bhore : A copy of the Audit Inspection Report and the
“audit objections has been placed in the Library of the Assembly.

DATE oF PUBLICATION oF THE QUINQUENNIAL REPORT OF THE LADY
HarpiNgE MEepican ConLkoe, DELIIL

1636. *Kumar Ganganand Sinha : With reference to question No.
987 put on 24th March 1924 will the Government be pleased to state the
reason why the quinquennial report of the Lady Hardinge College was
not issued in 1923 end the probable date of its publication %

Mr, J. W. Bhore : The attention of the Honourable Member is invited
to the reply given by me to Lala Ians Raj’s starred question No. 1592.

AFFILI.\\TION OF TLHE S('IENUE AND I\I‘RDI(TMJ DE[’ARTMEN'TS OF THE LADY
HarpiNnge MepicaL Connece To Tiie DeLnr UUNIVERSITY.

1637. *Kumar Ganganand Binha : Are the Government awar: of the
fact that neither the science mor the medical department of the Lady
Hardinge College is affilinted to the Delhi University ? If so, do the
lovernment contemplate to affiliate them to the said University ?

Mr. J. W. Bhore : Yes. The matter is one for the consideration
of the (Governing Body and the Delhi University.

EmprLoyMENT OF INDIAN PrOFEssors IN THE LaADY HARDINGE HospiTAL,
DELHI.

1638. *Eumar Ganganand Binha : With reference to the answer given
to Pandit Krishnakant Malviya on the 3rd March that Indian Professors
will be employed in the Lady Hardinge Hospital to fill the vacancies adver-
tised, will the Government be pleased to state the names of Indians, if any,
employed. If no Indian is employed, why is it so ?

Mr. J. W. Bhore : This has already been answered.t
t Vide nnswer to question No. 1588,
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ANNUAL GEANT 10 THE Lapy I{ArDINGE MEDICAL COLLEGE, DELHL

1839. Kumar Ganganand 8inha : Will the Government be pleased
to luy on the table a statement indicating the condition on which an annual
grant of Rs. 2 lakhs is given to the institution ?

Mr. J. W. Bhore : This has already been answered.t

RAISING OF THE LEVEL OF THE IAILWAY LINE BETWEEN KHARIK AND
SAHEBPURKAMAL StarTion oy THE B. N. W. Ramwway.

1640. *Kumar Ganganand 8inha : (¢) Is it a fact that the B. N, W.
Ry. is raising the level of the railway line between Kharik and Sahebpur-
kamal stations by 3 feet ?

(b) Are the Government aware of the fact that the embankment, over
which the B. N. W. Railway trains pass between Kharik and Sahebpur-
kamal stations, checks the flow of water to the other side and year after
year for the last 7 years causes flood: on that side of it on which the
Ganges flows ?

(¢) Are the Government aware of the fact that these floods invariably
bring with them famine and pestilence and cause innumerable loss of life
and property ?

(d) Are the Government aware of the fact that the B. N. W, Railway
realises from the people of the lood-stricken area contributions to defray
the expenses of the patrol police guards, that are kept during the
ruainy season, to prevent the distressed people from causing a breach in the
line ¢

(e) Are the Government aware of the fact that the exasperation of
the distressed people, numbering about 2 lakhs, is so great that they
effected the breach of the railway line on more than one occasion f

(f) Is it a faet that the villagers of the flood-stricken &rea have been
constantly sending representations to the railway authorities about the
flood for the last few years but no permanent measure to relieve their
distress has been adopted ? If so, are the Government prepared to ask
the Bihar and Orissa Government and B. N. W. Ry. for detailed infor-
mation why nothing satisfactory has been done to meet the situation and
why the embankment is being raised, and lay the information on the table
when it is reccived ? .

Mr. A. A L. Parsons : (a) The Bengal and North-Western Railway
has raised a flood berm about 3 feet high along the railway embankment
between Thana-Bihpur and Pasraha.

(b) Yes, Government are aware of the fact that the Bengal and
North-Western Railway embankment between Kharik and Sahebpur-
kamal stations checks the flow of flood water from the (GGanges towards
the north, and that for the last 7 years the Ganges floods on the south
side have risen to a higher level than the flood water on the aorth side.
The railway embankment between these places follows closely the water-
shed between the river Ganges on the south and the Bur Gundak, Tiljuga
and Kosi rivers on the north, this section of the line having been designed
In accordance with decisions arrived at as a result of investigations
initiated by a meeting held at Bhagalpur under the Chairmanship of the
Commissioner in December 1898. The object of aligning this scetion of

—

t Fide answer to question No, 1589.
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railway along the watershed was that it should interfere as little as
possible with the natural spread of the flood waters from these rivers,
and as the country was subject to inundation on both sides of the
railway alignment it was decided to carry the line on a more or less
econtinous embankment in order that the effect of the annual floods
might be loealised as far as possible in the areas to the north and vhe
south and with the idea that the damages caused by such oods should
be mininised as much as possible. Experience has shown that ents which
have Leen made’in the railway embankment by the inhabitauis of the
nicighbouring tracts, when they have been submerged, have not resulted
in anyv substantial reduction in the level of the floods on the two sides
of the embankment. and as a matter of fact the embankment often ucts
beneficially by confining the floods to ome side to the advantage of the
other.  As mentioned above, for the last 7 years the floods in the Ganges
have risen to a higher level than those on the north, but in view of the
enormous volume of water which comes down the Ganges at such times
of very high flood the effect that would be produced if there were flood
openings in this embankment would only be to cause more severe floods
on the north of the embankment without affording much rcliei to the
area between the embankment and the Ganges.

(¢) Government are aware that the hardships enumerated are usuaily
assovinted with extensive floods.

(d) No such contributions are realised by the Bengal and North-
Western Railway Administration.

(¢) Yes.

(f) There have been representations in this matter from iime to time
and the problem is one that has received perpetual attention on account
of the anxiety that is annually caused by the floods to the Railway Ad-
ministration. It seems deubtful however whether any reasonable way
of improving conditions ean be found in view of what is stated above
in the reply to (b).

Mr, Devaki Prasad Simha : In view of the serious admissions made
by the Honourable Member, may I ask if the Government have consider-

ed any steps which would remove the diffieulty which the Honourable
Member himself admits ?

Mr. A. A. L. Parsons : I have already explained that the difficulty
secms to he insuperable,

Mr. Devaki Prasad 8inha : In view of the insuperable character of
the diffieulty, as the Honourable Member has stated, do Government

propose o consider the question of dismantling the line altogether in
order to save about two lakhs of people in the flood-stricken area ?

Mr. A. A L. Parsons : No, Sir.

Mr. Devaki Prasad 8inha : Do Government consider that the exist-

ence of the lives of two lakhs of people is less important than a railway
line extending over 7 miles ?

(No answer.)

~ Mr. Devaki Prasad 8inha : May I take it that the Honourable Member
18 not answering that question ?

(No answer.)
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Mr, Devaki Prasad 8inba : 18 & plan for building an embankment
along a railway line considered by any Government official before it is
tinally sanctioned ?

The Honourable Sir Charles Innes: I can give' the Ionourable
Member a general answer. Might I suggest that he should study the
very careful answer that we have given and then, after studying it, if
she would like to come round and have a talk with the Railway Board,
we shall be most happy to discuss the question. On this very technical
question we have given a very carefully prepared answer, and neither
Mr. Parsons nor myself are. prepared to discuss in detail a teehnical
engineering question of this kind.

Mr. Devaki Prasad 8inha : May I ask the Honourable Member if
he is prepared to consider representations which have so far been
reecived hy the Local Government without any result and to diseuss

-

matters with those who are interested in this question ;

Mr. A. A. L. Parsons : We have considered all the representations
received, ns 1 have already informed the Honourable Member,

Mr. Devaki Prasad Binha : Have all these representations been
considered and disposed of, or are they still pending ?

Mr. President : The Ilonourable Member has had a very full and fair
answer,

UNSTARRED QUESTIONS AND ANSWERS.
DiscHARGE oF Devi Cnanp, PoinTs JaAMADAR AT Kasur, N. W. RarLway.

290. Lala Hans Raj : (a) Is it a fact that one Devi Chand, Points
Jamadar at Kasur, North-Western Railway, has been discharged owing
to his old age while Allah Ditta and Fazal Din who are older than him are
still in serviee § If so, will the Government please state the reason for
doing so0 ?

(b) Is it a fact that in his old age the said Devi Chand’s whole
property was taken away by thieves from the quarters at Kasur railway
station ?

(¢) 1s it & fact that the said Devi Chand has, in spite of many
representations made to different authorities, since he was discharged,
not received any gratuity

() Is it a fact that the said Devi Chand received one letter, dated
7th January, 1924, about a year after his discharge, from the Distriet
Traffic _Superintendent, Bhatinda, informing him that ‘‘ gratuity
amounting to Rs. 162 has been sanctioned by the Agent, Lahore and you
will be called in this office to receive payment when the pay order is
paw&ed? by the Chief Auditor, Lahore ’’ but has not yet been granted the
same

Mr. C. D. M. Hindley: (a), (b), (¢) and (d). Government have
no information and cannot undertake to inquire. A copy of the gues-
tion has however been sent to the Agent, North-Western Railway, and
he will doubtless take such action as is required.
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TRANSFER OF THE STATION MaAsTER, KAsUR.

291. Lala Hans Raj: (1) Will the Government please state how
many Muhammadens and Hindus were employed at Kasu'r railway
station, North-Western Railway, previous to the present station master
and how many are employed at present 1

(2) Will the Government please state :

(a) After how long one exccutive officer in civil and railway service
is transferred from one station to another ?

(b) Since when the present station master is employed at Kasur ?

(¢) Why the present station master has not been transferred after
lis three veavs’ stay at Kasur ?

Mr. C. D. M. Hindley: (1) and (2) (J). Government have no
information.

2 (a) and (¢). There is no rule requiring a station master to be
transferred after any given period.

(CREATION OF A THirp DivisioN IN THE (GOVERNMENT OF INDIA SECRETARIAT.

292, Lala Hans Raj : 1. Is it a fact that a Third Division is being
ereated only in the Secretariat ? If so what has led the Government to
do so !

2. Is it a fact that general dissatisfaction and disappointment is being
felt amongst the Lower Division Clerks of the Government of India
Secretariat ?

3. If the answer to above question is in the affirmative, why do the
Government contemplate the ereation of a Routine Division in the Secre-
tariat offices only and thus differentiate their salaries by a large wmarein
as compared to the existing Lower Division !

4. Will the Government please state what is the present rate of pay
of the Lower Division in the Army Headquarters ¥ Why is not the same
grade introduced in the Secretariat in place of the one now under con-
sideration °*

5. After the creation of the Third Division, will the Government please
state who would be the men placed in the Lower Division and what
nature of work is expected of them ?

6. Arc the (Government aware that there are many Upper Division
Assistants in the Secretariat and attached offices who are doing purely
routine or very less important work ¢ 1If so, do the Government con-
template at the same time the introduction of a similar grade in their
Division ?

The Honourable 8ir Alexander Muddiman : 1. With the exeception
of the Headquarters, Royal Air Foree, Simla, where a third division i=
already in existence, a third division has so far been ereated in the
Secretariat only. It has been created in the interests of economy and
in view of the recommendation made by the Indian Retrenchment Com-
mittee in paragraph 8 on page 128 of their Report.

2, I am not aware that such dissatisfaction or disappointment
exists,

3. Does not arise.
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4. 1 am sending the Honourable Member a statement showing the .
rates of pay of the Lower Division in Army Headquarters. These
rates have not been introduced in the Secretariat, because Government
considered that the new rates were more suitable.

5. It is for each Department of Government to decide what men will
be placed in the Lower Division and what work will be taken from them.

6. The answer to the first part of the question is in the negative.
The second part therefore does not arise,

CLERKS UNDER THE EFFICIENCY BARs IN TuE Lower axp UprPER DiviSIONS
OF THE GOVERNMENT OF INDIA SECRETARIAT AND ATTACHED OFFICES.

293. Ll Eavrs ®aj: 1. Ilow many men of the Lower Division in
the Secretariat and attached offices are under the efficiency bar and how
many of them are Muhammadans, Hindus and Anglo-Tndians ?

2. Does any such efficiency bar exist in the Upper Division ¢ if
s0, ut what pay and how many men of that Division are under efficiency
bhar in different offices and of different communities ?

The Honourable 8ir Alexander Muddiman : 1. There are 459 clivks
below the efficiency bars in the Lower Divisions of the Secretariat and
attached offices. Of these 93 are Muhammadans, 328 Hindus and 35
Anglo-Indians. This includes 3 Muhammadans, 7 Hindus and 6 Anglo-
Indians, whose promotion has been stopped at the cfficiency bars.

2, Yes. The efficieney bar in the Upper Division of the Secretariat
is at Rs. 365. In the Attached Offices the efficiency bars are at Rs. 200
and Rs. 300 in the offices of the Director General, Indian Medical Service,
Chief Controller, Stores, and Director, Intelligence Bureau ; at Rs. 200
in the offices of the Director General, Archmology, and Director, Public
Information ; at Rs. 332 in the Branches of Army Headquarters ; and at
Rs. 270 and Rs. 450 in the Military Accountant General’s Office.

43 Muhammadans, 205 Hindus, 87 Anglo-Indians, 7 Europeans and
2 Indian Christians in the Upper Divisions of the Seecrctariat and Attached
Offices are below the efficiency bars. None of these men have been
stopped at the efficiency bars.

RenT-Free QUARTERS AT Ratsiva, Denmn

204, Lala Hans Raj: Do the Government contemplate giving
rent-free quarters at Raisina, Delhi, like all other services in India when

1]

they fix up their offices at Delhi ¢
The Honourable Mr. A. C. Ohatterjee : The answer is in the negative.

MaTcit Facrories 1N INDIA.

295. Pandit Madan Mohan Malaviya : Will the Government be pleased
to state (a)if they are aware that a powerful Swedish eombine is being
formed to establish match factories in India on an extensive scale, and (b)
whether any concessions are being obtained for them or foreign enter-
prises from Provincial Governments through intermediaries in India ?

.. (2) Will the Government be also pleased to state whether any, and
if so, what concessions or facilities or encouragements have been given
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by Provincial Governments to the Indian match factories already in exist-
ence at Ahmedabad and the Sundarbans and to the match factory which
has nearly been completed at Shahdara (Lahore) {

The Honourable Mr. A, C. Ohatterjee : 1. (a) Government have
seen statements to this effect in the press.

() No concessions have been granted as far as the Government of
India are aware.

2. The (Government of India understand that the only concession
which the Government of Bengal have granted is one to the Bande
Mataram Mateh Factory at Tollygange, Calcutta, giving them a lrase
of a forest bleck in the Darjeeling Forest Division for 30 years subject
to certain conditions. The Punjab Government have, it is understood,
leased some ground to the firm of Sir Daya Kishan Kaul Sons and Com-
pany for construeting a mateh factory at Shahdara near Lahore.
The (Government of India have no information regarding any concessions
granted by the Government of Bombay to the factory at Ahmedabad.

VIEws OF Locan GOVERNMENTS AND LEGISLATURES ON THE RECOMMENDA-
TIONS OF TIIE LEE (.‘-UMMIBSIUN.

296. Diwan Bahadur M. Ramachandra Rao: Do the Government
intend to obtain the views of the Local Governments and the Legislative
Councils in the Provinces in regard to the recommendations of the Lee
Commission and place the same on the table before the discussion of the
subject in this House ?

The Honourable 8ir Alexander Muddiman : (‘opies of the corres-
pondence bcetween the Govermcent of India and Local Governments
on the recommendations of the Lee Commission have been laid on the
table®*. Any expression of opinion by Provincial Legislatures is a
matter £ép local arrangement,

SLEEPERS FOR THE Norri-WEsTERN RalLway.

297. Lala Duni Ohand : (1) Will the Government be pleased to state

the capacity of the treating plant belonging to the N. W. R. at Dhilwan
for daily outturn, of treated sleepers ?

(b) Will the Government be pleased to state the price at which the
chir“;md fir sleepers for treating at Dhilwan ure being purchased by the
N. W.R.!

(e) Will the Government be pleased to state the percentage of rejee-

tions of the fir and chir sleepers before they are treated in the N, W. R.
plant at Dhilwan ¢

(d) Will the Government be pleased to state if it is a fact that each
fir and chir sleeper when treated in the plant at Dhilwan costs the N. W, R.
about Rs. 7-4.0 7

(e) Will the Government be pleased to state how long a  treated
;lleepcr lasts on road line, and how long a deodar sleeper lasts on road
ine ¢

. (f) Will the Government be pleased to state what is the market rate

pf deodar sleepers at present, and how does the treated sleeper compare
in price with the present market rate of a deodar sleeper ?

T e Vide Appvndi-x AT prmted_\n_lh_th;D;hatw‘ui tlet!;_éP_ptembe], 1924,
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Mr. 0. D, M. Hindley : (¢) The maximum outturn of treated sleep-

ers from the Dhilwan Depot is about 1,500 per day and the average

about 1,100 per day. .

(b) Under the present contract, the North-Western Ruilway is
paying Rs. 4 per sleeper for fir and chir sleepers taken in equal quan-
tities.

(¢) Usually the rejections a1 Dhilwan before treatment are between
1 and 2 per cent, but if the sleepers, particularly fir, have to pass a
summer in the Depot before treatment, the rejections may rise to
wboat 5 per cent,

(d) Bach fir and chir sleeper treated in the plant at Dhilwan, costs
the North-Western Railway from Rs. 6-4-0 to Rs. 6-8-0 at present, in-
cluding the original cost of the sleeper itself and the loss due to rejec-
tions before treatment. It is expeeted that this will be gradually re-
duced in course of time.

(¢) The life of a deodar sleeper in the road is about 15 years.
Government have not sufficient experience of treated fir and chir sleepers
to be certain as to their life in the road, but it is anticipated that their
life will be about 12-years.

(f) The present market price of a dendar sleeper is about Rs. 7,
and for comparison with this, a treated fir or chir sleeper shonld cost
Rs. G-1-0 sliout, on the life hasis given in the reply to (e).

NorTH WESTERN RAILWAY CONTRACT FOR SLEEPERS.,

294. Lala Duni Chand : (q¢) Will the Government be pleased to state
if it is a fact that a sub-committee of the members of the Central Advisory
Committee was appointed 1o go into the five years, N. W. R. sleepers, con-
tract 1

(b) If the reply to the above be in the affirmative will the Govern-
ment be pleased to state the names of the members of this committee {

(¢) Will the Government be pleased to state (1) the terms of reference
to this sub-committee and (#) if the sub-committee was authorised to take
non-official evidence 1

{d) If the reply to part (¢) (#) be in the negative will the Govern-
ment he pleased to state the reason why non-official evidenee has heen
excluded 1

(¢) Will the Government be pleased to lay on the table the report of
the sub-committee of the Central Advisory Committee !

Mr. C. D. M. Hindley : In accordance with an undertaking given by
the Honourable the Railway Member in reply to a question by the
Honourable Mr. N. M. Samarth on 23rd July 1923, in the Legislative
Assembly, the facts relating to certain contracts for sleepers made by the
North-Western Railway were placed before the Central Advisory Couneil
in February last and the matter was remitted by them for examination
by a sub-committee of the Council consisting of :—

1. Mr. A. A. L._]’amnns, 1.C.S., Finanecinl (‘ommissioner, Rail-
WaYS.
2. Sir Campbell Rhodes, C.B.E., M.L.A.
3. The Honourable R. B. Lala Ram Saran Das. C.LLE.. and
4. Babu Khitish ("handra Neogy, M.I..A.
L165LA c2
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It was decided that the sub-committee should submit their report
to the whole Council, but no terms of reference were drawn up, nor
was the Committee authorised specifically to take any particular evi-
dence. In accordance with an undertaking given by the Honourable
Railway Member to the Central Advisory Council, the Agent of the
North-Western Railway was present when the matter was considered
by the sub-committee and was interrogated by them. But the sub-com-
mittee was not in any sense a judicial body and had no authority to call*
other persons to give evidence before it.

The reports submitted by members of the sub-committec are laid
on the table.

Report of the Sub-Committee to consider the N. W. Railway sleeper contract.

A Sub-Committee was appointed by the Central Advisory Council at its
meeting of the 16th February to consider and report on t}_w question of the North-
Western Ruilway slecper contract. The Sub-Committee consisted of—

Mr. A. A. L. Parsons, 1.C.8.

Sir Campbell Rhodes, C.B.E.,, M.L.A,

The Howourable R. B, Lala Ramsaran Das, C.LE.
Babu Khitish Chandra Neogy, M.L.A,

Two meetings were held on the 23rd February and 21st March, and it wans decided
at the latter that each member should note on the following distinet issues :—
(1) In calling for a five-year contract for whole or purt supply in Oetober
- 1922 did the Railway Administration exerecise ordinary business
prudence t
(2) Bhould the whole contract have been given to Mossrs, Spedding and
Company 1
(3) Should the terms have been varied after the acceptance of the contract ¢
(4) Are there any specific points which from a consideration of this case
the Central Advisory Council might suggest for investigation by the
oficers who are enquiring into the best method of obtaining sleepers
in future t
The notes were considered at o mecting held on 26th Marceh, and it was decided
that in view of the divergence of opinions disclosed it would be more helpful to the
Couneil if all of them were submitted in extenso. .
Copies of the several notes are attuched for information of the Council,

NOTE BY THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAHS;
C.LE.

In July 1923 a series of guestions on the munner of purchasing coniferous aleepers
by the North Westorn Railway were asked in the Indian Legislative Assembly. In
reply ‘t‘u question No. 352 put by Mr. SBamarth the Honourable Sir Charles Innes stated
that ¢ the manner of placing contracts for the aupply of sleepers will be re-examined
in the light of u contract and all the facts will be placed before the Central Advisory
Couneil for Railways,’' A meeting of the Central Advisory Couneil was held on the
16th February 1924 and there it wus decided thut n sub-committee of the Couneil
should first examine the matter and submit their report to the whole Council. The
sub-committee framed the following four issues :—

1. In enlling for a S-year contract for a whole or a part supply during 1922
did the Railway Administration exercise ordinary business prudence ?
2. Bhould the whole contract be given to Bpeddings ¢
3. Bhould the terms lave been varied after the neceptunce of the tender f
4. Future suggestions regarding pools, ete.
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Issue No, 1.—Ordinary business prudence required that tho North-Wostern Railway
should obtain its supplies nt the cheapest rates provided the material at the same tnn:
was of good quality. The Railwny Administration was not wise in making a contrac
of 5 years in advunce. Even in war times the prices had not ordinarily risen beyond
Re. 8 per sleeper deodar. We have now been passing through a period of falling
prives, and it could not be expected that prices would rise above Ra. B per u!eeper, the
rate at which the Railwny proposed to purchase mccording to this 5 yeurs contract,
As businessmen the North-Western Railway uuthorities should have known, as other
big traders in the ficld did know, that the very firm Bpedding and Dinga 8ingh with
whom they were placing the contraets for the supply of coniferous sloepers have ns
co-purtners of the Punjab Government in the Talwara Saw Mills obtained very valuable
concessions from the Punjab Government (vide agreement between the Becretary of
Ktnte for India on the one hand and Bawa Dinga Singh on the other hand, dated
21t August 1922, referred to in the evidence of Mr. Gibson before the Public Accounts
Commiittee of the Punjab Legislative Council—pnge 64 of the Report and page 77 of
the same Report)-—and that the Forest Department of that Provinee had agreed to sell
to Buwn Dinga Singh B. G. Deodar at Rs. 6-4-0 per sleeper, Cheel Rs. 3 per sleeper
and Fir at Re. 2-12-0 per sleeper.  In April 1923 these rates were subsequently revised.
The rates of B. (1. Deodar were raised from Ra. 6-4-0 to Ru. 6-8-0 and of soft wood
to Rs. 3-3-6 per sleeper. The North-Western Railway authorities were under these
circumstances quite unjustified in purchasing at such high prices as Rs. 7-15-0 for
B. G. Deodar, Rs. 4-G-0 for Cheel and Rs. 3-12-0 for Fir. The Railway authorities
for accepting these terms rely on two things. They say that Mr. Gibson, the Chief
Conscrvutor of Forests, advised that the prices were expected to rise. 1 doubt very
much whether Railwuy nuthorities whose interest it is to purchuse things as cheaply
a9 possible were right in taking in this matter the advice of one of their own contractors,
the Punjab Forest Department, whose interest must obviously be to secure for their
Forest produce as high a price us possible. But apart from this the Railway Adminis-
tration should have seen that the recent eontruet of the Chief Conservator of Forests,
Punjab, with Bawa Dingan Singh was quite opposed to the alleged advice of the
Congervator. And does not the Punjab Government a few months later close down
their own Haw Mills on the ground that with prices prevailing in the market it was
no longer profituble to run the concern. The second ground on which the Railway
nuthoritics rely for nceepting such high rates from Hpedding and Company for G years
in ndvance is snid to be that the other tenderers also had offered prices not omly very
different from BSpeddings but some of them offered two sets of prices, lower ones
for the first two yeurs or so und higher ones for the next three years. The Railwny
authorities from this argue that there was cvidence for prices in subsequent years to
rige. If the Railway Administrution had been a little more prudent and foresighted
they would have at once seen the renson for these two scts of prices. In the first
pluce they must have known that the forest leuses of many of the tenderers were
about to expire in ome or two or three years. Naturnlly the tenderers could not be
sure about the market two or three years hence. It depended on how and by whom
the future forest lenses were to be worked. The wisest and best course for the
Railway authorities should have been to see what happened when two yvears hence
the forest leuses of many of the tenderers expired. Under these circumstances the
contructs should nlse have been limited to a smaller number of vears preferably for
one year only. And as regards high quotations by the tt'mli-ro'r,q, quotations much
higher than the prevailing market rates, who was responsible for this ¥ Did not
the Chief Engincer of North-Western Ruilway himself in his lotter No. P.-743-Mig-
celluncous, dated 11th March 1922, to the Chief Conservator of Forests, Pun jub, offer
to purchage B. G. Deodar ut Rs. 8, M. G. Deodar at Ra. 4-2-0 and Cheel or Fir B. G. at
Rs. 47 1f the Chief Engineer himself is willing to offer such high prices to the
Punjab Forest Department naturally it means that he invites the traders to demand
the same high prices. 1 am convineed the North-Western Railway  Administration
wits unwise in fixing contracts for 5 years in advunce and at uuch'lligh rates .Thc
advice alleged to have been given to them by the Chief Conservator of Forests P‘un inh
coull mot be supported by fuets. In view of the falling prices the same (‘illioi;
Conservator had to close dowu his pet scheme of Saw Mills for fear of its hoi:; n
losing concern.  The snme Chief Conservator had u few months previous  to ighi‘a
contract sold his own forest produée at much cheaper rates than what the Chief
ra . - . H v (e
k].:_agli{nml'r.tl\;)rtlv\i\fugh»rn Railway, accepted from Speddings, 1 find it impossible to
:tltm:mt-ltl j;:igl‘; “ruﬁ,:,l]“d" authorities were prudent in making this long period contruct

Issue No. 2—The second point is whether it was wise to give the whole contract
to one firm, In this matter too .1 cannot support the action of the Railway authorities.
They scem to‘thmk that by eliminating the competition of other timber merchants
they could bring down the prices of sleepers. Hnve the crention of monopolien ever
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reduced prices ¥ The Railway authorities scemed to think that if competition in
obtaining forest leases could be eliminated, forest leases could be obtained at cheaper
rates from the owners of forests. As u matter of fact we find the acceptance of mouo-
olist rates from Spedding hus brought about for them increased rates for forest
ense in the Kashmir State. But even if the rates for forest leases went down, the
Railway authorities have made too large an assumption in this matter. Such a state
of uffairs would only swell the profits of the monopolists without in any way lowering
the prices. Even 1recent instunces show that where the Speddings obtained their
supplies at very chenp rates, vie, Rs. 6-8-0 per sleeper they have not reduced their
rices charged from the Railway. By giving the whole contract to one firm the
ailway Administration can never succeed in lowering prices. It is only under a
healthy competition that prires ean be lowered. The Railway authorities sy that in
pre-war times when the bulk of the purchases were made from Bpedding the prices
wore low, In the war times on account of scarcity of supplies contracts were given
to othors also. They now argue that becuuse purchuses were made from several
firms the prices went up. Here there is another large assumption. Who cver heard
saying that the cxistence of n large number of sellers in the market raiscs the prices t
I am surprised that the Ruilwuy Administration should hold such a view wholly opposed
to all well-known and well-tested economic principles. The prices in the war times
went up not because there were too many sellers in the field, but because there were
still larger a number, much too lurge a number, of buyers at the same time, After
the war the number of buyers has suddenly gone down, while the number of sellers
still remaina at u high figure. The Railway Administration in this instance has with-
out benefiting itself tried to injure the timber trade as a whole. By ereating a mono-
poly it will bring sbout the ruin of all indigenous enterprise. Moreover there is
unother point to be taken into considerntion. Before giving contract to one individual
firm the Railway Administration should huve seen whether the firm patronized had
gufficient resources to mcet the demands, In the pre-wur times Spedding anl
Company no doubt possessed large forest areas on lease. They could then no doubt
supply over 6 lakhs Deodur sleepers annually. But the Railway Administration should
have known thut Spedding and Compuny had been ousted from the Krishna-Gangn
forest (Kashmir) by X in 1014, They were ouated from Chambu forests by Y in
1915, They are no longer working in Kulu since 1919, Bawa Dingn Singh has
no forest on lease and he never had uny. Spedding and Company in 1922 were
already booked with North-Western Railway for 2,500,000 sleepers annually up to
1926, At the time of taking this new  5-years contract Bpeddings did not possess
any resources in the shape of their own forests for meeting the obligations under
this new contract. It wus after this contrnct that the firm obtained another leasc
in the Kashmir Btate. But in view of the monopolist rutes they had obtained from
the Railway Depurtment they hmd to pay higher rates for this leasc. From this
source they cannot supply more than 75,000 sleepers. The total output of this firm
from their own forests at present is said to be about 3,25,000 aleepers nnnually.
In August 1922, Punjab Government had no doubt agreed to sell to Bawa Dinga
Singh Deodar and soft wood at much cheaper rates but in April 1923 their supply
from Punjab Government was restricted to 1,25,000 B. G. Deodar at Rs, 6-8-0 and
75,000 Cheel at Ke. 3-3-6. It means that the total commitments of Bpedding and
Company at pregent are 7,530,000 Deodar annually and 6,00,000 soft wood sleepers
annunlly.  Against these commitments the flrm is said to bave a supply of 3,253,000
Deodar annually from their own foreats, amd a sapply of 1,25,000 Deodar and 70,000
Cheel sleepers from Punjab Government annually. That is to suy, they can supply
annually about 4,50,000 Deodars and 70,000 Cheel from their own resources,
The remaining 3,00,000 Deodars and 530,000 Cheel and Fir they have to take
from the Bazaar, Bo far ns their supply from the CGovernment and their
purchases from the Bazaar are concerned Bpedding and Baws  Dingn  Bingh
are mercly middlemen, They have offered to purchunse 65,000 sleepers from 2
one of the unsuccessful tenderers, on u commission of Re. 1-4-0 per sleeper. They
have purchased sleepers from others also at a big profit.  From Government of the
Punjab and from Tehri, Garhwal, they have been nble to make n high profit. They
purchase from them sleepers at Ra. 6-8-0 and sell it to Railway Depurtment nt Ra. 7-15-0.
The North-Western Railway before giving a long term contract to Speddings should
have satisfied itself as to whether the firm possess u sufficient supply of their owh.
This 1 am convineed they have failed te do. No doubt, in the past this firm had
been fulfilling its obligntions to the satisfaction of the Railway Administration. But
then it must be remembered that the resources of the company were formerly much
larger. They posscssed large number of forests on lease, That ls no longer the
cnse.  The Railway authorities should have seen that it wus now no longer possible
for this company to mcet their much hesvier commitments from their own resources,
To ereate a monopoly in their favour under such cireumstances would only result in
ruining all the other indigenous firms in the trade, and in benefiting and patronizin:
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onlv this one European flrm, of which Bawa Dinga Singh, is only a nominal partner.
This could ilﬂ.l’dl\‘pllﬂ\'u been the object of the North-Western Railway. We are
told that Y had in the past been unsatisfactory inasmuch as they had not been regular
in their supply. The Agent, North-Western Railway, himself ndmits that the Railway
had not direct denlings with this firm. Xven in eases where they appeared to have
dealings of some sort with the Railway Department it has not heen shown that the flrm,
excepting one, were ut fault for any delny that may have occurred in the dolivery and
quality of the supplies. I beliove there were many relinble tenderers, A was one who
could supply sleepers to the Railway authoritics from his own forcats at lower rates. Tt
appenrs that the Railway Administration was too husty in accepting the tonder of
Speddings, and 1 am convinced they were not wise in rejecting all the offers of the others.
At any rate the tenders should have been accepted in part from more than one tenderer.
We have had no opportunity of examining the unsuccessful tenderers. If we had that
opportunity 1 believe they would have given us sufficient material to judge whether
the allegntions of the Railway Department against other firms hold any water. The
North-Western Ruilway has in my opinion been unjust in this matter to the othor
firms and they are not in their own interests wise in giving the whole contract to
one firm and thus creating u monopoly which may become its own dictator in the
future,

Issue No. 3—The Ruilway Administration was not at ull justiffied in varying
the terms in the tenders. They have by thesc variations unduly fuvoured Bpedding.
In not requiring this firm to deliver sleepers f.o.r. the Railway Administration has
given them a concession of one anna per sleeper which means to them a subsidi'l of
about Rs. 1,56,250. By allowing them to su{g:ly only 85 per cent. first class they have
given them a concession of 3 annas per sleeper on B. G. Deodar and 2 annas per
sleeper on soft wood. This means to them a subsidy of about Rs. 8,43,750. Iu
allowing the company to sub-let or nssign their contruct on commission to other firms
und being able to purchase their supplics from the Govermment Forcst Departments
and others ut very low rates the Railway Administration have put into the pockets
of 8pedding and Company about 40,00,000 of rupees in 5 years. If this company
had been required in accordance with the terms of the tender to deposit 5 per cont.
of the value of the goods to be delivered they would huve been made to deposit over
14,00,000 of rupees. To flnance such a big amount is not an easy thing and that
meant n grant concession to the firm. All these variations of the terms of the tender
will give T think to Spedding and Company something like 50,00,000 rupses in 5
years, in addition to the interest charges, L{my would save in not being made to
deposit 14,00,000 of rupces ns sccurity. ad the other firms anticipated these changes
in the terms of the tender the Raillway Administration would have obtained very

favourable terms from such firm. I believe in doing this the Railway authoritics
have made a serious mistake.

Issue No. 4 —The present system of pool, I amn convinced, is wholly wrong. In
pre-war times Messrs, Bpedding and Company possessed in the Punjab a eort of
monopoly. They posscssed leases of most of the forests. At that time there were
hardly any Indiaps in the timber business. In war times ns every source for the
supply of timber wus stopped Indians also got an opportunity of entering the field.
In a few years time the Indian firms obtained leases of some of the forests and were
able to oust Spedding from the fleld to some extent. The creation of a monopoly
in favour of Bpedding has not only compelled the Punjab Government to olose down
their own timber suw mills coneern and made them suffer a loss of about 7,00,000 but
have also practically killed all indigenous enterprise in the timber trade. It is said
that Bawa Dinga Siugh is a partner in the firm of Spedding and Company und
therefore the firm is not entirely European, But it must be remembered that Bawa
Dinga Bingh or Pandit Rishi Ram are only nominal partners in the firm. The firm
is for all intents and purposesa European firm, and in giving a long term contrnet
to this firm the Railway Administration are killing the entire %udi:m Industry in this
line, In creating this monopoly the Railway too will not obtain any advantage.
the present contracts have shown that the system of pools in neither for the advantage
Time will come when on the removal of competitors from the field Spedding and
Company will be able to dictate their own terms to the Railway and it will meun
not cheap supply to them, which I hope is the objeet they wunt to attain. From
this point also the creation of monopolics is inadvisnble. Creation of pools for the
purchuse of sleepers vests too much power in one centre. Thia' is undesirable, and
the present contracts huve shown that the systom of pools is neither for the udva’ntuge-
of the country nor for the advantage of the Railwayn.

RAM SARAN ' DAS.
The 26th Marck 1984,
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NOTE BY MR. K. C. NEOGY.

lssue No. 1.—The Railway authorities told us that the prineipal justification for
this 5-year contract was that Deodar was getting scarce, and that they relied upon
the expert opinion of Mr. Gibson, Chief Conservator of Forests in the Punjab, in
support of this propesition, The Minutes of the discussion that teok place on thu
subject between Mr. Gibson and the Railway authorities were read out to us, and
it is to be noted that while Mr. Gibson cxpressed the view that the supply of
Deodar was absolutely limited, in a later purt of the Minutes he is reported to have
stated that that was the worst period for entering into u 3-year contract, and further
that no truder could quote fuvourable rates for 5 years. T fail to see how the Railway
could reasonably net upon one part of Mr. Gibson's opinion overlooking the other’
part which bears more direetly upon the guestion of advisability of a 5-year contract.
As this cxpression .of Mr. Gibson’s opinion wus not availuble to us when the Agent
of the North-Western Ruilway appeured before the sub-committee, we could not get
an elucidation on the point from him. We should have liked to ascertain whether
there were uny facts or circumstances justifying the rejection of the latter purt of
Mr. Gibson's opinion. It does not seem to me that the Railway Administration is
Jjustified in invoking the authority of Mr. Gibson in support of the decision to eall
for tenders for a O-year contruet. If Mr. Gibson's opinion is to be taken to have
been their sole guide in this matter, T must clearly come to the couclusion that the
Railway administration have failed to establish that they exercised ordinary business
prudence in this matter.

As to whether the Deodnr timber market could be rensonubly expected in the
autumn of 1922, to rise, it does not appear to me that there wus any justifinble
apprehension on this ground. Our attention was druwn to a statement made by
Mr. Gibson before the Public Accounts Committee of the Punjab Legislative Council,
on the 22nd September 1923, in which he referred to the fact that-the state of the
timber market in August 1922 was not brilliant (from the poiut of view of the seller).

The question of ‘‘ whole or part supply '’ raised in this issue, is of a purely
academice character, for the Agent, North-Western Railway, admitted with conimend-
able frankness that the Railway authorities had decided, at the time of calling for
tenders, to place the whole contract with one reliable firm, that the Enginecrs were
definitely against part tenders, that monopolies tended in their view to keep down
prices, and the only objeet in calling for tenders was merely to test the market.
The call for tenders ¢‘ for whole or part supply *’ was, in this view of the matter,
more or less n formality.

Issue No. 2.—As stuted above the Railway administration favour the creation of
monopolies in the matter of sleeper supplies ; and the only reason given by the Agent,
North-Western  Railway, in support of this position, was that by climinuting com-
petition for forest leanses, monopolist eontracts have n tendency to reduce the royalty
for timber and eventually to lower the price of sleeper. Even assuming that this
policy muy lead to a rchul:tion of royalty for forest lense, there is no groumd for
supposing that the monopolist would allow the Railwuy to reap any advantage from
guch reduction, in the shape of reduced prices. It is difficult for me to support &
policy which destroye competition among contractors. By ercating a monopoly in
favour of a firm, the Ruilway mny be setting up a future dictator of sleeper rates.

The Railway suthoritics had admittedly muade up their mind to place the entire
contract with one firm, at the time of culling for tenders. And judging from all
circumstances one may be led to believe that they had also made the selection of that
onc firm about the same time. The memorandum prepared by the Railway Board
on the subject states that the North-Western Railway had an offer from Messrs.
Spedding and Company, for a long term contranct, but that they had decided to call
for public tenders in order to test the market. The period of notice was unduly
short, and the eall was for the whole tender. The time, however, was extended in
response to complaints from other firms, and part tenders were also called for, in
n subsequent notiflcation. It is difficult to contend that these alterations were made
with any bona fide intention of considering the part tenders on their merits ; because,
as stated hy the Afent, North-Western Railway, the Railway authorities, particularly
tho engineers, hud decided not to pt part tenders. It seems to me, therefore, that
the elimination of part tenders was a foregone conclusion.

The Agent stated that the two main considerations in accepting a tender were :
(1) whether the contractor had a sufficient supply of his own, and (2) whether
ho was relinble as shown by past record. So far as Messrs. Bpedding and Company
were concerned, it does mot appear that the Railway administration made any
enquiries on the first head. All that we have been told is that this flrm had
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doealings with. the Railway for a long time, and its past record wus quite satis-
factory. In the case of the other temderers, however, both the conditions stated
above had to be satisfied, with the result that they were all rejected.

1 do not desire to enter into a detailed discussion as to whether or not the
chargea brought by the Rauilway administration againgt the other tenderers have
been made out. It should, however, be pointed out that in one particular case,
the temderers—Y-—hnd no previous direct dealings with the North-Western Railway,
and the charge against them of unrelinbility is based on cortain assumptions. [ am not
satisfied that they were directly to blame for the luches with which they have been
charged. But whutever the Railway might have to say against this firm, no accusation
could conceivably be made, on these grounds, aguinst A, who tendered jointly with

A, 1 am informed, owns considerable forest property and this was his first direct
tender for the supply of sleeper to the North-Western Ruilway. There could, there-
fore, be no objection to his tender on either of the two grounds mentioned above,
But it is surprising to note that the name of A was altogether omitted from the
Memorandum circulated by the Railway Board to the Members of the Central Advisory
Couneil, und it was only when one of the members of the sub-committee mentioned
this fuet that an enquiry was made into the matter. The sub-committee have lately
been nssured that, although the original tenders had been destroyed, there was evidence
to show that A had joined Y in tendering. It therefore appears that A was
penalized for the supposed sing of his associates,

Issue No. 3.—I do not think that there is any room for a difference of opinion
on this point. In making the variations in the terms of the tender after acceptance,
the Railway administration undoubtedly sacrificed the interests of the Railways and
laid themselves open to the charge of giving undue preference to Messrs. Spedding
and Company. Having regard to the great value of the present eontraet the North-
Woestern Ruilway ought to have exercised more care in cxamining the tender forms and
tl;(' ;'mulitiona of the contract before netually modifying the terms after acceptance
of the tender.

lssue No. 4—1 um not in favour of the present system under which the North-
Western Railway is the sole purchasing authority for coniferous sleepers on bchalf
of certain Railway ndministrations. As disclosed by the circumstances of the present
cnse, the present pool system has not resulted in the economy that wus antieipated,
and n mouopoly in purchase hus tended to create a monopoly in supply.

I eannot conclude this note without mentioning that the sub-committee were
handicapped in making the enquiry by reason of the fact that, according to the
decigion of the Central Advisory Council, representatives of the tendering firms were
not called.

Devar ; K. C. NEOGY.
Mareh 26th, 1924.

NOTE BY SIR CAMPBELL RHODES.

The Committee have found considerable difficulty in carrying out the mandate
of the Central Railway Advisory Committee. Many of the documents which would
have assisted our invent’igatiuna have been destroyed in the ordinary courac of proco_riurc,
and there have been several changes in the persounel of the officers on the railway
who hud to deal with the contract, into the circumstances of which we have been
asked to inquire. It appears that Mossrs. Spedding and Company have supplied
sleepers to the North-Western Railway for many years, either on the basis of five-
year contracts, or on contracts for shorter periods, and in the matter of punctuality
of delivery and in respcet of quality they are said by the railway company to have
given full satisfaction. There was therefore a predilection on the part of the latter
to place a contract with this firm, though the Railway Board decided that public
tenders must be ecnlled for. I consider the railway company rightly revised their
original call for tenders by notifying that they were pruparcd to receive tendera not
only for the whole quantity but also for portions. In deciding to call for tenders for
a period of five years they were apparently guided by advice received from the Forest
Officer of the Punjab Government, whose department it must however be ussumed
was not averse to the establishment of a high level of price for sleepers. All the
circumstances considered, I have come to the conclusion that in ecalling for tendere
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for a five-year contraet in October 1922 the railway administration exercised ordinary
business prndence.  Rightly or wrongly they believed that the supply of deodar sleepers
was likely to diminish and they did not anticipate any early fall in prices. Regular
supply was essentinl to their engincering programme. The railway company could
not run the risk of any irregularity in supply at a period when much reconstructiou
had to be done, following on the delapidations of the war period. That they were
not alone in their belief is shown by the faet thnt tenderers D, H, J and O quoted
a higher price for the lust three yeurs of the contract, and tenderers N. Q, and K
were only prepured to quote for the first portion of the period.

It appears ther was a eontract about this time for the snle to Dinga Ringh by
the Government of Punjab of deodur sleepers at Rs. 6-8-0 for a period of five years,
but it is elear that this contruet was at an exeeptionally low rate to compensate the
gentleman named owing to certnin claims for compensation which he might possibly
huve substantiated sgainst the Punjab Government on n matter outside the scope of
our reference. This priee therefore cannot be regarded us indieating the market
value, a faet borne out by the tenders submitted to the railway. It ig true that
slecpers are now offering for less money, but in order to express an opinion on the
railway's policy in 1922 it js nccessury to visualise the conditions then ruling. Nor
is it certain that bad they placed the coutract for one yenr ouly they would have
been able to supply their requirements for subsequent yeurs at any material reduction
in price, as it 18 obvious that ns soon as one large buyer hus made a contract for a
lengthened period with one of the larger sellers, the unsuccessful tenderers find it
difficult to dispose of their stocks and are willing to accept lower rates. But had
the railway purchased for one year only, their subsequent call for tenders would have
crented a firmer market, and there is to my mind some renson for believing that
all the tenderers if not actually in a ring were at least tendering with marked and
probably inspired unanimity at a price considerably above the cost of productiom.
I have scen no evildence to prove that the circumstances of October 1922 would not

have been rc{:roduced a yeur later, though possibly o slightly lower rate might have
been tendered,

The question remains as to whother it was advisable on broad lines of policy
for the railway to give one firm of suppliers a monopoly for a period of five yeurs and
thus to threaten the cxistence of rival firms. The importance of this issue is
enhanced by the fact that other railways buy their sleeper requirements from the
Punijab and Kashmir forests solely through the North-Western Railway. The railway
would probably urge that this policy in the pnst has been pursued with some con-
sistency and without untoward results from their point of view, and that as shown
. ubove apparent comPetitinn amongst many tenderers hud not actually produced that

real competition which tends to force prices down to the cost of production, whilst
on the other hand enhancing the price paid for forest loases. Some of the cheaper
suppliers morcover had not built up a sound reputation for punctual discharge of
their contractuanl obligations. Neverthcless, it must be borne in mind that there is
nlways the danger of a buying monopoly creating a selling monopoly by erushing out
the smaller firms, and it is therefore to the interest of any large buyer to keep alive
and vigorous more than one source of supply. In the instunce under review this could
have been cffected by giving some smnl? portion of the contract to whichever of the

cheaper tendercrs the railway considered deserved by their past record to be encournged
or at least to be given unother trial. .

I have stated ubove my reasons for believing that the railwny administration
exereised ordinary husiness prudence in calling for tenders for a five-your contract.
T consider that on their record und teudered price thut the major portion of the
eontract should undoubtedly have been given (as the whole in faet was) to Messra.
Spedding and Dinga Singh, and it has been stated to us that sinec the contrnet was
pluced these suppliers have hitherto proved their ability to implement their obligatious.
But for the reasons of gencral policy indicated sbove I consider that a portion, uot

necessarily a Jurge one, might advantageously lave been placed clsewhere so as to
maintain a4 more open market.

I do not sttach any importance to statements made to the cffeet that Mesurs.
Spedding and Dinga Singh huve obtained part of their supplics from other contrnetors,
and have thus acted ns middlemen. This is common in all trades and especially in
the sleeper trude. Such aection on the part of the suppliers is not tantamount to the
sub-letting of the contract, for the original contrnctors remnin responsible for the
due delivery und quality of the slecpers and receive payment direet !I;-om the milway
company. It is immateriul for the railway company to enquire whenee suppliers
obtain the goods they tender provided the quality is up to specification and the
suppliers have established their reputation and bona fides.
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There are a few other points to which it is necessary that attention should be
direeted. The railway authorities admit that the standard tender forms used were
not upplicable entirely to slecper tenders and should have been revisal hefore issue.
The chief misunderstandings which thus urose were that tenderers were usked to supply
the sleepers f.o.r. und that a security deposit, which in the case of such a big order
over so long a period would have been oppressive, was not demanded. The cistoms in
regard to sleoper snpply are so well known and the security requirements were so
onerous that it is hard to believe that the other tenderers were under any misunder-
stpuding such as could not have been cleared up by u reference to the ruilways before
the tenders were sent in. It should have been obvious that a standard form of tender
was being used which was not properly applicable to the particular requirements of
the case. It was however unfortunate that greater care was not exercised in the
nmtter of issuing the tender forms, and it is by no means evident that tenderers’
prices and the quantities offered were unaffected by the inclusion of conditions, which
the railway company did not intend to enforee.

It hag been further pointed out that the terms of the contract with Messrs. Spedding
and Dinga Bingh were varied after scceptance of the tender, not omly in regard to
the matters mentioned in the preeeding paragruph but ulso by the acceptance of 8
certain proportion of second and third cluss and rejected sleepers at the full rate.
Explanations have been given for thia eourse which do not seem entirely comrincing.
It has also been urged in extenuation that hitherto the suppliers have not taken by
any means full advantage of this concession. The railway company have been prepared
during the laat vear or two to treat their sleeper suppliers with more considerntion
than was necossitutel by the strict terms of the contraet, and we are told of another
ingtunce affecting onc of the unguccessful tenderers where the price had been enhanced
in favour of the wupplicrs. Contractunl obligations during the yenra following the
war had temporarily lost some of their old sunctity owing to vielent fluetuations in
price levels and dislocations in other directions, This remark is especially applicable
perhaps to tho North and Western parts of India, but is not without waorld wide
application, and the railway compuny were therefore only following a precedent at
that time well established.  Nevertheless no reasons have been  addueed - why this
particular concession should have been given to Messrs, Bpedding and Dinga Singh.
There is every reason to believe it was given in absolute good faith and in a helief
which has so far been justified that the suppliers would not take undue advavtage
of it. But the fart remnins that the railway company would have saved money by
adhering  to the terms of their contruet and in my opinion they would have acted
reasonubly and rightly in so doing.

Ag stated nt the beginning it has been diffieult with the infermation before us to
arrive at definitc findings. Tt is thereforo not surprising that the sub-committee does
not find itaclf in agreement on all points. There is however in my opinion sufficient
evidence to warrant the view which I have endenvoured to express in this minute,
and I have therefore been compelled regretfully to put in my own individunl note.

The sub-committee hay also been askod whether there are any specific pointa arising
out of this casc for the future guidance of the railway adwinistruiion in their
purchase of gleepera. My personal views on this subjeet are I think adequately
_indicated in what has been written ubove,

. CAMPBELL RHODES,
The' 25th March, 15:4.

REPORT BY MR. A. A. L. PARSONS, I.C.8, FINANCIAL COMMTISSIONER,
RAILWAYS, -

After hoaring the evidence of Mr. Hadow, Agent of the North-Western Rail-
way (with whom were Colonel Cowie, now Chief Engineer with the Railway Board,
and Major Woodhouse of the North-Western Railway), and going through such
documentary evidence as still exists, the Sub-Committee framed four issues :—

(i) In calling for a_five-year contract for whole or part supply in October

‘11922, q’hd the Railway Administration exercise ordinary business pru-
ence

(i6) Should tho whole contract have beon given to Messrs. Spedding and Com-
Puny and Dinga Singh !t

(i) Bhould the terms have been varied after the aecoptance of the contract 1

(i) Are there any specific points which from 2 consideration of this case the
L Central Advisory Council might suggest for investigation by the
165LA
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oficers who are enquiring into the best method of obtaining slecpers
in future ¥

The Sub-Committee found themselves unable to reach a unaninous cmwlmﬁon.
on the first issue and thercfore decided that cach member should ll‘ru!t i sepurate
report, the various individuul reports to be considered Ly the Bub-Committee agan
at a future mecting.

~—1In calling for a five-year contract for whole or part supply in October .1;433,
did tIIw {‘Zaﬂway gl:{mim'stmuem ezercise ordinary busincss prudence ?—ga') Ol'lg:llﬁl:ny
the Railway Administration suggested tho placing of a contract w1t11’m.la)t, ca m(i;
for tenders, but the Railway Bonrd deecided that calls for tenders should be u?su; .
1 think this docision wus wise. [ have no doubt that in placing their orders for
gleepers in October 1922, it was of the first importance for the Railway Administra-
tion to sceure certainty and regularity of supply, in order that there should be
no interference with their own programme, und those of the other Administrations
for whom they were buying, for making up the remewals which hqd fallep into
arrears during the war ; and it might therefore be reasonably argued that it was
their duty to placo the contract with u combination of the two firms whom, as
Mr. Hadow’s evidence shows, they had certainly found by far the most relinble
over n long series of years. But even though in such circumstances a call for
tenders might ouly amount to testing the market, 1 th.mk it was desirable, so as
to secure that the netual prico fixed represented at the time a fair market rate.

I also think that it was wise, as finally deecided, to eall for tenders for part
or full supply since in that way a better iden was likely to be obtained of the
correct market price, and more freedom was left to the Railway Administration in
selecting between tenders,

(b) The question then remains whether the tenders should have been for a five-
vear contruct. It is not entirely easy to reconstruct more than two years later
the position as it must have nppeared to the officers who in October 1922 had to
decide this question. But the doeumentary and other evidence before us leads
me to the conclusion that in deeiding in favour of a five-yeur contract the Rail-
way Administration did excrcise ordinary businesa prudence. The position seems
to me to have been as follows :—

The primary necessity was to socure a regular supply of a lurge quantity
of sleepers over a series of years in order to carry out the rehabilitation of the
railways. The Conscrvator of Forests in the Punjab definitely advised that the
supply of deodar slecpers was absolutely limited, that it must inevitably tend to
decrease, and that the rates for deodar sleepers were practically fixed ; and though
other remnrks of his at the time the placing of the contraet was counsidered do
not scem entirely consistent with this view, it obtains econfirmation from the fact
that in a considerable number of the tenders, ineluding that of the most im-
portant rival of Messrs. Spedding and Dinga Singh, higher rates are quoted for
the supply in the last three years than in the first two. The Railway Administra-
tion had also to comsider the fact that their interests and those of the various
Forest Departments were to n large extent divergent ; that their aim wuas to
obtain sleepers as cheaply as possible and the aim of the Forest Departments to
get as high a price as possible for leases of their timber. Knowing this and
having reason to belicve that supplics were falling, 1 think they were definitely
well advised to attempt to secure their position for u considerable number of years
by calling fora five-year contract; and, in fact, I think that if they had done
otherwise, they might have laid themaselves open to the charge of gambling for
a fall in prices of which, on the intormation before them, so far ns I can now
judge it, they hud no eclear indication. T should ulso have been influenced, had

I been in their pluce, by the fact that five-year contructs were not unusual and
had not proved disadvantageous in the past.

tiveI therefore answer the question raised in the first issue in the definite affirma-

I1-~Should the whole contract have been given to Messrs. Spedding and Company
and Dinga Singh ?—(a) The Sub-Committec hnd some evidence before them denling
with the forest leases held at the time the contraet wuas placed by the various
tenderers, and it wus suggested that at that time Messrs. Spedding ‘and Company
and Dingn Singh had not got lesses from which they could supply the whole of
the sleepers contracted for, in addition to those for which they were linble under
a previous contract. My views on this point are as follows :—
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1t was the duty of the Railway Administration to satisfy themselves that
any tenderer to whom they gave the contract eould be relied on to fulfil its terms ;
and if in any instance they had any doubt of the eapacity of u tenderer to fulfil
the contract, either from his past performance in similar transactions or because,
ao far us they were aware, he was a new comer into the trade, the facet that he
had ecither alone or in conjunetion with a third party forest leuses sufficient to
enable him to fulfil the contruet would be a very relevant matter for consideration,
Rut where general experienee of the performance of a tenderer over a long series
of years has established his reliability, and whero he is known to have been for
a long time in business, this fuctor loses its weight. For it is of small importance
to a Railwny Administration whether the contractor obtnins his sleepers from
particular leases under his control or in other wavs, e.g., purchase in the open
market, so long as the railway has veuson to be cevtain that the contract will be
duly fulfilled. The question whether Measrs. Spedding and Company and Dinga
Singh had in October 1922 foreat leases sufficient to supply the whole of the contract
docs not therefore scem to me relevant since past experience of the reliability
of these suppliers was in my opinion sufficicnt to justify tho Railway Administration
in the expectation that they would fulfil their promines. On the other hand the
Railwuy Administration were quite right in taking into consideration the forest
leases possessed by other contractors, of whom their past oxperience had not been
so sutisfactory or of whom they had little or no knowledge.

(h) 1 do not propose to analyse all the tenders reecived.  Of those for full supply
for tho complete period only Messrs. Spedding and Dingan Singh’s and Y’s (with
whom we have reason to believe that A was associated) wneed be considered. Of
these Messrs. Spedding and Dinga Bingh’s tender was fractionally lower both for
deodar and for soft woods ; the railway had had few denlings with ¥, but in one
instance had not found him sntisfactory ; and if it was right to give the whole supply
to one contractor, I have no doubt that they were correet in sclecting Messrs. 8pedding
and Dingas Singh both on the scorc of price und on the score of their past
reliability.

(¢) T think it was right to do so ; and that hnd T had in Oectober 1922 to make
the decision, I should, as a purely business matter, huve placod the whola contraect
with Mesars, Spedding and Dinga Bingh. My grounds would have been that my
experience of all the possible nlternative tenderers to whom n part of the suppl
might have been given for five years was not entircly satisfactory ; that, sa{
have held above, it was desirable to place the contract for five years ; and that it
was at that time so necessary to sccure certainty of an ubsolute regularity of
supply throughout the period, that as a business proposition it was more advant-
ageous to place the whole contruet with oune relinble firm even though for some
portion of it, it might have been possible with some risk to obtain slightly better
terms. 1 therefore answer the question raised in this issue in the affirmative.

At the same timo if the North-Western Railway had deeided to place a small

portion of the contrnct with one of the other tenderers at prices lower than those
quoted by Messrs. Spedding and Dingn Singh, I do not think their decision would
have been open to muneh objection provided the quantity was not so large that
ailure to supply it regularly and punctually would have retarded the progress of
reeonstruction on the various railwanys councerned, and that past oxperience of the
contrnctor had not heen wholly unsatisfactory. T should not have thought it of
any immediate financial advantage so to split up the contract ; but I should have
recognised that there might be ultimate advautages in renfoving any suspicion that
there wus a finnl and definite policy of employing only one firm,

1. —S8hould the terms have been varied after the accepiance of the contract f—
The Bub-Committee ascertained that tenders were called for on an old form drawn
up in 1907 which does not seem to have been entirely applicable to the conditions
provailing in 1922, The contract on the other hand was on a new form only
introduced in 1920 and applied then to a contract given without eall for tenders.
Thee result has been that in eertain instances the contract actually made with
Messrs. Bpodding and Dinga Singh goes beyond, or is at variunce with, the terms
embodicd in the eall for tenders ; and the question arises whether Messra. Bpedding
and Dinga Bingh’s rivals were in any way prejudiced by these divergencies. Four
points were brought to our notice :—

(i) The tender form arks for quotations f. o. r.; the contract does not pro-
vide—nor, in fact, did Messrs. Spedding and Dinga Singh tender—for
f. o. r. delivery. I do not think this a material point. Clause 6 of the
conditions of contract sent out with the tender forma provides for sleepers
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being dolivered not f.o.7. but stacked, and in practice the Thilway
generally takes sleepers stucked it convenient centres for removil
to the various l)ortions of the line when they are requirell, There is
no reuson to belicve that the other tenderers were not fully aware of
this practice or consoquently that they were in any way prejudiced
by the use of the old tonder form,

(it) The conditions of contract as supplied with the tender forms also pro-
vides for withholding a certain amount from the sums due for the
sleepers  supplied until the termination of the eontract. But we
ascertnined that it had not been the practice to take sccurity in this
or other ways from contractors for fulilment of sleeper contracts ;
and I see no reason to believe that any other tenderer or tenderers
were prejudiced by a misunderstanding on this point.

(#1) In the conditions of contraet sent out with the tender forms it is laid
down that the contract shall not be assigned or sublet without written
permission ; and it was suggested to us that Messra. Spedding and
Dingn Bingh were now purchasing sleepers, in order to fulfil the
contract, in the bazur, and that this amounted to subletting the
contract. I caunot agree. Messrs. Spedding and Dinga Singh are still
cutirely responsihle for fulfilling the contrnet ; they ure the people
who cun he sued if they fail to do so; und the ruilway itsclf is not,
in my opinion, concerned na to the method by which, or the source
from which, the contractors get their supply provided the supplies are
punctually delivered und are of the quality for which the contruet
provides,

(iz) The conditions of contract sent out with the tender forma state that only
first class sleepers will be taken. Actunlly the contract allows 15
per ecnt. of the sleepers to be of a class below the first ¢lass without
reduction in price. Mr, Hadow explained that up to 1920 all contracts
allowed o certain perecentage of sleepers below the first elans (1hough
this is not stated in the tender form); that these inferior sloepers
were paid for at ratea lower than those fixed for first class slecpers—
10 per cent. lower for second elnss, 25 per cent, for 3rd class and 50
per cent. for rejected class, This may then be taken to have beon

* the custom of the trade up to thai time ; but in 1920, owing to action
by a certain Forest department into which I need not enter, it was
decided to alter this practice, to base contruets on an averuge price
per slecper and to allow 15 per cent. of deliveries to be below the
first cluss without uny reduetion in rates.

Effeet wns given to this new arrangement in a contraet made with Messrs.
8Bpedding and Dinga Singh in 1920 ; and it may he assumed that they tendered for
the contract we nre now digeussing on the nssumption that it wonld continue, Thero
is also no reason to believe that other tendervers, if successful, would not have had
a contract on similur terms. But I do not think we can assume that other
tenderers were mecessarily aware of the change or that, if they had been aware of
it, they might not have tendered at more favourable rates, This is therefore in my
opirion a material change, and once tenders had been called for on the old form,
I do uot think it should have been made, In actunl practice Mgsses, Spedding and
Dinga Singh have not taken advantage of the variation, fi r deliveries have,
we are told, been .85 per cont. first clusa ; but this doeg er the faet that
they were ygiven Ancgdvantige of which they could b
terms of their temder; aud that probubly the other t
such an advantage would be given.

My ouswer therefore to the question raised ing
far as this particular variation is concerned. I d
prejudicially affected Messrs. Spedding and Diy :
do. mot, in fucl, think that any alteration they migi% have made $i thélr tenders,
had they been aware of this new arrangement, woild have rendered it' desirable to
glve the contract to any one of them rather than to Messrs. Spedding and Dinga

ingl.l. . ) ) v"l ' :
1V.—Are there any specific points which from a consideration of this case the.
Ceniral Advisory Council might suggest for investigation by the officers, who are
enquiring into the best method of obtaining slecpers in future /—As I explained to my
fellow members on the Sub-Committes, I do not propose to deal with this issue
since it will 411 on me to deal with the report of the officers mentioned.

A. A, L, PARSONS.
I

}
wle
were not aware that

8 in the negative so
h¥hk the. r variations
ngh's comfétitors ; and I

Dated the 25th March 1924,

uge outside the -
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INDIANISATION OF THE ORDNANCE FACTORIES.

209. Mr. T. C. Goswami : Will Government please state what
efforts are being made for the Indianisation of the Ordnance Fac-
tories !

Mr, E. Burdon : The Government of India, in January last, sanc-
tioned a scheme for the training of apprentices in Ordnance factories.
Dethils of this scheme were laid on the table of this House on she 24th
March 1924 in reply to a question asked by Sir Purshotamdas Thakurdas.
The scheme aims at imparting technical training to Indians and others, so as
to fit them for employment in Ordnance factories and it ix anticipated
that when the scheme has fully developed, Indiana will be qualified to
fill the appointments of Chargeman, Assistant Foreman, and so on. No
other measures for training Indiany in Ordnance factory work have been
undertaken by (overnment. Indians if qualified are eligible to hold
any of the civilian appointments in the factories.

Various Crasses oF EMpPLOYEES, EUROPEAN AND INDIAN, IN ORDNANCE
FacToRIES,

300. Mr. T. C. Goswami: (a) Will Government be pleased to
lay on the table a list showing the number of Assistant Foremen, Fore-
men, Principal Foremen, Assistant Managers and Managers employed
in the Ordnance Factories on the 1st April 1916 and 1st April 1923 ?

{b) Will Government please state how many of the ahove
posts were held by (¢) Indians and (if) Europeans on those dates ?

Mr. E. Burdon : (¢) The list asked for is laid on the table.

(b) In 1916, none of the appointments mentioned in the list was
held by an Indian. In 1923, one was held by an Indian.

List showing the number of Assistant Foremen, Foremen, Principal Foremen, Assistant
Managers and Managers employed in the Ordnance Factories on 1st April 1916 and
st April 1923,

1916. 19:28.
Assistant Foremen . . B4 119
Foremen - . o 43 58
Principal Foremen .. . 1 ]
Assistant Managers
Manuagers . . . 9 13

VaARrous ("LassEs oF EMPLOYEES IN THE METAL AND StTEEL FacTory, IsHA-
PORE.

301. Mr. T. 0. Goswami : Will Government be pleased to state
\#) the number of workmen in each seetion of the Metal and Steel
Factory, Ishapore, (i) The number of Foremen, Assistant Foremen,
Chargemen in the respective sections with their qualifications on the
ist April 1916 and 1st April 1923 ¢

Mr. E. Burdon : I will furnish the IHonourable Member separately
with two statements giving the information desired by him. The qua-
lifications necessary for Foremen, Assistant Foremen and Chargemen
are that they must be thoroughly qualified, technically, and capable of
taking charge of men, and that they should have been through a regular

L165LA Dz
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apprentice training and have had some years’ subsequent experience in
manufacturing sections.

Revucerion oF tEE CosT oF SUPERVISION IN THE METAL AND STEEL Fac-
TORY, ISITAPORL.

302. Mr. T. C. Goswami : (a¢) Are Government aware of the fact
that the cost of supervision in the Metal and Steel Factory is three
times more than the cost of labour and materials ¢ If so, what stepy
are being taken to reduce the cost ¢

{hV Are Government aware of the fact that a European Chief
Chemist was not thought necessary in the Metal and Steel Factory till
1918 7 Will the Govergment be pleased to state how and why the
necessity arose ? .

(¢) While each section of the Metal and Steel Factory has got a
Manager, a Foreman and two Assistant Foremen, why is it that any
of such posts have not been wiven to the Indian chemists who are
workine for years in one of the important sections of the Factory ¢

Mr. E. Burdon: («) Government are informed that the facts are
not as stated by the Honourable Member,

(b) Yes. The appointment of a FEuropean chemist was considered
necessary on aecount of the inerease in the output of the Indian Ordnance
Factories, and because of the tests required to be undertaken by the
Metal and Steel Factory for other departments of Government. Ex-
perience gained during the wor has also shown the necessity for the
employment of a fully qualified chemist, with practical knowledge of
metallurgy.

(¢) The answer to this part of the question is that the Tndian
chemists referred to have not the requisite qualifications. I should, how-
ever, explain that each section of the Metal and Steel Factory does not
possess & Manager, a Foreman and two Assistant Foremen,

DErUTATION OF QUALIFIED INDIANS SERVING IN ORDNANCE FACTORIES TO
Foreigy COUNTRIES.

303. Mr. T. 0. Goswami : What steps have been taken by the Gov-
ernment of India to send qualified Indians on deputation to foreign
eountries in the same way as (Furopean) Officers of the Ordnance
Factories are sent {

Mr. E. Burdon : On the assumption that the Honourable Member
refers to Indians serving in Ordnance Faetories, the reply to his ques-
tion is as follows :—

It is the practice to send members of the Ordnance Factories staff,
not helow the rank of Assistant Foreman, to Europe, usually to England,
on deputation ; and, provided they are technically qualified, Indians
are no less eligible than Europeans for such deputation. | may mention
that in 1923 an Indian Chargeman was sent on deputation to England
to undergo a six months’ course of training in the tanning and currying
of leather.

WorkiNg Hours 1n rur Cossirorr QuN anNp Steen FacTory, erc.

304, Mr. T. C. Goswami : (a) Are Government aware of the fact
that the Indian elirks of the Cossipore Gun and Shell Factory, Tshapore
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Rifle Factory and Metal and Steel Factory have been eompelled under
threat to attend the Faetory at 7-45 a.m. instead of 10 A.Mm. and the
Indian chemists of the M. 8. Factory to attend at 9 a.M. instead of 10 A,
violating standing orders of the Kactory and Army Instruction
(A. R. L, Vol. IV) ?

(b} Is it a fact that clerks are not allowed to work lor more than
six hours in the Ordnance Factory as laid down in the Army Instruction
(A, R. 1, Vol, IV) ?

(e) If so, do Government propose to consider the question of extend-
ing this rule to the case of metallurgical ehemists and fixing their period
of attendance from 10 A.m, to 4 p.M. or from 11 AM, to H PM, ?

Mr. E. Burdon : (a) and (b). The attention of "the Honourable
Member is invited to the reply given on the 30th May.last to starred
question No. 1098,

Although the rules as they now stand preseribe that all ordnance
offices shall be open for 6 hours daily, it has been found necessary 1o
modify the rules in practice. The volume of regulations to whieh the
ITonourable Member refers is st present under revision and the oppor-
tunity is being taken of amending the rules relating to office hours.

(e¢) No. The chemist staff is not part of the office but of the factory,
and, therefore, must conform to factory hours.

LLoss INCURRED BY THE METAT, AND STEEL FACTORY ON ACCOUNT OF CERTAIN
BADLY MANUFACTURED ARTI(‘-I;ES.

305. Mr. T. O, Goswami : (¢) Are Government aware of the facts
that 1he Metal and Steel Factory received several orders from the
Railv:ay and Telegraph Departments, that those orders were after-
wards cancelled and that the articles supplied by the Factory being
very badly manufactured were not accepted and were returned at the
cost of the Factory ?

) Will Government please state (i) the amount of the loss
ineurred by the factory on the transaction, (ii) who is responsible for
the ioss and (43t) what steps are being taken to recover the loss ?

Mr, E. Burdon : (a¢) No. Government are informed that the facts
are not as stated by the Ionourable Member.

(b) The question does not arise.

REsoLuTioN re THE RELEASE oF SARDAR KUHARAK SiNaH,

306. Sardar Gulab Bingh : What action has been taken by Govern-
ment on the Resolution of this House recommending the release of Sardar
Kharak Singh 9

The Honourable 8ir Alexander Muddiman : In accordance with the
undertaking given by the Honourable Sir Maleolm Hailey during the
debate on the Resolution, the PPunjab Government were consulted in
the matter. The (GGovernment of Tndia agree with the view taken by the
Local Government that there are at present no grounds for the rclease
of Sardar Kharak Singh or for the remission of any portion of his sen-
tences.
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RESOLUTION re GRIEVANCES OF THE SiKil COMMUNITY.

307. Bardar Gulab Singh : What action has been taken by Govern-
ment on the Resolution of this House recommending the appointment of a
Committee to inquire into the grievances of the Sikh community and to
make recommendations ?

The Honourable 8ir Alexander Muddiman : The Government of
India were unable to accept the recommendation contained in the Reso-
lution, for the reasons explained by my predecessor in the course of the
debate. They were, moreover, satisfied that the Government of the
Punjab were taking all possible steps to give every opportunity for the
statement and examination of the claims and grievances alleged and to
promote an equitable solution.

Crams against THE G. I. P, RAILWAY DURING THE YEARS 1921, 1922 anp
1923.

308. Mr. K. G. Lohokare : (¢) What is the total number of claims
preferred against the G. I. P. Ry. in the years 1921, 1922 and 1923 ?
(Y What was the total value of these claims for each of the above

k)

years !

(¢) What was the total amount of money paid by the Company out
of conrt in sutisfaction of these claims for each of the above years ?

(¢/) What was the value of claims rejected on the ground of Risk
Notes for each of the above years ¢

Mr. C. D. M. Hindley : Inquiry is being made and the information
will be frished to the Honourable Member in due course.

Tuerrs v Ramway Gopowns oN ™nE G, 1. PP. RAILWAY DURING TIHE YEARS
1921, 1922 anp 1923,

3(9. Mr. K. G, Lohokare : (¢) What was the total number of thefts
in railway godowus in the years 1921, 1922 and 1923 on the G. 1. P.
Railway ?

(Y What was the total number of running train thefts for each of
these years * What was the value of these thefts in (a) and () for
these years ¢ ITow many of the thefts under (a) and (b) remained un-
detected §

(#} What is the total amount of money paid by the G. I. P. Railway
‘n saticfaction of decrees of (livil Courts in each of the above years and
wha! were ita court expenses in each of these years ?

Mr. C. D. M. Hindley : (a), (D) and the first part of (¢). The
information is not readily available and considerable time and labour
would be involved in extracting it from past records.

With regard to the second part of (c¢), the figures are :—

Rs.
1921 47 353
1922 1,02,187

1923 e 1,10,072
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ReTRENCHMENTS on TnE G I. P. RAlLwWAY.

310. Mr. K. G. Lohokare : (z) What is the total number of employees
discharged by the G. 1. P. Railway in connection with the new retrench-
ment or otherwise dismissed under cach of the following heads in the
three years, 1921-22, 192223, 1923-24, namely :

(1) Drawing Rs. 25 and under per mensem,

(2)  Deo. 25 to 50 do.  do.
(3) Do. 50 to 100 do. - do.
(4)  Do. 100 to 250  do. do.
(9) Do. 250 to 500 do. do.
(6) Do. 500 to 1,000 do. do.
(7 Do. 1,000 and above do. do.

(b) What was the total number of Indians discharged or dismissed.
for these years and what was this total number for Europeans and Anglo-
Indians ¢

() What was the amount saved by this discharge or dismissal of
Indian employees ! And what was this amount in respect of Europeans
and Anglo-Tndians ¢

(d) How many Europeans and Anglo-Indians were newly employed
by the G. I. P. Ry. in these three years and what is the total amount of
their monthly salaries ?

(¢) ITow many European and Anglo-Indian employees in the G. I. P.
Ry. were given promotions in these three years 7 And what is the total
amount of these promotions for these three years 7

Mr. C. D. M. Hindley : (e) and (). All aveilable informnation on the
subject is contained in the explanatory memorandum of the Railway
Budget for 1924-25 which gives the reduction of Europeans, Anglo-
Indians and Indians effected between 1st Noveraber 1922 and 1st Novem-
ber 1923. Similar information will be given in the Report by the Rail-
way Board on Indian Railways for 1923-24. The collection of similar
information for previous years or in the detail asked would entail heavy
labour and expense which Government do not consider justified.

(¢) The cost of staff on the Great Indian Peninsula Railway has
fallen from 4613 lakbs in 1921-22 to 437 lakhs in 1922-23 and 397
lakhs in 1923-24, It is not known how much of this is due to the dis-
charge of the different classes of employees referred to.

(d) and (e). Government have no information.

TaIRD CLAss CARRIAGES oN THE G. I. P, B. B. anp C. T. axp M. & S. M.
RAILWAYS WITH AND WITHOUT LATRINES.

311. Mr. K. G. Lohokare : What is the total number of Third Class
Carriages on the (1. I. P. Railway, the B. B. & C. I. Railway and the M.
& 8. M. Railway ¥ Are they all provided with latrines t If not, what
is t.he?number of carriages on each of these lines without this arrange-
nuent, .
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Mr. C. D. M. Hindley : A statement showing the information asked for
by the Honourable Member is placed on the table.

Statement showing—(i) T'otal No. of 3rd Class Carriages, (ii) No. provided with latrine
accommodation, (iit) No. not provided with latrine accommodation, (iv) Percentage
provided with latrine accommodation to tolul number, on the B. B. and C. I., G. I. P.,
and M. and 8. M, Railways on the 31st March 1924,

|
i Percentage
No. i No. not provided
Total No. of | provided | provided with
Railway. 3rd clasr | with latrine | with latrine latrine
carriages, | accommo- | accommo- | accommo-
dation. dation. dation to
i total No.
i
Bombay, Baroda and Central '
India— ;
56" .. 403 327 76 81-1
]
3 3y .. . 971 | 609 272 720
|
Great Indian Peninsula— i
56" . 6 | 512 264 66-0
26 . 26 r 24 2 846
Madras and Southern Mah- |
ratta— |
|
5’ 6" .. 429 | 325 104 757
333 .. . 519 | 487 32 93-9
| !

SvrpLy oF DrINKING WATER AT StaTioNs oN THE (. 1. P, B. B. & C. L
AND M. & S. M. RaiLways.

312. Mr. K. G, Lohokare : (¢«) What is the total number of railway
stations in the G. L. . Ry., B. B. & C. I. Ry. and M. & S. M. Railway

(b) At how many of these stations on each line are water taps pro-
vided ?

(¢) At how many of these stations on cach line are watermen em-
vloyed to supply water to the passengers ?

(d), What arrangements are made by the above companies to supply
water to passengers where there are no watermen specially employed ?

Mr. C. D. M. Hindley : (a) The number of stations on the Great
Indian Peninsula. Bombay, Baroda and Central India, and Madras and
Southern Mahratta Railways is 575, 633, and 498, respectively.
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(d) On the Great Indian Peninsula Railway at 161 stations.
On the Bombay, Baroda and Central India Railway at 96 stations.
On the Madras and Southern Mahratta Railway at 150 stations.

_ (¢) On the Great Indian Peninsula Railway, 167 watermen are pro-
vided permanently and 164 additional watermen are engaged during the
hot season.

On the Bombay, Baroda and Central India Railway at 379 stations.

On the Madras and Southern Mahratta Railway at 153 stations in the
hot weather and 125 in the cold weather,

(d) On the Great Indian Peninsnla Railway, a porter is deputed to
serve water to passengers. Kach station is provided with chaitios filled
with good drinking water and wells from which passengers may  help
themselves are available at most stations.

On the Bombay, Baroda and Central India Railway there are usually
water taps on the platform and, in addition to this, travelling watermen
are employed during the hot weather.

On the Madras and Southern Mahratta Railway filters are provided
on the platform at 273 stations.

PreveNTiON 0F OveErRCROWDING OF Tuirp CLass RAILWAY PASSENGERS,

313. Mr. K. Q. Lohokare : (a) Are Government aware of the publie
ery that 3rd elass railway carriages are generally overcrowded ?

(b) If so, what steps are being taken to prevent this overerowding ?

(c) Ilave the Government of India or the Railway Board or any of
the Provincial Governments ever taken any aection, under section 93 of
the Indian Railways Act, 1890, since railways were introduced in this
country ¢

(d) 1f so, how many times and when, and what amounts were
recovered under the above section and from what Companics 1 If not,
why did not the Government think it necessary to take any steps under
that section ?

Mr. 0. D. M. Hindley: (¢) and (b). The Honourable Member is
referred to the speech of Sir Charles Innes in this ITouse on 12th Febhruary
last.

(¢) Not as far as Government are aware.

(d) Such action would not have been in the interests of the travelling
public. The alternative to overcrowding was the stoppage of booking
and such stoppages would, Government understand, have caused greater
Inconvenienee to intending passengers.

EARNINGS PER MILE PER PASSENGER aND rER CoacniiNg VEHICLE FOrR FIRsT,
SeEcoNDp AND THIRD CLAsSsEs ON THE G. 1. P, Ramway.

,314. Mr. K. @. Lohokare : (a) What was the average income for a
first elass carriage and for a first class passenger, per mile on the G. L. P,
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Railway for the years 1920 to 1924 ? 'What was the average cxpense per
mile for the same in the same period ?

(b) What were these averages of income and expense for a 2nd
class earriage and a 2nd class passenger from 1920 to 1924 ¢

(¢) What were these averages of income and expense for a 3rd
class carriage and passenger for the same period ¢

(d) What was the total income from the Punjab Mail on the Q.
I. I'. Railway and what was the total income from the same for the snme
years 1920 to 1924 ¢

(e) For how many 1st class and 2nd class passengers was accom-
modation provided on the Punjab Mail for the years 1920 1o 1924 and
what was the actual number of 1st and 2nd class passengers_travelling
¢en this train during the above period ?

(f) For lessening overcrowding on other trains, why is not a 3rd
class carriage put on this train ?

Mr, C. D. M. Hindley : («), () and (¢). A statement is placed on
the table showing the earnings per passenger per mile and per coaching
vehicle per mile separately for first, “sccond and thivd classes, but the
expense of hauling a passenger per mile and a coaching vehicle per mile
i8 not known separately for each class.

(d) The information is not available,

(e) The normal aeccommodation on the Great Indian Peninsula Rail-
way Punjab Mail is 32 first class and 40 second class berths,

Information regarding the actual number of I and IT class passengers
who travelled by this train during the period mentioned is not avail-
able,

(f) The load of the train does not permit of a IIT class carriage
being attached as suggested.

Statement showing earnings per passenger per mile and earnings per coaching vehicle per

mile for the years 1920 to 1924,
PASSENGERS, COACHING VEHICLES,
Earnings per passenger per mile Earnings per 0olwhing vehicle per mile
in pies. in pies.

T

1910-20{1920-21(1921-22(1922-23(1923-24/1010-20(1920-21(1021-22|1022-23|1023-24

First L1 13°2 | 14°7 {225 | 26-3 | 234 |26-74 | 24°46 | 2,65 | 24°90 l
Beoond .| 6°48 ) 6-76 | 9-20  18-3 | 12'4 | 4628 | 42-406 | 44°52 | 4137 E ;
Third .| 2:84| 2'00 | 2'87| 404 | 4-03 | 77°09 | B0'78 | 55-86 | 08-63 i

available,
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REs1avRANT CARS ON TuE (3. . P. RAILWAY.

315. Mr. K. G. Lohokare : What was the total expense of running
restaurant cars on all trains, on the G. 1. P. Railway, and
what was the total income from the same for the years 1920 to 1924 1

Mr. C. D. M. Hindley: The Government regret that the information
« asked for is not available.

AporrioN oF REVISED Risk NoTe Forms By THE G. 1. P. anD B. B. & C. 1.
RamLwavs.

316. Mr. K, G. Lohokare : (¢) Will Government be pleased to state
what steps they have taken to bring into effect recommendations of the
Railway Risk Note Committee, the report of which was published in Sep-
tember 1922 ¢

(b) When are the new forms of risk notes expected to be put in
force on the G. 1. P. and the B. B. & (. 1. Railways ¢

Mr. C. D. M. Hindley: (a) and (b). The Revised Risk Nute Forms,
as approved by Government's Legul Advisers, will be introduced on lst
October, 1924,

Eviexce 6IveN serork Tuk LEE CoMMISSION,

317. gir Purshotamdes Thakurdas : Will Government be pleased to

lay on the table a statement showing :
(1) The names of persons and public bodies that were asked by
the Central and|or Provincial Governments or by the Iiee
Comiission themselves to give evidenee before that Com-
nission,
(2) Those who gave written evidence,
(3) Those who gave oral evidenee,
stating in the case of (2) and (3) above the names of those who stipu-
lated that their evidence should be regarded as confidential ?

The Honourable 8ir Alexander Muddiman : The Government of India
have no information as to the persons and publie bodies that were asked
by the Provineinl Governments or by the Lee Commission to give evidenee,
and their only information as to those who actually gave evidence is con-
tained in paragraphs 2 and 107 of the Report of the Commission,

INDIAN AND BUKMAN OFFICERS IN 710 CENTRAL AND PROVINCIAL (GOVERN-
MLNTS.

318. 8ir Purshotamdas Thakurdas : Will Government be pleased to
lay on the table a statement showing the percentage of Indians and Burmans
of the total strength of officers in the Central and Provincial Government
services in India drawing salaries of Ry, 200 and above, Rs. 500 and above,
Rs. 800 and above, Rs. 1,500 and above, Rs. 2,500 and above in 1913 and
on 1st Jammary 1924 separately on the lines given in the small table at
the end of paragrapn 34 of the Islington Commission’s Report ?

The Honourable 8ir Alexander Muddiman: I am sorry that 1 am
unable to give all the information for which the ITonourable Member has
asked as it is not readily available. 1 am, however, laying on the table
4 stautement prepared from material collected for the Islington and Lee
Commissions which I trust will meet the Honourable Member’s purpose.
It gives the information for which he asks so far as the years 1913 and
1923 are concerned for a considerable number, but not for all, of the

Central and Provincial services.
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EsTABLISHMENT oF A TELEGRAPI OFFICE AT MuRrBaD IN THE TuanNa Dis-
TRICT.

319. Mr. Jamnadas M. Mehta : (¢) Have Government received
frequent representations from the Murbad Taluka of the Thana District in
the Bombay Presidency requesting that there should be a telegraph office
at Murbad ¥

(b) Is it the otdinary policy of Government to have as far as possible
a telegraph office in the headguarters of each Taluka ¥ Do Government
propose to grant the request of the public of Murbad ?

Mr. H. A. Bams : («) Yes, representations were reccived by the
Postmaster-General, Bombay.

(b) No, unless recommended by the Local Government. The question
of opening a telegraph office at Murbad is however being considered by the
Postmaster-General, Bombay, and by the Loeal Government,

DerexTIoN oF TiE Assam Mai ox e 6 Jony 1924,

320. Mr. T. C. Goswami : (a) Are Government (Railway Depart-
ment) aware of the serious breaches which occurred in the E. B. Railway
line between Sapatgram and Amingaon during the first ‘week of July
(1924), and that the Assam Mail train (No. 3 Up) which had Jett
Caleutta on the Hth Julv. was detained, first at Laklmonirhat Junection
till about 7 and 8 A.mM., and then at Sapatgram for the whole day, and then
gent back in the evening to Lialmonirhat ?

(b)Y Is it a fact that the D. T. 8. or some other Traffic Officer wired to
ascertain if there were any BEuropean passengers in the train, and is it a
fact that the veply was that there were no European passengers in that
train {

(¢) Why was the train (which being the prinecipal train for Assam
curried a very large numbcer of passengers) detained at Sapatgram from
morning till evening on the 6th July in spite of my telegram to the D. T, i3,
drawing his attention to the faet that no food of any kind was obtainable
there, and that there were other bigger stations to which the train

']

could casily be tuken !

(d) Is it a faet that the Railway Officers have instructions to make
cspecial efforts to secure the convenience of European passengers which

il

thz) need not make in the case of Indian passengers !

(¢) Is it a fact that no inguiries were made of the Steamer Company’s
agent at Dhubri as to the availability of a steamer or steamess for taking
the standard passengers, till a Traffiec Officer at Lalmonirhat was ecompelled
by some of the passengers to send a wire lute in the evening of the 6th !

(f) Was any arrangement with the Steamer CCompany made or even
sought to be made, either on the 6th or on the 7th ? 1f not, why not ¢

Mr. C. D. M. Hindley: (¢) Yes. On the evening of July 5th, a breach
occurred between Kokrajhar ntaBasugaon and during the night of 5th-6th
a second breach oceurred within half a mile of the first one. Two trains
were transhipped over these two breaches on the morning of July 6th and
meanwhile No. 3 Up Mail was detained at Lalmonirhat, pending informa-
tion as to the possibility of continuing transhipment. It being antici-
pated that No. 3 Up Mail could be transhipped, the train was started from
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Lalmonirhat. But, in the meantime, a third and more serious breach
occurred between Sapatgram and Fakiragram, so that No. 3 Up Mail,
after being detained at Sapatgram, until it was known that transhipment
was impossible, was sent back to Lalmonirhat, where better accommoda-
tion and food would be available for passengers.

(b) No such telegram can be traced.

(¢) The Honourable Member is referred to item (a) above. It is
pointed out that there are four food vendors at Sapatgram, so that III

class passengers at any rate could obtain food there. e

(d) No. o t

(e) and (f). There being no prospect of regularity in the timing of
steamers at Dhubri during the rainy season, the local Traffic Officers were
uncertain whether it would bhe better to send passengers to Dhubri or
await restoration of communication. IHowever, at the request of the
passengers, of whom the Ionourable Member is understood to have been
one, the Steamer Agent was consufted. On reeeipt of information that a
steamer might arrive at Dhubri on Tth, passengers were sent to Dhubri,
but the steamer actually passed on the night of 6th.

INCONVENIENCES CAUSED TO I’ASSENGERS BY THE DETENTION OF THE ASSAM
Marmn oN THE 6TH Juny 1924.

321. Mr. T. C. Goswami : (a) With reference to the detention of the
Assum Mail train which left Caleutta on 5th July, are Government aware
of the fret that not one of the Railway Officers whom the detained
passengers (who had to spend the night of the 6th) could get hold of
was able to say what arrangements were being made ; that the passengers
were asked to take a train at about 8 a.M. on the 7th with an assurance
that arrangements had been made with the Steamer Company, and that the
passengers would get a steamer in the course of the day at Dhubri ; that
no steamer was arranged for and that hundreds of passengers (almost all
poor 3rd class passengers) were completely stranded in Dhubri for over
two days, sleeping on the streets and starving except for the hospitality of
the Indian population of Dhubri ¢

(b) Are Government further aware that 1 sent a wire from Lal-
monirhat to the Traffic Manager complaining of the ‘‘ disgusting inefti-
ciency '’ of the railway officials responsible which had ensured the
maXimum possible inconvenience to the detained passengers, and fha:, had
proper inquiries been made, the passengers would have been able to avail
themsclves of a steamer which touched Dhubri on the night of the 6th ;
that instead of diverting the whole train to Dhubri, the passengers were
given the unnecessary trouble of having to spend the night on a railway
platform and the following mcrning to go by a tedious route to Dhubri,
changing at Golakgange into a train which had ncither accommodation
nor the ordinary comforts of the usual railway carriages ?

() Do Government propose to make necessary inquiries and punish
the officials guilty of inefficiency and irresponsible conduct

Mr. C. D. M. Hindley: (a) In addition to the cfforts made by the
locf{l ofﬁcer_s to establish conneetion with a steamer, the Traffic Manager,
on Instroctions from the Agent, endeavoured to arrange with the Steamer
Companies at Caleutta, but they expressed their inability to do anything.
The rg,ll.way authorities provided (through the Deputy Traffic Manager)
some funds for feeding passengers at Dhubri.

L1G5LA E



2976 LEGISLATIVE ASSEMBLY, [3RD SepT. 1924.

(b) and (¢). Government have made inquiries. The inconvenience
caused te passengers, which is much regretted, was initially due to the
brenches.  The first duty of the railway officials was to arrunge tranship-
ment, it possible, and endeavours in this direction were made. When
transhipment was found impossible, efforts were made to arrange a steamer,
and on information received from the steamer agent, the passengers were
sent to Dhubri on the 7th. That the information given by the steamer
agent proved incorrect was not the fault of the railway officials. Further,
Government would point out that oceurrences of this nature are apt to
disorganise train services entirely, and it is not always possible for railway
officials to arrange the conveyance of passengers with the convenience to
the latter that iy desirable,

In view of the sueeession of breaches sud the fact that the situation
changed three times on July 6th, Governrient are of opinion that the rail-
way offieials «did their best under diffieult conditions.  In the circumstances,
Government do not intend to take any action.

CLERTCAL DSTABLISHMENTS OF 7HE AUXILIARY AND TERriToriat FoRCES.

322. Mr. Gaya Prasad 8ingh : (a) Are the Government aware that
the clerieal establishments of the Auxiliary and Territorinl Foree units
in India and DBurma are not given any pension, provident fund or gratuity ;
and if so, will the Government be pleased to state the reasons ¢

(b) Is it not a fact that the clerical establishments of the Auxiliary
and Territorial Foree units in India and Burma are now paid direetly
out of military funds and considered as permanent establishments ¢ And
if 8o, are they entitled to have the privileges in the matter of pay, leave
and other advantages as are enjoyed by the employees in the Military
Department of the Government ? If not, will the Government defin: the
exact nature of the publie service they belong to, and their status therein ¢

" (¢) Ts it a fact that a Committee of Officers assembled at Presidency
and Assam District Headquarters at Fort William on the 7th April 1924
for the purpose of considering certain questions in connection with the
clerical establishmoents of the Auxiliary and Territorial Force units ¢
If so, will the Government be pleased to state the decision of the Commitice
and also to lay a copy of the report on the table ¢

Mr., E. Burdon: (a) The answer to the first part of the guestion is
in the affirmative. As regards the second part, the necessity for the grant
of such concessions has not, so far, arisen, as the clerks can be obtained
under the present eonditions.

(b) The clerical establishments of Auxiliary and Territorial Foree
units are paid from military funds. The members of these establish-
ments are in temporary employ and are not entitled, therefore, to the
privileres referred to,

(¢) Yes., The Committee, which was an informal one, was assembled
for the purpose of assisting Army Headquarters in the settlement of the
questions referred to by the Honourable Member, which have been under
consideration for some time. Government do not propose to lay a copy
of the Committee’s report on the table.
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NUMBER OF INDIANS IN THE ALL-INDIA AND CENTRAL SERVICES ON THE 18T
Aprin 1924,

323. Diwan Bahadur M., Ramachandra Rao : (¢) Will the Govern-
ment he pleased to state the number of Indians in each of the All-India

Serviees on the 1st April 1924 and the proportion of Indians in each of the
Serviees on the said date ?

(b) Will the Governmeni be pleased to state the number and the
proportion of Indians in the Central Services on the 1st April 1924 ¢

The Honourable 8ir Alexander Muddiman: The information is being
collected and will be furnished fo the Henourable Member in due course.

EstiMmarep Cost or g Lee (CoMmMissioNn’s RECOMMENDATIONS.

324, Diwan Bahadur M. Ramachandra Rao : Will the Government
be pleased to state the estimated cost of the recommendations of the
Lee Commission's report distributed among each of the Provinces and
the Government of India ¥

The Honourable Sir Basil Blackett: If the recommendations of the
Lee (Commission are aceepted in the form in which they were made the
estimated eost distributed between the Government of India and the Pro-
vinces is as follows :—

Lakhs.

Government. of India .. .. 26

Madras . .. .. 9.7
Bombay - .. .o 9T
Bengal .. .. .. 93
United Provinces .. .. 108
Punjab . . .. 91
Burma .. . .. .. 10

Bihar and Orissa . . .. 49
Central Provinees . .. .. BT
Assam .. .. .. 29

The calculation has been made on the basis of a 16 pence rupee,
and as exchange has been higher, the actual expenditure in the current
vear would be less ; but, on the other hand, it is possible, as the Commis-
sion recognised, that the number of officers taking advantage of the pas-
sage concession in the first few years will be more than normal. Secondly,
the above caleulation does not take into aceount the cost of the recom-
mendations regarding house rent and medical attendance, which it is not
Dossible 1o estimate aceurately. In addition, there will be a sum of approxi-
mately 1% lakhs for the first year increasing by roughly the same figure
every year for about 14 or 15 years, representing the cost of the pension
coneessions, of which it is not possible to show the distribution among the
different Governments. The above represents the figures of cost as cal-
cu}ﬂ‘f‘ﬂ. by the Commission itself. To this may have to be added a sum of
approximately 18 lakhs per annum if it is decided to extend the Com-
mission’s proposals to officers of the Great Indian Peninsula and East
Indian Railways which will shortly become State managed lines and to
officers of Company managed lines.
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Against these extra charges must be set expected savings increasing
annually due to replacement of European personnel by Indian. I can give
no estimate of their amount or of their distribution among the variouns
Local Governments.

NomiNAL VALUuE AND Cost PrICE OF BRITISH SECURITIES HELD IN THE
Parer CURRENCY AND GOLD STANDARD RESERVES.

325. Baboo Runglal Jajodia : Will the Government be pleased to
state the purchase and present prices in sterling and in rupees of the
British securities held in the Paper Currency Reserve and the Gold
Standard Reserve, respectively ?

The Honourable 8Sir Basil Blackett : The sterling securitics in the
Paper Currency Reserve are entirely in the form of British Treasury
Bills which are purchased, renewed, and realised from time to time at
current rates. Their nominal valne and cost price are both given in
the weekly Abstraet of the Accounts of the Currency Department pub-
lished in the Gezeite of India.

The Gold Standard Reserve, on the other hand, econtains other
securities besides Treasury DBills. Their nominal value and estimated
market value are given in the quarterly accounts published in the Guzette
of India. The accounts as on the 31st March 1924 were published in the
Gazette of India of the 14th June 1924. The cost price of the seeurities,
whose market value on the 31st March 1924 is stated therein as having
been £39,999.059, was £39,978,159.

TNCREASE oF CURRENCY IN INDIA.

326. Baboo Runglal Jajodia : (a) Will the Government be pleased to
state if representations have been received from the Bengul Chamber of
Commerce and from the Indian Mining Federation, and has the attention
of the Government been drawn to a Resolution unanimously passed at a
joint Conference of the departments of Industries, Agriculture, ete, in
Caleutta on the 5th July last on the subjeet of increasing the amount of
currency to meet the inereased and growing demands of commerce and
trade !

(b) Will the Government be pleased to state what steps are intended
to be taken in that direction ?

The Honourable 8ir Basil Blackett : (a) The reply to the first part
is in the affirmative and to the second in the negative.
(b) I wonld invite the attention of the Honourable Member 1o the

Government’s recent reply which has already appeared in the press to the
representation by the Bengal Chamber of Commerce.

ExPENDITURE 0N INBURANOCE.

327. Bardar Kartar 8ingh: (¢) What is the approximate annual
expenditure of the Government of India on insurance of properties or
stores or machinery belonging to the Government of India against fire,
marine or any other kind of risk ¢

(b) Has it been the practice of the Government of India in the past
to insure their goods with foreign insurance companies who employ
foreign capital ¥ .

The Honourable 8ir Basil Blackett : The information is being collect-
ed and will be furnished to the Honourable Member in due course.
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RECRUITMENT FOR THE (GOVERNMENT OF INDIA SECRETARIAT.

328. Mr. Bhubananands Das : (a) Will Government be pleased
to enunciate their policy of reeruitment of staff for their Secretariat
departments under their control ?

(b) Do they encourage people of all the Provinees of India to stand
for recruitment to the Secretariat of India ?

* (¢) Do they encourage recruitment of officers to the Departments
under their contrel in the Provinces where Central Government offices
are located ?

(d) Do they recruit such officers direet or arrange recruitment
through the respective Provineial Governments ?

The Honourable 8ir Alexander Muddiman : («) The clerical staff
of the Government of India Secretariat is reernited throngh the Staff
Selection Doard by means of competitive examination, subjeet, where
necessary, to the satisfaction of communal requirements.

(h) The examination is open to candidates from all parts of India.

(¢} In Provinees where Central Government offices are located heads
of Departments are ordinarily empowered to reeruit subordinate staff by
the employment of local men.

() Such recruitment ix made direct and not through the respective
Provincial Governmenis,

EarroyMENT oF ORIvAs IN THE PUBLIC SERVICES,

329. Mr. Bhubanananda Das : (a) Are Government aware that
nminor races like the Oriyas receive no recognition nor share in the posts
recrnited by the Central Government ?

(b) Will Government be pleased to state if there are any Oriyas
employed in the Imperial Secretariat and the emoluments they receive #
(¢) Will Government be pleased to state the present number of Oriya
officers in the— '
(1) Postal Department,
(2) Income-tax Department,
(3) Salt Department,
(4) Customs Department,
(5) Forest,
(6) Railways ¢
(d) Are Government prepared to instruct departmental heads in
the sul)-prpvinm: of Orissa that in every instance they will give prefer-
ence to Oriyas bvth in the provineial and subordinate cadre ¢
The Honourable 8ir Alexander Muddiman : (¢) Government mulke
no attempt to give each of the many races in India a definite share of the
posts under the Central Government
(b) A jemadar on Rs. 29-8 a month.
(¢) The information will be obtained.

(d) The policy of the Government of India is to prevent a preponder-
ance of any one class or community in the ublic Services. Ileads of
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Departments subordinate to the Government of India have heen instructed
to bear this policy in mind in recruiting for posts under their control
and no further instructions seem necessary.

EMPLOYMENT OF ORIYAS ON TIE BENGAL-NAGrur Ramway,

330. Mr. Bhubanananda Das : (a¢) Ts it not a fact that the B. N.
Railway derive large profits from pilgrims visiting Orissa ? '
(b) Is it not a fact that the B. N. Railway has over 600 miles of
running lines along the Qriya-speaking tracts ?
(¢) Arc Government aware that the B, N. Railway seldom employs
Oriyas in its railway staff 1
(d) Will Government be pleased to call for a statement from that
Railway regarding present employment of Oriyas as-—
(a) Engineers,
(b) Assistant Traffic Superintendents.
(c¢) Station masters,
(d) Clerical staff,
on the B. N. Railway *

(e) Are Governmeni prepared to lay down a poliey for this rail-
way to reserve a certain proportion of employment for Oriyas in its
track running over the Oriya-speaking country ?

Mr. C. D. M. Hindley : (¢) Government have no information in
regard to the precise extent of pilgrim traffic on the Bengal Nagpur Rail-
way.

(b) Yes.

(¢), (d) and (e). The Honourable Member is referred to the reply

given to somewhat similar questions asked by Mr. B. N. Misra in the
Legislative Assembly of the 2nd July 1923,

Miuitary or Civi, LiNng OVERSEER IN THE ARMY REMOUNT DEPARTMENT.

331. Mr. Abdul Haye : (¢) Will the Government please state what
is the original budgeted pay of a Civil and Military Line Overseer in the
Army Remount Department 1

(b) What are the duties of a Civil and Military Line Overseer and
what qualifications are required of him ! TIs it necessary that he should
also have veterinary qualifications ?

(¢) Who is at present holding this past and when was he appointed 1

(d) What pay and allowance does he get ¢

(e) If he is getting more than the budgeted amount has the sanction
of the Government been obtained to this additional expenditure. If so,
when 1

(f) Since the ereation of this post. what additional expenditure (if
any) has the Government borne which was not originally provided for in
the budget ?

Mr. E. Burdon : (a) The pay provided in the budgets of the years
1904 to 1907 for the appointment of Military or Civil Line Overseer was
Rs. 150 per mensem. Sinee 1907 this has been inercared to Rs. 170 per
mensem,
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(b) The duties of the Military or Civil Line Overseer are—

(i) to supervise the management of the stallion stable No. 11 at
Babugarh ;

(12) to assist the Distriet Remount Officer in matters connected with
horse-breeding operations, horse shows and fairs held in the
area, and to make arrangements for the purchase and brand-
ing of young stock and mares ; and

(#tf) to look after both Imperial and Provinecial stallions, pharmacies,
gear, clothing, saddlery, ete.

He is required to have a working knowledge of veterinary subjects but
not a specific veterinary qualification.

(e¢) A serjeant of the India Miscelluneous List, who was appointed
on the 27th April 1922,

(d) Pay at Rs. 150 per mensem plus staff pay at Rs. 20 per mensem,
and such allowances as are admissible to a regimental non-commissioned
officer of corresponding rank.

(e) He is not being paid more than the budgeted amount,

(f) Nl

CoMmPULSORY RETIREMENT OF RisaLDAR MaJor HABIB-UL-RAHMAN OF THE
ArMY REMOUNT DEPARTMENT.

332. Mr. Abdul Haye : (¢) Is it a fact that Shahzada Habib-ul-
Rahman who served as an Indian Officer and was lately working in the
Army Remount Department was made to retire after he had put in only
28 years of service and before he had earned his full pension ?

(b) What is the usual limit of service after which an officer in the
military compulsorily retires ?

(e¢V Is it a fact that Risaldar Lal Chand who has succeeded to the
vacancy caused by Risaldar Major Hahbib-ul-Rahman’s retirement has
already put in 31 years of service 1

(d) Is it a fact that on a previous occasion Risaldar Lal Chand was
refused confirmation because his work was reported on as unsatisfactory 1

(e) If the answer to parts (¢) and (d) be in the affirmative, will the
Government please state the reasons which led the Government to retain
the services of Risaldar Lal Chand in preference to Shahzada Ilabib-ul-

an 1

Mr. E. Burdon : (¢) On the reduction of the complement of Indian
officers authorised for the Remount Department as a measure of retrench-
ment, Risaldar Major Habib-ul-Rahman, Bahadur, was selected by the
head of the department for discharge to pension as being the least suitable
for retention in the Department.

(b) 32 years.

(¢) Jemadar Lal Chand has not been appointed permanently o the
vacancy caused by the retirement of Risaldar Major Habih-ul-Rahman.
This Jemadar, who was employed in the Shahpur area, Sargodha. was
merely transferred to the Amritsar area to replace Risaldar Major Habib-
ul-Rahman as a temporary departmental arrangement.

(d) No, the confirmation of Jemadar Lal Chand was not refused.

On the expiry of this Indian officer’s probationary service in the depart-
ment, he was recommended by his Commanding Officer for reteution
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permanently in the department, but in the interests of the service it was
thought necessary to extend the probationary period so as to obtain con-
firmation of the recommendation made by the Commanding Officer.

(e) This question does not require an answer in view of the informa-
tion which I have given.

HarnsuIPs oF INDIAN LABOURERS IN BURMA,

333. Mr. B. Venkatapatiraju : (a) Will the Government be pleased
to state whether the Government are aware that the labourers from India
emigrated to Burma are ill-treated and ill-paid and nnserupulously ex-
ploited ! ) .

(b) that the workman's breach of contract is fully made use of by the
employers {

(¢) that the labourers are often cheated by the maistries §

(d) that the Burma Government are unwilling to proteet those unfor-
tunate men and women {

(¢) Owing to the disproportion of sex there is good deal of immorality
in the labour population?

(f) that the housing acecommodation is quite inadequate and cven
30 to 40 people are occupying one or two rooms 1

(g) that the Burma Finance Committee is reported to have stated
that if the conditious of employment are inadequate it is for the different
Provincial Governments from which the lahourers came to make inquiries
into the matter ¥

(k) Do the Government propose to eonsider the advisahility of institut-
ing an inquiry into those matters and publish a stutement about the con-
dition of their wages, hours of work, sanitary 2rrancements, housing aceom-
modation and medical relief and enforcement of penal eclauses under
breach of contract of service and generally the physieal, moral and
economice condition of Indian labourers in Burma ¢

The Honourable Mr. A. C. Chatterjee : (a) to (g). Government
have seen statements to this effeet in a recent publiication,

(h) The (fovernment of Burma have been asized for a report.

INCOME FROM ADVERTISEMENTS ON TeLuararii Forws.

334. Mr. B. Venkatapatiraju : Will the Qovernment be pleased to
state what amount has been realised up to now by permitting advertise-
ments on telezraph forms ¢ What would be the additional cost of
utilising better paper for telegraph forms so as to make the message more
readable ?

Mr H. A Sams : (i) Rs. 18,988-4-9

(+1) The additional cost would be about Rs, 5,000 a year.

NuMBER oF AND EMOLUMENTS PAID T0 L. C. S. OFFICERS IN 1913 anD 1923,
RESPECTIVELY.

335. Mr. B. Venkatapatiraju : What was the number of and the
amount paid to 1. C. 8, officers in 1913 and what was the number of and
amount paid to 1. C. S. officers in 1923 ¢
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The Honourable 8ir Alexander Muddiman : The figures for 1913-14
and 1923-24 are as follows :—

Numbers.

1913-14 .. 1,370

1923-24 . 1,290
Pay including leave salary and all allowances except travelling allowance.
Serving under Provincial Governments 1913-14 225 lekhs,
1923-24 254 lakhs.
Serving under Central Government 1913-14 25 lakhs.
1923-24 41 lakhs.

IxcrEASE oF EMOLUMENTS IN 77E C:vi AND MILITARY SERTVIVES,

336. Mr. B. Venkatapatirgju : Will the Government be pleased to
state whether as stated by Mr, Meontagu in Parliament the increase of
emoluments to the Indian Civil Service was £360,000, Indian i*olice
Serviee £130,000, Indian Educational Service £100,000, British Officers
of Indian Army and Dritish troojs £1,700,000, Indian Medicul Service
£230.000, total £2,540,000 ?

The Honourable Sir Basil Blackett : The firures quoted were obtiin-
ed by converting the estimated extra cost in rupees into sterling at the
rate of 2 shillings per rupee. It is nct correet now to say that the extra
cost in sterling s as stated in the question, as exchange is now far helow
2. 11 the sterling figures be reconverted at ten rupees to the pound ster-
ling, the result will be eorreet.

Pav «np PENSION OF THE INDIAN CIvIL SERVICE.

337. Mr. B. Venkatapatiraju : (¢) Will the Government be pleased
to state whether the statement made by Earl Winterton in Parliament is
accurate that the initial pay of I. C. 8. Officers has been raised to 50 per
eent. and that under the time scale, officers receive yearly increments and
that aysu!mtantial ineresse has been made in the pay of officers in the ordi-
nary line ¢

(b} Ts it a fact that the pension of £1,000 annually is from 1919 being
usually assumed by the State, the 4 per cent. contribution previously en-
forewd being funded for the benefit of officers on retirement ?

.. The Honourahl~ 8ir Alexander Muddiman : (a) The pay of Indian
Civil Service officers in their first year of service was raised from Rs. 400
8 month to Rs. 600 a month with effeet from 1st December 1919, The
averige increase of pay granted at this time is estimated to have been
about 10 per cent.

(b) 4 per cent. contributions paid after 1st April 1919 are funded
for the benofit of officers on retirement.

LiseranissTION oF THE LEAVE RULES, ETC.

339 Mr. B. Venkatapatiraju : Is it a fact that the leave rules are
liberalised and greater facilities are given for leave on higher pay and
L165LA E2



2984 LEGISLATIVE ASSEMBLY, [3rp SepT. 1924.

furlough pay is based on 12 months’ salary instead of the average of 3
years as formerly and whether it is a fact that it is to the advantage of
an officer to be om leave drawing higher pay than serving in the depart-
ment drawing smaller pay and whether steps were taken to remove this
anomaly !

The Honourable 8ir Basil Blackett : The Honourable Member has
asked five questions in one. The answer to the first three is broadly in
the affirmative. The answer to the fourth is that it is not always a faet,
but it does sometimes happen that an officer is better off on leave than

on duty. As regards the fifth, the reply is that the question is nnder
consideration,

OvrReEAS PAY OF THE SUPERIOR SERVICES.

339. Mr. B. Venkatapatiraju : Is it a fact that the improvement in
the pay of the Superior Services is to a large extent represented by the
overseas allowance and is it not a fact that overseas pay is much more and

not less than double the exchange compensation allowance which was
abolished ?

The Honourable Bir Basil Blackett : It is difficult to generalise ;
but roughly speaking, the suggestion in the first part of the question is
correct. Exchange compensation allowance ranged from Rs. 25 to
Rs. 138, and overseas pay ranges from Rs. 125 to Rs. 250,

EXPENDITURE INCURRED 'N CONNECTION wiTHH H. E. THE VICEROY AND HIS
ESTABLISHMENTS.

340. Mr. B. Venkatapatiraju : Is it a fact that the Viceroy with his
cstablishments costs 12 lakhs of rupees !

The Honourable 8ir Basil Blackett : I would invite the Honourable
Member’s attention to the answers given by me and the Honourable
Mr. A, C. Chatterjee to similar questions by Mz’ T. C. Goswami on the
14th February 1924 wrd 8th March 1924, *To the information then

given I need only add that the salary of the Governor General is
Rs. 2,50,800 per annum.

AVEPAGE TNCOME PER HEAD IN INDIA.

341. Mr. B. Venkatapatiraju : Is it a fact that Indian income is about
20 dollars per head and if not what is the Government estimate 1

The Honourable Bir Basil Blackett : I would refer the Honourable
Member to my reply to starred question No. 151 on page 185 of the
Legislative Assembly debates of the 5th February 1924.

@UESTIONS RELATING TO KENYA AND THE PonL-tAx IN Fu,

342, Mr. B. Venkatapatiraju : Will the Government be pleased to
state the result of deliberation of the (‘olonies’ Committee regardine the
Kenya problem and the poll-tax in Fiji and whether the Government are
prepared to publish even now the Fiji Deputation report long overdue ?
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Mr. J. W. Bhore : As regards Kenya the Ionourable Member is
referred to the statement made by the Secretary of State for the
Colonies in the House of Commons in reply to Mr. Mills on August 7th.
For the convenience of Honourable Members a copy of the statement is
laid on the table. The result of the representations made by the
Colonies Committee in regard to Fiji is not yet known. The publication
of”the report of the Fiji Deputation is still under consideration.

London, August 7th, 1924.

In the House of Commons to-day, Mr. Mills asked whether the Secretary of
Btate for the Colonies was in a position to make a statement with regard to re-
resentations -recently made to him on certain matters affecting Indiad¥ in Kenya
y the Indian Colonies Committee. ) )

Mr. Thomas, replying, said : I will take the subjects in the order in which
they were raised by the Committee,

(1) Immigration-—My position is that if danger ever arises of such an influx
of immigrants, of whatever eluss, race, nationality or character, as may likely
be prejudicial to the economic interest of the natives, I hold myself entirely free
to tuke any action which may be necessary., Conflicting statistics which have been

ald before me have not enabled me to reach a definite conclusion as regards the

extent of net Indian immigration, Accordingly steps will be taken to create a
statistical department to obtain accurate information with regard to persons of
all races arriving in or departing from Kenya. Meceanwhile the %(enya. Immigration
Ordinance will not be enacted.

(2) Franchise.—I have given careful consideration to representations in favour
of a common poll, but T am not prepared to resist the conclusion already arrived
at that in the special circumstances of Kenya, with four diverse communities, each
of which will ultimately require electoral representation, the communal system
is the best way to secure the fair representation of each and all of these com-
munities. ,

(3) Highlands.—I consider that the Becretary of Btate for the Colonies has
no alternative but to continue pledges, expressed or implied, which had been given
in the past, and T can hold out no hope of the policy in regard to agricultural land
in the Highlands being reconsidered.

(4) Lowlands.—It was proposed to reserve an arca in the Lowlands for agri-
cultural immigrants from India. The Committee made it pluin that it is averse
from any reservation of land for any immigrant race, subject to the suggestion
that beforo applications for land in Lowland areas are invited an opportunity
should be taken of sending an officer experienced in Indian settlement and agri-
cultural methods to report on the areas. At present any consideration of the matter
is in suspense pending roceipt from the colony of reports from the native and
agricultural points of view on the areas in question.

Froops IN SOUTHERN INDIA,

343. Mr. B. Venkatapatiraju : Will the Government be pleased to
state whether the Government of India received any communication from
the Liocal Government regarding the great devastation and damage caused
by the recent floods in Southern India and the loss estimated by them and
steps taken to give relief and to restore the damaged roads, ete.. to normal
condition and whether they applied for any relief from the Imperial Gov-

ernment ?

Mr. J. W. Bhore : Intimation has been received from the Local
Government regarding the occurrence of floods in parts of the Madras
Presidency but except in the case of railways details as to the extent
of the damage caused are awaited. So far the Government of India
have not received any report indicating the steps taken by the Local
Government to give relief, ete., or any application asking for relief.
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INCREASE IN THE RATE OF INTEREST oN PosTaL SAviNgs BANK DEpPosIT.

344. Mr. B. Venkatapatiraju : Will the Government be pleased to
state whether the Government have ever considered the desirability of in-
creasing rate of interest to 4 per cent. on postal Savings Bank deposits

and utilising the said amount by loaning at 6 per cent. to the Co-operative
Banks. .

The Honourable 8ir Basil Blackett : The Government do not con-
sider it desirable to increase the rate of interest on postal Savings Bank
deposits.

Tue Post Orrice AND INSURANCE WORK.

345. Mr. B. Venkatapatiraju : («) Ilave the Government considered
the question as 1o whether the Post Office has a very large field for
development as insurance cgeney to the public at large ¢

(b) W the Director General consulted whether it i3 a  feasible
scheme ?

The Honourable Mr. A. C. Chatterjee : The question of extending
the scope of the Postal Tnsurance Scheme has been raised, and is re-
ceiving careful consideration.

Exrra ExFENDITURE INCURRED BY TUE GOVERNMENT oF INDIA rrom 1917
70 1923.

346. Mr. B. Venkatapatirajun : Will the Government he pleased to
state the total amount incurred on account of extra expenditure since 1917
till the end of the official year 1923 over and above the normal expenditure
and how much of it was due to War and how much was due on account of
inereased pay and allowances, pensions, ete., to Government servants,
civil and military, and whether any portion of it was spent for productive
or developmental purposes ¥ Whether the whole excess can he placed at
500 erores of rupees and how much of it was met by inereased taxation
and how much by loans ¥ Whether it is a fact that non-productive debt
was reduced to 3 crores only by 1916 ¥ What is the amount of unpro-
ductive debt at the present moment or as far as figures are available 1

The Hovnourable 8ir Basil Blackett : The Honourable Membor is
referred to the Finance and Revenue Accounts for the various years
and the Finance Member’s Budget speeches from 1917 onwards, copies
of which will be found in the Library. If the Honourable Member
wishes to have any information which he cannot obtain from these
papers, 1 shall be glad if he will speak to me on the matter.

STATEMENT LAID ON THE TABLE.

The Honourable Mr. A. C. Chatterjee (Industries Member) : Sir,
I lay on the table a statement furnished by the High Commissioner for
India showing the cases in which the lowest tenders have not been
accepted by him in purchasing stores for the Government of India
during the half year ending the 30th June 1924,
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PETITIONS RELATING TO THE INDIAN PENAL CODE
(AMENDMENT) BILL.

(AMENDMENT OF SECTION 375.)

The Becretary of the Asgembly : Sir, under Standing Order 78 1
have to report that 60 petitions, as per statement laid on the table, have
been received relating to the Bill further to amend the Indian Penal Code

(Amendment of section 375), which was introduced into the Legislative
Assembly by Dr. H. 8. Gour.

Mr. President : These petitions arc referred to the Committee on
Public Petitions.

GOVERNOR GENERAL'S ASSENT TO BILLS.

My, President: I have to acquaint the Assembly rhat His Exeel-
leney the Governor General has been pleased to give his assent to the
following Bills :—

The Indian Soldiers Litigation (Amendment) Aet, 1924,
The Indian (Specified Instruments) Stamp Act, 1924,
The Steel Industry (Protection) Aet, 1924,

ELECTION OF MEMBERS OF TIHE LEGISLATURE TO SERVE
ON THE COMMITTEE TO CONSIDER THE FLOW OF CAPITAL
INTO INDIA FROM EXTERNAL SOURCES.

The Honourable 8ir Basil Blackett (Finance Member) : Sir, T have
to ask you to inform the House that in aceordance with the promise
made to the House during the debate on the Steel Protection Bill by
the Honourable Commerce Member, Government propose to appoint
a Committee to consider the question of the flow of capital into India
from external sources consisting of four Members elected by the Assemb-
ly, three Members elected by the Couneil of State, the Honourable Sir
Charles Innes and myself as Chairman. 1 have to ask you, Sir, that

you will kindly take the necessary steps for the election of four Members
from this Ilouse.

Mr. President : I hope to be in a position to make an announcement

at the next meeting of the Assembly regarding the manner in which
these four Members are to be elected.

Mr. Jamnadas M. Mehta : There are to be only four Members from
this House ?

Mr. President : The Finance Member has asked for four Members.

Mr. Chaman Lall : May [ ask whether there is going, to be any
Member from the Council of State ?

(A Voice : ** Three )

STATEMENT OF BUSINESS,

The Honourable 8ir Alexander Muddiman (Home Member) : Sir,
I wish to give Honourable Members such information as I can as to the
course of business during the current session.

( 2989 )
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After to-day the next meeting will be on Monday, the 8th, when we
hope to take up the second readings of the Bills on to-day’s agenda.
On Wednesday, 10th, we are prepared to set down the Government Reso-
lution on the Lee Commission’s Report, if the House is agreeable to that
course. If the House thinks that it has not had sufficient notice, I am
prepared to postpone the debate. If the debate begins on the 10th and
continues on the 11th, we hope to conclude on the 12th.

Honourable Members will probably desire some ciplanation of the
course of the meetings, during the first week. The cxpianation is this,
(tovernment legislation for the time being is held up on account of the
fact that severul Bills are being referred to Select (CCommittee, and until
opportunities can be had for Committees to sit and report to the House,
no further progress can be made. We always find it difficult to get
together Select Committees at the time when the House is sitting. It seems
desirabl: that we should during the first week devote as much time as possi-
ble to finishing off these Committees. At present two Seleet (‘ommittees
will sit co-morrow, the 4th, one on Friday, the 5th, and onc on Saturday,
the 6th. Tf the business before the House is finished on Monday by lunch
time, a Committee will sit in the afternoon and two on Tuesday, the 9th.
T hope that most of the Bills in Committee will come back to the House
promptly, so that there will be no lack of business from the 10th onwards.
I am assuming that the debate on the Lee Commission’s Report will be
finished not later than Friday, the 12th. Monday, the 15th, will be devoted
to a Government Resolution on the subject of the separation of Railway
finance. Tuesday, the 16th, and Tuesday, the 23rd, have been allotted for
non-ofticial Bills, and Thursday, the 18th, for non-official Resolutions. I
hope that, subject to the orders of H. E. the Governor General, Monday,
the 22nd, will also be allotted for unofficial Resolutions. The remaining
days of the session will be occupied by further stages of the Bills now
pending in this ITouse. "The Bills which we hope we will be able to dis-
pose of finally are the Code of Civil, Procedure (Amendment) Bill, the
Indian Criminal Law Amendment Bill, ordinarily referred to as the
Morality Bill, the Tmperial Bank of India (Amendment) Bill, the Indian
Merchant Shipping (Amendment) Bill, and those new Bills which appear
on the list of business for to-day. In addition there are three or four
other Bills which will be introduced in another place which T hope will
come before this Iouse for consideration, before the end of the session.
I anticipate the session will elose on or about the 23rd or 24th.

Dr. H. 8. Gour (Central Provinces Hindi Divisions: Non-Muham-
madan) : Sir, after the statement made by the Honourable the Ilome
Member that there is a paucity of work during the first week, owing to the
necessity of convening meetings of various Seleet Committees, may I
inquire what was the necessity for calling up the whole House when,
according to the statement made by the Ilonourable the IHome Member,
only certain members of the Seleet (lommittee were all that was necessary
for the purpose of convening the meetings of the various Seleet CCommittees
to make further progress with the Bills 7 T beg to ask what necessity there
was for Government 1o convene a meeting of the Legislative Assembly
to-day, whieh is not likely to last for another hour, and then to adjourn
it from to-day to the 8th September 1

The Honourable 8ir Alexander Muddiman: One of the very obvious
reasons is that two Select Committees cannot sit until the House passes the
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business on the agenda to-day. Secondly, 1t is well known to Dr. Gour
that Honourable Members will not come up unless the Iouse is in session.
That is the rveason why we have got a meeting to-day.

Pandit Motilal Nehru (4'iiies of the United Provinees : Non-Muham-
madan Urban) : Sir, is it not possible for the Honourable the Home Member
to give us a third day, with the sanction of H. E. the Governor General,
for non-officinl Resolutions, even i it is necessary to extend the session by
a day !

The Honourable Bir Alexander Muddiman : 1 shall do my best
to consider my IHonourable friend’s suggestion, but | must point out that
two days for Bills and two days for Resolutions have been allotted for
unofficial business. Compared with the Government business it is a
very fair proportion.

Pandit Motilal Nehru : Tt does not compare with the number of
non-official Resolutions.

Dr. H. 8. Gour : Is it not a fact that over 200 Resolutions are pending
disposal and yet the Honourable the Home Member considers that two
days constitute sufficient time to dispose of those Resolutions ¢

The Honourable 8ir Alexander Muddiman: Wouid the Honourable
Member consider three days as sufficient time for 200 Resolutions ?

8ir Henry Moncrieff 8mith (Seccretary, Legislative Department): 1
wenld add to that that there are far more than 200 Resolutions, and I
caleulate that if the 1louse sat for five days in every week, the pending
Resolutions would not be finished in a year.

Dr. H. 8. Gour : Is that not a sufficient reason why more days should
be allotted to non-official Resolutions ?

Pandit 8homlal Nehru (Mcecrui Division: Non-Muhammadan Rural) :
You might allot some days between for non-official Resolutions,

The Honourable Sir Alexander Muddiman : Commitices are sitting
an every day between those dates and surely the House will require some
time to prepave for the large debate on the 10th instant.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): Having regard to the fact that so much non-official business is
pending, I suggest that this session should be prolonged for a week longer.

The Honourable 8ir Alexander Muddiman : T understand that there is
very grave objection to this.  The Pujah holidays begin in Bengal at the
end of this month and I doubt if the ITouse will wish to sit during that
period,

(Neveral Honourable Members: ** We have no objection to sit.’’)

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions:
Non-Muhammadan Rural) : Do Government realise that the small amount
of time allotted for non-official business is creating a great deal of dis-
satisfaction in the public mind ! The matter of the number of Resolutions
pending has been dealt with somewhat lightly by the Seeretary of the
Legislative Department,  The fuct that we cannot dispose of Liesolu-
tions pending, even sitting for five days in a week, in the course of a
year, is i very strong reason why many more days should be set apart
for non-official Resolutions. These Resolutions deal with questions of
vital interest to the people, The Government call a meeting of the

L163LA A
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Assembly at great public cost.  We come up here at the sacrifice of private
business. 1s it not fair, therefore, that Government shonld consult the
Members of the Assembly in the matter of fixing dates for non-official
business, and is it not only fauir that the Government should extend the
session even if a few Members should not he able to continue to stay
here to the end ! 1 think some of the Members will forego their Pujch
holidays if the interests of the country demand their presence here, |
therefore urge that there is very great reason why more days should be
assigned to non-official Resolutions, and 1 hope that Govermnent will recon-
sider the matter.

Mr. President : Enough has been said to show Government the feeling
of the ouse in this matter, and I am sure that Honourable Members may
rely on the lHonourable Home Member making recommendations in the
proper guarter in that sense.

TIIE CODE OF CIVIL PROCEDURE (AMENDMENT) B,
NoMiNaTioN oF Mi. K. (', NEOGY 10 SERVE ON THE SELECT ('OMMITTEE,
8ir Henry Moncrieff 8mith (Sceretary, Legislative Department) :
Sir, I beg to move :

fThat Mr. K. . Neogy be nominated to serve on the Seleet Committee to
consider und report on the Bill further to wmend the Code of Civil Procedure, 1908,
for certain purposes,’’

This particular Committee ix without a Chairman, owing to the
absence of Sir Illenry Stanyoen, and Mr. Neogy has consented to take
kis place if the House so pleases.

The motion was adopted.

it

THE INDIAN CRIMINAL LAW AMENDMENT BILL.
Nominarion or Mr. K. C. NEoGY 10 sERVE ON THE SELECT COMMUMTLE.

The Honourable 8ir Alexander Muddiman (llome Member) : Sir, 1
beg 10 move .

4 That Mr. K. C. Neogy be nominated to serve on the Seleet Conmmittee to
cousider mand report on the Bill further to amend the ndiun Penal Code and the
Code of Criminul Procedure, 1898, for the purpose of affording greater protection
to persons under the age of cighteen years.™’

This Committee is also in the same position as the previous one.
namely, without a Chairman, owing to the absence of the same’gentleman,
and my lionourable friend has kindly agreed to serve, ii the House so
desires.

The motion was adopted.

THE INDIAN MERCHANT SHIPPING (AMENDMENT) BILL.

Mr. J. W. Bbore (Scerctary, Department of Education, Health awl
Lunds) : Sir, 1 beg to ask for permission to incorporare in the motiou
the mames of the Seleet Committee which 1 have given in the motion.

[ beg to move :

¢ That the Bill to amend the Tndian Merehunt Shipping Act, 1923, for cerluin
Mpﬂeu be referrad to n Select Commitiee congisting. of the following :

Nawab Bir Bulibzada Abdul Quuiyum,
Mr. M. A, Jinuub,
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Mr, Kabeer-ud-Din Ahmed,
Sie Henry Monerieft Bmith,
Me. W, N J. Willson,
Khan Bahidur Wali Mohamed Thassanally,
Captain Ajab Khan, »
Diwan Bahwdur 1. Rangachariar,
Khan Bahadur Sarfavaz Tussain Khan,
NMaji Syed Abdul Khindar Bahib Jeelani,
Khan Bahadur Maulvi Ghulam Bari, and
. Mr, Jd. W. Bhore,

and that the number of Members whose presence shall be necessary to constitute
aomeeting of the Committee shall be 7.7

Nir, it s not necessary for me to take up the time of this House
in retraversing the ground covered by Sir Montagu Butler in introducing
this Bill. 1 would, however, like, even at the risk of some repetition,
to emphasize this fact, that in bringing torward this measure, the Govern-
ment were merely aeting in response to pressure from many quarters to
deal, on the genceral lines of this Bill, with this problem of destitute Haj
pilgrims, o problem which, as the Hononrable Members of this House
know, has now assumed serions proportions. 1 would also like to
emphasize the fact that the Central Haj Committee i this country and
the Haj Committee in Jeddah were hoth emphatie and unequivoeal in
their opinien that the only possible hope of a satisfactory solution lay
along the lines whieh are followed in this Bill.  Sir, when this Bill was
introduced. the Government, after consultation with the Muhammadan
Mombers of this House, realised that it was not a messure which could
he rushed through in a single session. Touching, s it does, a matter
which is of the utmost importance to the Muslim raith, it was felt that
the very widest opportunity should be given to all who were eoncerned
to make themselves acquainted with its provisions and to understand
all its impheations,  With the sanetion of this Asscnbly the measure
was viu-u‘aivd for the purpose of eliciting opinions thercon, and the
result. of this eireulation is now hefore the Il(mnul'ahh Members of this
Tlouse. I venture to assert, 8ir, that it is clear beyond doubt that the
hulk of edneated and responsible Muhammadan opunion in this country
is genevally in favour of this measuve. Further, vractically all Loeal
Governments have also lent it their support. In these circumstances,
Sir, the Government feel not merely that they are justified in proceeding
with this measure, but that they ought to do so, in view of the fact
that they fea! that the bulk of responsible Muhammadan opinion is in
fuvour of it. There are, it is troe, certain provisions of this Bill which
have elicited adverse comment, and 1 think the bulk of that critieism
15 direeted against elause 5. Now, Sir, 1 would like to :make it elear
that there ix no sinister infention hebind that elause. Tt originated, if
I may say w0, in a suggestion from the Bombay Govermnent that no
pilgritn xhip: should be allowed to sail from any port in the Presidency
ot 4 date iuler than the 10th day of Zilkada, the rcason for that being
that there had been many complaints that Indian pilgrim ships often
arrived too late to enable Mecea to be reached in time for the Maj.
In view, however, of the opposition which this clause has evoked,
and as this elause is not really concerned with the substance of the
Bil, T may say that Government are quite prepared to delete it. There
are also vertain other minor provisions of the Bill in regard to which
too there has been some criticism. and 1 may say at once that the Gov-
ernment are guite prepared to consider any modification that may be
neeessary to meet such ohjeetions as are reasonable, and such objections
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as have a real measure of public support hehind them, when this measure
goues into Seleet Committee. Al these matters, Sir, can, 1 think, beet he
considlered in Seleet Committee, and | therefore beg 19 move the motion
which I have just read ont.

The motion was adopted.

THE IMPERIAL BANK OF INDIA (AMENDMENT) BILIL.

The Honourable 8ir Bagil Blackett (Finance Member) : Sir, like Mr.
Bhere, T have to ask your permission to amend the form of this notice
by including in it the names of the Members whom it 15 proposed to
appoint to the Seleet Committee. It was impossible to do this before
because it had not been possible to obtain the assent of imdividual
Menibers to take part in the Seleet Committee,

The motion 1 have to make. therefore. is :
‘4 That the Bill to amend the [mperinl Bank of Tndia Aet, 1920, be referred to
a Neleet Committee consiating of :

Diwan Buhadur T. Rangachariar,
Pandit Motilul Nehrn,

HSir Purshotamdas Thuakurdas,
Mr. 1, G. Cocke,

Mr. K. C. Neogy,

Mr, Bipin Chandra 1'al,

Mr. Jamnadas M. Mehta,

Mr. W, 8. J. Willson,

Mr. Ahmad Al Khan,

and the mover ;

and that the number of Members necessary to constitute a meeting of the Committer
shail he 5."°

I need not enter at all deeply into the guestions raised iv this Bill,
It has been cireulated for opinions and the opinions have been received,
They show the desirability of one or two small amendments whieh |
think can be best dealt with in Seleet Committee,  There is one general
peint kowever which T would like to touch on.  More than one of the
opinions received refers to the desirability of restrieting the scope of
the measure so that it should give assistance to banking companies regis-
tered under the Indian Companies Acet and to no olber companies, that
is, that it should be confined to Indian companies with rupee capital,
operating in this country. This is a comment which has been made by
a goot! many of those who have given opinions on this Bill. but it is due,
I think. t¢ a misapprehension. The amending Bill dcfinitely refers to
banking companies within the meaning of section 13 of the huperial
Bauk of India Aet. This seetion refers to banking companies earrying
on besiness in India of which the capital is divided into shares, and the
explanation to the seetion says :

‘“ For the purposes of this section, ¢ bunking company ’ meuns any company
formed for the purpose of earrving on the business of banking, and registered under
the Indian Companies Aet, 1913, or the law rvelating to companies for the time
heing in force in British India.’’

The amending Bill therefore is already conflined to Banking com-
panies registered in India under the Indian Companies Act ; and the
forvign exchange banks and others to which 1eference iy made are
already oatside the scope of the Bill. I thought it desirable i draw
attention to that in publie beeause there has been some misanderstanding
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on the matter. 1 will not enter into any of the other smaller items
which 1 hope will be dealt with by the Select Cownmittee, and T will
therefore confine myself to moving the motion which 1 read ont.

The motion was adopted.

The Honourable 8ir Basil Blackett : Sir, with reference to the
motion which has just been passed 1 am asked by the Seeretary in the
Legislative Department to say that it is proposed, if it is conveniernt to
*members of the Seleet Committee on the Imperial Bank of India (Amend-
ment) Bill, to hold a meeting to-morrow morning at 11 0’clock.

Diwan Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : Sir, there is another meeting of an important Committee 1o-
morrow which | have to attend.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commeree) : The same applies to me. Sir Charles Innes will perhaps
tell the Finanee Member that he is convening to-morrow at 11 A.M. »
meeting of the Central Railway Advisory Committee which is rathee
important,

The Honourable 8ir Basil Blackett : It is evident that T had better
withdraw for the moment that notice and give private notice to the mem-
bers of the Committee as 1o when they will meet. 1t shows, however,
the desirability of the carly meeting of the Assembly.

THE LAND CUSTOMS BILL.

The Honourable 8ir Basil Blackett (Finance Member) : Sir, T beg
to move for leave to introduce a Bill to consolidate, amend and extend the
law relating to the levy of duties of customs on articles imported or ex-
poerted by land from or to territory outside British India.

The purpase of this Bill is stated fully in the Statement of Objects
and Reasons, 1t is o longish Bill but is fairly simple in ity purpose.  As
things stand at present the only laws which govern (he colleetion of land
eustoms in British India are those which are now in force in Madras
and Bombay. These laws have for many vears been felt to be entirely
insufficient and defective and it has not been possible in faet to work
the system of land customs exeept by using the corresponding provisions
in the Sea Customs Aet as a guide to the way in which eustoms ought to
be ecolleeted rather than the law under which they are actually colleeted
on the land frontiers.  The matter has become more urgent owing to the
faet that the administration of eustoms is now a Central subjeet and is
heing taken over and ecniralised by the (overnment of India. At the
present moment the Colleetor of (‘ustoms in Madras, who is an Imperial
Officer and is eollecting sea eustoms as an officer of the Government of
Indin, is for the partienlar purpose of collecting land eustoms an officer
of the Madras Government. It is not a convenient arrangement and the
Madras Government is anxious to bring it to an end. Similar vonditions
obtain in Bombay. urther there was an Act passed in the last session,
the Indian Tarift (Amendment) Act, 1924, ta apply the customs tarifi,
or parts of it, to goods erossing the frontier of any foreign territory,
That Aet is yuite inoperative on at least one important frontier, namely,
the frontier between Burina and Siam, owing to the absence of any Act
governing the colleetion of land customs on that frontier. It is proposed
by this smali Bill to remedy these defeets. The Bill has been kept quite
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simple for this reason, that the Government of India have in hand the
gquestion of the general vevision of the law relating 10 sea. land ané air
customs. 1t was hoped at one vime that it might he possible 1o introdacee
such a Bill this session but it is a somewhat ecnlicated matter and the
Bill is not yet ready for introdnetion and even alter introduetion may
take some little time to examine.  Meanwhile it is very desirable that we
should have the power to colleet these Jand customs where necessary,
This Bill, therefore, is to some extent an interim measure which will en-
able us to aet in the matter of land customs in advanee of the time, when.
ever that may be, when we pass o revised and consolidated (‘ustoms Aet
dealing with ceustoms generally. | beg to move,
The motion was  adopted.

The Honourable 8ir Basil Blackett : Sir. T introduce the Bill.

THE COTTON GINNING AND PRESSING FACTORIES BILL.

The Honourable 8ir Charles Innes (Commerece Member) : Sir, 1
move for leave to introduce a Bill to provide for the better regulation
of cotton ginning and cotton pressing factories.

I do not think T need detain the House very long over this Bill qo-
day, speeially as at a later stage T hope to get the Tlonse to refer it to
a Seleet Committee. The Rill is intended to deal with certain mal-
practices which are known to be carvied on in cotton ginneries and
presses. For its origin I must take the Touse back to the report sub-
mitted by the Indian Cotton Committee in 1919, That report covered
every aspect of the cotton problem, and when the Committee were
eonsidering the question what measures could be taken to seeure for
the enltivator an adequate price for his ¢otton they at once found
themselves up against sueh  questions as  adulteration, the mixing of
different varieties, and these malpractices in ginneries and presses- We
have already dealt with one only of these problems, namely, that of the
mixing of different varieties of cotton, by the Cotton Transport Aect
which we passed last year. That Act has been applied to certain aveas
of the Bombay Presidency, and T am intformed that so far it has had a
very useful effect. Now we are taking up those recommendations of
the Cotton Committee which relate to these malpractices. T do not
think that the House e¢an necuse us of unduoe precipitaney in this matter,
for T think we have consulted Loeal Governments already twice in this
matter and we have been in continuous and c¢lose eonsultation with the
Central Cotton Committee. At this stage | think all that | am con-
cerned to do is to prove to the Honse that these malpractices do exist and
do require the attention of the Ilouse. T do not think that I can do
better than refer the House to paragraph 219 of the Indian Cotton (‘om-
mittee’s report. They say :

“ The evidenee in regavd to these malpractices which we received was over-
whelming and the numerous inspections of ginneries and presses which we mide
showed us thnt the complaints were justified.’”’

Then they prooeed to differentiate between deliberate malpractiees,
such as the watering of cotton, the mixing of cotton with waste, the
mixing of cotton damaged by rain with good cotton, and so on, and
abuses arising from faulty conditions-—that is to say, the lay out of the
ginneries,
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They continue : ‘

CCWe oare mueh impressed by the wagnitude of these evily and the necessity
of providing some remedy for them. The proteetion ot the interests of the third
piarty, the cultivator, must always be a pursmount congideration with Government
in the ecase of o country which s so predominantly agricultural as Indin.  That
the existence of the malpractives in ginneries and presses, for which he is not at
all or only to a very small extent responsible, must hiave o very serious effeet on
the price he obtains for his produce is o point which need not be Inboured.

The Cotton Committee proposed a system of licensing of ginneries
and presses, their main objeet being to enable unsatisfactory cotton to
be traced back to the original gin or the original press. We have not
gone as far as the Central Cotton  Committee proposed. e are
frightened of this systein ol licensing which will make muceh official
inspection necessary and might lead to abuses. The main object of
the Bill is to put the trade in a positicn 1o protect itself. With that
object we provide for the marking oit all baies, for a system of registra-
tion in ginneries and in presses, and in clause 12 of the Bill we give
power to reject unmarked bales in fulfiluent of contracts. We in-
clude other useful provisions in the Bill in regard to the submission
of returns, the use of correet scales and weights, and the structural
improvement of ginning and pressing factories. But all these points
will be discussed, 1 hope, not only in the House but in Select Committee.
I hope I have proved to the louse that there are very serious mal-
practices in these ginneries and presses which do requive the atten-
tion of this House and this being so, [ beg for leave to introduce this
Bill.

The motion was adopted.

The Honourable 8ir Charles Innes . 1 introduce the Bill.

CTHE INDIAN POST OFFICE (AMENDMENT) BILIL.

The Honourable Mr. A. O. Chatterjee (Industries Member) : Sir,
1 move for leave to introduce a Bill further to amend the Indian Post
Office Aet, 1898, for certain purposes.

This is a very minor measure. Honourable Members who have
correspondence with foreign countries must have noticed that in many
cases they receive letters without any- postage stamps but with merely
the impression of a stamp fixed on the letter or on the envelope by a
machine. This practice has been sanctioned by the International
Convention of the Postal Congress at Madrid in 1920. The system is
quite simple. Certain machines ‘have been patented and the users snd
purchasers of the machine obtain a licenee from the Post Office Depart-
ment. A postal ofticial locks one of the meters in the machine for a
certain amount. The machine then works only up to that fixed
amount. When that amount is exhausted, the machine ecannot be
worked any further. We want to introduce this system in Indin for
the convenience of the general public and this Bill is meant to safe-
suard the Post Office and the State from any frandulent acts that might
he committed in using these machines. We have satisfied ourselves
that ordinarily all such frauds would be casily discovered and the systelu
ivill be cavefully watched.

The motion was adopted.

The Honourable Mr. A, O. Chatterjee : Sir, | introduce the Bill.

The Assembly then adjourned till Lleven of the Clock on Monday,
the 8th Scptember, 1024,
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